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THE ANDHRA PRADESH MUNICIPAL 
LAWS (AMENDMENT) ACT, 1986' 

ACT No. 33 OF 1986 '9 

An Act further to amend the Andhra Pradesh 
Municipalities Act, 1 965 and the Hyclera bad 
Municipal Col.poratioas Act, 1 955. 

30 it enacted by the Legislative ~Asscubly of the 
State of Andhra Pradesh in thc thirty-seventh Year of 
the Republic of India as follorvs :-. 

I .  ( 1 )  This Act may be called hc Andhra Pradcsh short ti& 

%Municipal Laws (Amendment) Act, 1986. and Commt- 
numcnt. 

(2) i t  shall come into forcl: on such date as the 
State Government may, by not iric2t.ion in ihl; Andtxu 
Prudesh Gazerte, appoint. - f 

2. In t6e ~ n d h r a  Pradesh ' Municipa!itier Act, h,mdm.nr 
1965,- o f A c t 6 d  

(I) in section 2, 
I %3. 

(i) after clause (2), the follcwing clause -shall > .  

be inserted, namely :- 
"(24) 'Backwar& .aIasses' mwns aliy socially 

and educationally Backward Olasses of citizens recog- 
rjtised by the Government for purposes of clause (4) 
of article 15 of the C~nstitutioa of India.'' 

(@in clause (27-a). - for the words "last 
preceding Census", the words <%st oe&us7' shall bt 
substituted. ; , - 
. - . . m -  

*Received the assent of .the Gcvernor on the 
24k. September, 1986. For. Statement of <Objects and 
Reasons, please'. see the Andira Prudesh Gazetie 
Part IV-A, Extraordinary, dated the 26th .July.19@ 



(2) in section 5 ,  in sub-section (I), the expression 
4 0 d .  the alelerrncn elected under section .9" shall be 
~g2 i t tpd  ; . . 

(3) for section 5-A, the following section shall be 
substituted, namely :- 
' 4 ~ ~ ~ a f ~  for e l ~ ~ -  5-A. The clec t ion authority shall, by 
uan to the Office 

CHrmsn an j  notification in the Atldhra Pradesfz 
c ~ ~ a l l o r s .  ~azetie' specify the symbols including 

the symbols reserved for a recognised 
'political party for exclusive allotment to contesting 
candidates set-up by that party, that may be chosen by 
the candidales contesting at an elcction io h' Offices 
of Chairman and Councillors and the restrictions to 
which thcir choice shall be subject, k 

Explanrrrioit :- In this section the 'term recognised 
political party' shall have thy meaning assigned to& in. 
the Eltstion Symbols (Reservation and Allotment) 
Order, 1968, issued' u ~ d c r  ar~ticle 324 of the Constitu- 
tion of India." ; 

: in ' section 7,- 

ti) in sub-section (21, for the words *"the 
&cted Councillors" the words "thc Chairman an? the 
t l e ~ o d  Councillors" sb ll be substituted; 

(ii)' for sub-s~ction (2-A), the following sub- 
.section shall be substituted, namely :- 

"(2-A) ~otwi ths  tanding anything contained 
jn this Act, every Special- Officer - -  appointed 
-&&r sub-section (1) read with su6-section (6)-to any 
municipality in the State, shall cause - arrangements for 

to be made to that muqicip ality 20 ,that the 
eWe1 Councillors , and the Chairman thereof may 
come into OfEe on such date as may be specified by 
th: Government by an order made in'tbis &halt''; . . 

. . , . -  

(iii) in sub-section ( 3 ) ,  for ' b e  words "by 
', the council" tb words "and c o ~ e s  into office" ' sbl1  

be substituted ; 
I 

(iv.) sub-scction (4) shall be omitted ; 
.L 



(5) for sections 8 and 8A, the following section 
shall bc substituted, namely ' :- . , 

" F m a G ~ n  8. In every municipqlity out. of 
0 seat1.l tlu: total strkngth deternlincd under 
section 5, the election authority shall, subject to such 
rules as may be prescribed, re-serve,- 

(a) Wteen per. ccnt thnreof to the members 
belonging to Scheduled Castes; 

(b)  six per cent thereof to . members 
belonging to scheduled Tribes; 

(c) twen& per cent thereof t o  thc mcm bds 
belonging to Backward Classes, ;: and ' 

(d)  ninc per cent thereof to women; 
' and determine the ward in rcspcct of which rescrvat ion 
is made as .aforesaid."; 

(6) in section 10,- 
(i) in subsection (11, id clause (a) for the 

words '5nto wards" the words "into single member 
- , wards" &all be substituted ; 

. (ii) sub-section (2) sha\k bc omittec! ; . . . 
(iii) in sub-section (4), 'for thr, words "when 

d 
the number of Couhcillors to be returnc-d by' a ward is 
altered or when a new w a d  is fom.d",' the words 
'.'When a new ward is formed" .shall be substituted,; 

(7) in section i 1 -C, in sub-section c2), in clause (a) 
in item (ii) for the- words- "in the office of - the 
Councillors- of a municipality" the words in the a c e  
of the  Chairman and the Councillors of-a municipaliiy' 
&all be substituted; 

(8) &r section 11-G, the fouowing. =ti& 
shll be inserted, namely :-- 

"Idt*ny NQ 12, (1) The election au&ority shall, for voters. fifteen days before each ordinary election, 
' .  supply.to each voter an identityl&d 

. '  .. > 
with aphotobph together with the specimen sigtlatu* 

1 or - the left thumb impression .of the' yokr COzlCgmed 
and ,such ether. particulars as may be prescribed,; 
. - 



12) No ballot-paper shall be issued to any voter 
u&ss hc/shc produces the idcntity card supplicd to 
kim/,hsr under sub-section (I). 

. (3) Any identity card so supplied shall bc 
prcservcd by the voter until a new identity card is 

, supplid to him/kr and in case of loss, mutilatiou or 
defacemcn t of such card before a new card is supplied 
to himkr ,  a duplicate card may b obtained by 
bier in such manner and on payment of such fees 
as wy be prescribed."; 

(9) for scction 20, the following scction shall 
be substituted, namely :- 

' . a- of Qficc or 20. (1) (a) The term of Office of 
6 bieilbrs ml 
jIinE-or 5mtE. electcd Councillon' sball, s a ~ c  as other- 

wise expressly provided rn this Act, b;e 
five years from the date appflit~t=d by thc electjot , 
authorityfor thr: first meetkg of the Coimcil : 

Pmvidcd that rhE Gover~mnt &y, by notiha- 
tioa, for sufficient muse which shalI be stated therein, 
direct that thc said term of 6ve years; be extended 
uptb such date as ' e y  IX cpccjficd in the n~t i f imtio~,  
such date king not later than three months from fie 

on which sucr, term ex ires under this clause ; 
however that the term o 4 Office shall not in the 

I g= gate exwed five years and three months ; and 
Government may, from time-to t h e ,  by notifica- 

tion, alter such date and fix another dat: illstead; 
within the period of three months aforesaid; 

- , 

(b) Aa ,Ee-officio CouncilIor shaU hold 0~~ 
so long as'h'continues to be the'membcr oi the Legis- 
lative Assembly of th3 State q as casa hy be, 
af the House of the People. 

(2) &dinary vacancies in the OEces of Council- 
'4 lop ?hall lx Nled at ordinary elections which sbI I  be 

' h d  by the election authority lo takc place. on such 
date as may be spcified by :he zlection autk.ority. 

(3) A CouncilIq elected at an oidiuary election 
' beld.after the Oocurrence of a vamncy shall enter uson 
0tli.w forthwith but &all bold offiw only as long-'as lac 



would have bcnl cntitlcd to hold oficc if h.bad b:n 
elccted befor,: thc occurria@ of the vamncy."; 

(10) after scction 21, the following section 
shrtll bc insel;tcd, mn1~1y:- 

m ' P ~ s t ~ o n c m ~ n t o f  21-A. No~witlrstandi~~g ailythingjn 
curual clcctions to 
t \ ~ e  o ~ c c  of corm- {his Act, OT tfie ~ J C S  made t h r e d r ,  
ci[lors and Chair- j t shall be lawful foi the Gov~rament, 
I i l i t l t  

to  pcrslpo~le, from t imrl t o  time by gncral 
or -spt;cr'al orc'.cr, end for rca sons spccific:d therein, any 
clcctjon to fill a casual vacincy in the o6m of a Chair- 
man or a Councjlior of a mnicipslity : I 

Providcc! that rhc total pcriod of such poslpos:- 
mnt shall in no case exceed one par." ; 

(1 I )  for section 23, the following scction skll 
' 

lx substituted, namely :- 

"E!cction of 
Chairman. . 23. (1) (a) In th: cgse of evcly 

municipaliiy, the ~hairmah shall bc 
clcctcd. by rhc persons whose names 

appeal- irz thc clcctoral roll for thc municipality, from 
among themselves, in thc manner pkescriki. A . - . 
pcrsoa sftall not be qualified to stand for elsction as .-, ! 

Chiman .unless hc. is not less than twenty-om years 
of agc. 

(b) if at any election held u n h r  this sub- 
s:ction, no Chairman is elccted, a frrsh :kction shali 
be hrld, : . . 

C 

. 
PI-ovided tha t , ' i f  a member of i:he- gislatjvc 

AsscmbJy of the State or of cithr~r House 
ParJian~c~lt is elcctec! as Chairman, h; shall cease to 
hold thr: said ofice of Clnirman unl~:ss, within 
&ysfroln thcdatcofclcctiao& Lhcsaidoffi~% h.c;eam 
to  be a member of thr hgislativr: Assembly of th State . 
or as the msc may bc, of cithcr House of ParIiam.n.nt : 

. .  .,. . , . , 

and if a Chairman subscquently bccomcs a ~Mcmber of . .  . , .  , .. . . 
. . .  . - - . .  - .  

the Lcgislarivc A3scrhbly of thc Statc or ac the C ~ S C  may 
be, of cithr,House of Parliamd:nt,' hr:, s ha I I oeasc to hold . 

' 

~ I I C  said ofiw of thc-Chairman u~llc.ss, widtin fiftceu days 
from the date on which hc so becogcs such Membcr, he - .  ' 



ceases to be Member of ~e~is lat ivk Assembly of the 
State or as ,the. case may be, of either House of 
Parliament : 

' 'Provided furthef that ffteen percent of the 
total number of Offices of Chairman of the Munici- 
palities, in the State shall be reserved by rotation for 
the members be!ongirl_e to the Scheduled Castes in the 
manner priscribed ; so however that the municipality . 
in respect of which the office of Chairman is so 
rkscrved shall, as far as practicable, be the munici- 
pality, where tlls proportion of the population of 
the Scheduled Cas!es to the total population of the 
municipality is the largest: 

Provided also that six per cent af the total 
' , number of offices of Chairman of the Municipalities 

in the State'shall be reserved by rotation for the 
members belonging t o  the Scheduled Tribes in the 
manner prescribed ; so, however that the  municipality 

, in respect of which the Ofice of the Chairman is,so 
reserved shall, as far as practicable, be the. munici- 

4P pality where the propoi-tion of the popuiatioo of 
the.Scheduled Tribes to+the total population of the 
municipnlityis the largest: 

Provided also that twenty per cent of the . 
total  umber of Oftices .of CJlairman of the Munici- 
palities in the Slate shall be reserved by rotation for 
the members belonging t o  Bat-ard . Classes in the 
manner prescribed : 

1 
1 

Providcdalso that -nine ercent o f ,  tota Z number of Qffices of Chairman o the Municipalities 
in the .State shall be reserved by rotation for women 
in the manner prescribed: so, however that ths 
Municipality in i-es,pect of whicll- the Office of 
Chairman is so - reserved -shall, as far as practicable, 
bentha municipality where the proportion of the 
population of Women to the total populati,on of 
fie muni~ ipality is the largest. 

( 2 )  The election of the Chairman may be held 
ordinarily at .the same time and in the same place, as 
the ordinary election of the Councillars of the munici- 
p.ality,- .: . 



(31 Save as otherwise expressly provided inthis 
Act, the term of Office of the Chairman who is ale~tea 
at an ordinary election shall be five years from thedate, I 
a pointed by the election authbrity for the first meeting P ! 

o the council : [ 

Provided  hat the Government may, by notification 
in the A~lrrl/il*a Pradesh Gazelte, for sufficient cause tg be 
stated thekin, direct, that the term of Office of the Chair- 
man shall extend upto, r > r  expire at nom, on such date as 
may be speciiied in the notificalion, such date being not 
later or, as the case may be, earlier than three months, 
from the date on ~vlziclt such term expires under this sub 
section: the Governn~ent may, from lime to lime, by 
notification in.tbe Atlcihr.cl Pradesh Gnzette alter such date 
and fix another date instead wi~hin the period of three mon- 
ths aforesaid and thereupon the provisions of sub-sstions 
(3): (4) and (5 )  of section LO shall apply ia relation to the 
Chairman as they apply in relation to the elected 
~ouncillors. 

h 

(4) Subject to the revisions of sub-section (Slaay tF: casual vacancy in the 0 ce of the Chairman shall be 
filled at a casual election and a person elected as Chairxnan 
in. any such vacancy sllaII enter upon office forthwith and 
hold office only so. long .as the person in whose place he is 
elected ~vould have becn entitled to  hold office, if the vac-. 
ancy had not occurred. 

(5)  No casual vacaizcy in the Ofict of the Chair- 
man.dzoll t ie filled within three months beforc the date on 
which tkc ord jualy cIection of the Chairnun under- sub- 
section (1) is due. 

(6 )  The provisions of, sections 14 to 19 (both iael- 
usive) shall, as far as may be apply in rclatjon io the 
Office of the Chairman as they apply in relation' to the Offi- 
ce of an elected Cou~lciJlor. 

(7) The Chairman shall; by virtue of his Office h 
a Councillor of the municipality and shall havc all thc 

. . rigllts and privilages of an elected Coun$lor of the rnuni- 
, cipality -and he shall bs entitled to vote at aH meetings aF 

tbe Council''. I 
- 1  



,I. 
i ,  

-. . .(12) in section 46,- 

la) in sub-section (l), for the words "the, 
Chairman or  Vice-Chai~rman", the words "the Vice- 

'r'~Gaihan" shall 6;: substituted ; 
(b) in sub-section (121, for the words "the 

Chairn~an or thc Vicc-Chairmanbas the cast: may be" 
the worLs "tl~c; Via--Chairmanv shall be substituted; * .  

(G) in sub-scction ( 1 3 ,  for thc words 
"Chairman or Vice-Chairman" the words "Vidc- 
Chairnian" shall . bc substituted ; 

- (d) in sub-section (14j, for the words "Chair- 
man-or Vjcc-Chairman as the case may be" the words 
"the V icc-Chairman" shall . be subst itutcd ; 

(e) in thc rnargiaal note, the words "Chairman or" 
shall be omitted. 

(1 3) section 386,- 
I 

(a) in sub-section (I), for the words "Every ! 
, - Coucil~or:incl~iriing au Ex-officio Councillor", the 

.words "Evcry pmson who is elccicd.to be a Chairman 
' 

-J 

.or .Counci!Ior" shall besubstit~td and in thc farm there 
undkr, for the 'word "Councillor" the words "Chair- I 

. man/CouncillorW shaII be substituted ; ' 

winsub-sections (2)arld(3),fortbr: words 
"such Councillor" when ver they occur, t h ~  ' words 
.r'such Chairman or, Cotrncillor" shall bc substituted; 

) 'in the marginal heading for the word 
"Councjllors", t hr. words "Chairman or Councjllors" .- . 
shall be. s~ibstiiui-ed. 

, . 
- .  

(14) ~hrougl~out the Act, for the word "Chair; 
man"" the- exprcss ion" ChairmanfChair-pc~son" shaI 
he subsiiluted. 
.- . 

- . 3.'. In thc Hydzrabad Municip a1 Corporations . . Act, henbe,, ; .. . . . . . 

1955..-- , . 
,. . . 

- 0 f A c t 1 1 o f  1 .  . ' - - - -  
. - . .  - 

. . .. . I -. - 
y 195 5. 

I 
. . . . 

. -  , - .  
(1): in skcti& 2, jn clause (39-a), for the words.. 

"last prcccding census" the words "lasl census" shall 
b substituted ; 



"(2) in section 5,- 
Ii) for sub-section (Z), the following. sub* 

section shall be sub~ituted; namely:- 
"(2) In every Municipal Corporation, out of 

the total strength of the councillors, the election autho- 
rity shall, subject to such rules as may he PI-escribed, 
reserve- 

(a) Mteen per cent thereof to the members 
belonging to Scheduled Castes ; 

(b) six per cent thereof to the members belong- 
ing to Scheduled Tribes ; 

(c) twenty per Gent thereof to the members 
belonging to Backward Classes; and 

(6) riine per cent thereof to Women ; and 
determine the ward in respect of which reservation 
is made as aforesjad."; . - 

(ii) for the explanation, the following explanay 
tion shall be substituted, namely- 

"Explanation :- In this section,- 
( i )  the expression 'Scheduled Castes' and 

'Scheduld Tribes' shall have the same meanings res- 
pectively -assigned, t 0 them in clause (24) and clause (25) 
bf article 366 of the C~nstitution of India ; 

(ii) the expression 'Backward CJas'ses' means 
any socially, and educationa!Iy Backward Classes of 
citizens recognised by the Government for purposes of 

' dause (4) of article 15 of the Constitution of India."; 

(3) in section 8, for sub-section (I), the following 
sub-sect ion shdl be substituted, namcly :- 

"(1) tior the purpose of- ~Iection of Council- 
lors to the Corporation, the Government shall, by noti- 
fication in the Andhra Pradesh Gazelle divide the city 
into single member divisions on the basis of population" 
as at the last census; so however, that the city of 
Secullderabad shall be divided into not lcrs than twe.~ty 
such divisinn~ : 

- a  
1 Provicled tlmt thl: Gowrnincn t shnll before issur , . 

ing szrcl~ not jficatiou, publisl~, in  likc lnanncr, thfiie, 



proposal to elicit publicopinion in repect thereof and 
specify the date on or aftcr which the proposals will 
be further considered and shall .consider object ions and 
the ~uggestions,.if any, rcceived by:them More the date 
so specified." ; 

(4) in section 34,- 
(i) for the words "to the office of a council lo^.", 

the words "to the office of a ~ouncil tcr  or the Mayor" 
shall bc: substituted ; 

(ii) In the marginal heading for thr: words 
"officc of Councillor", the words "offices of Counci!lors 
or Mayor" shall be substituted ; 

(5) in scction 37, in sub-section (I),- 
\ )  in the opening paragraph, for the words 

"a sum of rugecs ~ n e  bundrcd", the words "L sun  of 
rupees five hundred in the czze of the office of Mayor 
and rupees one k u n d ~ d  in the case of the offio: of 
~uncil lor" shall & substituted ; 

(ii) in the proviso, in clause (a), for the wqrds 
rcrupees fifty only", the words ''rupees two hundred 211d 
Bty only in the case of thc oEce of Mayor and rup:es 
fifty onIy in f he w e  of the office of Councillor" shall bl: 
substituted ; 

'((6) in section 36,- 
( i )  for the w0rd.s "or the Scheduled Tribes" 

the words "or the Schedujed Tribes or the Backwl-d 
Classes" shall be substituted ; 

(ii) in the mrgiaal heading, fox the words 
"Scheduled Tribes", the words "Scheduled Trib.i:s, 
Ijackward - CIasses" shall be substituted ; 

., . (3 after section 60, the following section shll 
. h inserted, ,namely :- 

ad** =ds . 6 0 4 .  (1) T h e  election authority shall, 
for Toters. ateen da;,s before each ordinary 

election supply each voter q.p identity 
card with a photograph togef her with . the spccjmen 
signature or the left thmb impression of the voter con- 
cerned and such other particulars as may be prescribed, 

1389-B---20~ 



(2 No ballot paper shall be .&sued t o  any voter b unless elshe prodlrces the identity card supplird to 
himher under sub-section (1). . 

(3) Any identity card so supplied shall be pre- 
wrvd by tho voter until a new identity card is supplied 

himP r and in case of loss, mutilation or'dcfacement 
of suc card More a new card is supplied to Em/her,a 
duplicate card may be obtained by himjher in such 
manner and, on payment of such fees as may be prm- 
mibed." ; 

1 (8) lor &ion 90, the following scctions 
b. oubstituted, namely :- 
'1-M eM 
teredamcr 90: (I] (a) ~ Mayor of the corpora" 
d WW. tian shslI be clected by lhe persons 
whono r i m e s  appear in the electrorzl roll for 
the Carporation, from. among themsolv~s, in the. , 

manner proscribed. 

@) If at any ehction held under this sub-section, 
no &kyar is  elcddAl a fresh diction slrall be held: 

~m&ded thathat if a Member of the 'hgirktive. 
Assembly of the State or of either Housc of Parliament 
is. ole~ted as Mayor, he shall cease to hojd the said 
a m  of Mayor unless; within Miccn days from the date + 

of eIectioa to the sdid oEm, be ceases to be a ,Mt=mbr . 
of the ,bgislative -Assembly of the State or as the case 
m'y be, of eirbcr Housc of FarIiarxnt, ape if e b%yor . - 

subsequently bcomes a Member of thc Legislative 
Assembly, of .the State or as the ,case mtzv be of pither 
House of Parliament, he shlI cease t o  hold the, said 
-C;e of Mayor unless,  thin %teen days from the date ; 
on' which' be so bcornes such Member, he masqg.:: 
m Be a, Member of bgislati~rc Assembly of the ~ta'ic, 
or as the case may be of either House of Parliament. 

' I  

. , 

(2) WhPre ordinky elections arc held to the 
db of councillors, thr: ~leclion ef the Mayor may also -- 
be beld'xt a~ szmc lhq.'anr'^. i.11 t:I;:*-.Gmfi ~ l a c e  2.s tlte . 
orid.~!?ry decti,on of the C & ~ C ~ ~ J O T S  of.! 11e- C ~ r ~ o t ~ ~ t i o g ,  .. 

. . .  . 

\ 
- .  (3) Sive a s  othcrwvisc r xprcssly $rovided this: ' 

Act, the term of oEcc of th8 Mayor who is elected r,t aq' 



~ r d h r y  election. dull be five years froni. the. date of 
the &st meeting held under clause (b) 'of section- 88 
and shall expire on a day b&re the date of neict such. 
meeting, which day is in this Act referred to as the day 
for Iretirement ; but he shall continue in oEce beyond 
the said period,until a new Mayor is elected and enters 
upon his ofice; 

(4) Subject to the provisions of sub-section (5) 
any casuaI vacancy in d e  office of the Mayor shall bc 
filled at a casual election and a person eiected as Mayor 
in any such vacancy shall enter upon office forthwith 
and hold office only so long as the person in whose 
phce he is elected would have been ectitled to ,hold 
o h ,  if the vacancy had not occurred. I- 

(5) No casual vacancy in the ofhe'-of the Mayor.. 
shall .be Wed within thee months before the date oh 
whi!k the. qrdinary election of the Maror under sub- 
m w n  (I) IS due. 

(6) The provisions of sections 21; 22 and. 23 
ahall, as far as may be, apply in relation to the office 
of the Mayor, as t h y  apply io relation to the oEcc of 
an elected Councillor - 

(7) The' Mayor shall, by virtue of his ofice, h 
a -Councillor of the Corporation and shall baveall-the 
rights and privileges of an elected comeillor of &e. 
Corporation and he shall be entitled fo vote at aII 
'rxrtatings of the Corporation. 

(8)- The pruvi~ision~ of the Act relating to the 
randuct of election to the offioe.of Councillors shll ,  
w far as may be, apply in relation to the election of 
Mayor under this section. . . 

(9) Notwithstanding anything contained in ,this 
d o n ,  in the case of the Municipal Corporatian of 
Werabad ,  the provisions of this Act rclatipg to t h e ,  
eonduct of election and tbe term cf oEce of the Mayor ' 
ae in fo1.m immediately before the comniencebent of 
&erAndim Pradesh Municipal Laws (Amibdsant) 
sot, 1986 shlI apply for the conduct of efecfiun and 
t b  term of ofice.dthe Mayor until the next ordinary 



elections to the Council1 ors of the Hyderabad 
Municipal Corporation are held. 
 el^^ of 
Dcputy Mayor. 9UA. (I) The Coun~illors of the 

Corporation shall elect one of its elected 
Councillors to be its Deputy Mayor 

within fifteen days from the data of election of the 
Mayor in the manner prescribed. 

(2) The ex-officio CouncilLors shall be entided to 
participate in the meeting convend for the election of 
the Deputy Mayor. 

(3) If at an elation held under sub-section (1) 
no Dkpnty Mayor is elected, a fresh election shall be 
held for elkting Deputy Mayor. 

(4) The Beputy Mayor shall be deemed to b& 
. assumed office OII his beink declared as such and shall 
hold -Office far. a period of five years from the date he 
assumes ofice. 

(5) Any dasual vacancy in thc office of the 
Deputy Mayor shall be filled at a casual election and a 
person eIq,ed,as Deputy Mayor in any such vacancy 
shall enter 'upon oEce forthwith and hold oEce ody 
so long as the pelma in whose place he is elected 
.rvduld have been entitled to hold ofice, if the vacancy 

, had not owumd.  

16) Notwithstanding anything contained in this 
section, in the . case of. Municipal Corporation of 
Hydeirabgd, the provisions of this Act relating to the 
conduct of eIec; tion and thet e m  of office of the Deputy 

, , -, Mayor as in force immediately before the commence- 
., . m&t of the Andhra Pradesh Municipal Laws (Amend- 

ment) Act, 1986 shall apply for the conduct of klection 
a d  fhe term of office of the Deputy Mayor until the 
.'next- ordinary elections to the Councillors of the 
Hyderabad Municipal Corporation are held.''; 

(9) .in section 124,- 

. (a) in clause (c), for; the words 6 c ~ ~ p e e ~  HiY 

~ o u E ~ : ' ,  the words "rupees &wo lakhs4' shall be 
I +- 3~bstifuted; - I. .* . . 



I 
(b) in clause (dl, for the wards "rupee-s . hftbl 

tbous~i~~d", the words "rupees two lakhs'' slialI' , -be . [ 
sabstituted ; . . . . . . ,  i 

(10) in scotion 129, for the words "rupees, five 
bkhs", the words "rupees tea lakhs" shaU . be . substi- 
tuted ; . . 

(I 1) after section 132, the following section I 

shall be ~nserted, namely :- 
''ConsIitutian of a 1 32-A. (I) Notw itlistanding anything 
Mt nici a1 Corpo- 
ntion {crvice. in this Act or the rules madc there- , , 

under, the Government may, aftcr 
. ' consulting all the municipa! corporations 

in the, State by notification in the Aadhra Prdesh i Gazetre, constitute any class of oficers or employees of ' 

the.MuliicipaI Corporations in the State of the category - 
of Upper Division Clerks a d  abdve into a Municipal 
Cbrporatiou Service for the State. . . 

(2) Upon the issue of a notification under gub- 
section (I ) ,  the Goverme.nt skII have power to 
make rzzles to, regulate the classification, methods of 
recruitment, conditions of service, pay a i d  dlowances 
and d.isciplin~. a d  ccccndt of the Municipal. Corpora- 

.tian Scrvicc thc~eby constituted and &h rules niay 
, vest jurisdiction in relatiqn to such 'service i n  thc 
C;overarnel~t or in such ofher authrity or ai-thhrities 
as may be PI-cscribed therein. 

(3) Nothjcg in this section shal affect the I 
operatioq of the Andhra Pradesh flejaagana Area) 
Low1 Government Service (Declaration as State Civil . . 

Servim) Act, 1956 (Act .XX of 195q in so far .as it 
relates to the m,unicipal .officers and municjfial mplo- 
yees who are declared to be borne on the State Civil . 
~ervicc as declared undcr se~tion 3 of that Act." ; 
, (12) After section 679, the following sections 

. - hall be inserted, namely :- 
6 - . . i 

1 
bGovtromen IS 679-A. (1) The Government may, 
power to cancel 

Puspcnd re=- either sud riroly Or on repre.sentation of , . . . .  . . . .. . . 

lutloas# ctcs any councilIor, the & ~ o r  or'thc Corn 
missioner, by order, in writing-- 

(i) cancel any resolution passed,;ordar. issud, 
0s licence or pernissiau granted; or 

I I 



(ii) prohibit -the doing of any act which is about 
id_ be done or is being done, in pursuance or under 
colou of this Act, if in their opinion- 

(a) such resolution, order, licenm, permission 
or Act has not been passed, issucd, grahted or autbo- 
d& in accordance with law ; 

(b) such resolution, order, licence, permission 
at act is In excess of the powel3 conferred by this Act 
or any other enactment; or 

(c) the execution of such rmolutio~ or order, 
.Ehe continuance in for= of such liceno: or permission 
or the doing of such act is likely to cause financial Ioss 
to the Corporation, danger to human life, health or 
safety or is IikcIy to Jead to a riot or breach of peace or 

!ib against public interest : 
Providcd that the Government shall, before 

taking zction undcr this section on any of the grounds 
rcfemd to in clauses (a) and (b), give the authority 

. or person .concerned an opportunity for explagation: 
Provided further that nothing in this sub- 

scotion shall enable the Government to set aside any 
olecfion which has been held. 

- (2) if, in the ,  bpinion of the Govenment, imme- 
diate action is necessary on any of the grounds referred 
:to ia cIause (c) of sub-section (I),. they may ,suspend 
thes resolution, order, licence,. .permission or act, as 
the case may be, for such period as they think fit 
pending the exercise of their power under sub-section (1). 

. .  
Cm&mmb, 

t~ nmore 679-B. - (I) The Gommment may, by 
E r  rn rwm* notification in the Andim mpradesb 
Magor. -Gazetie, remove the Mayor , or .thk 
~ & u t ~  ~ ~ i b r  who, in their opinion wilfdly omits or 
refuses fo carry out or disobeys the  provisions of tbis 
~ c t  or any rules, bye-laws, regulations or lawful 
orders issued thereund~ or abnses his position or the 
pow& vested in him. 
- . (2) the ~ 6 v e r n k t  shall, when they propose. to 

,. . -- remove -the. . m y o r  or the Deputy Mayor uijder 
m b - ~ l o n  (11, give the Mayor or the Deputy 
M q o s  ,oolloerned an oppbrtunity for oxplanation, 



ahd the notification issued under the said sub-scct ion 
shall contain a statement of reasons of the Government 
for tbc action taken. 

(3) Any persou removed under sub-section (1) 
from the oflice of Mayor or from the Office of Deputy 
Mayor shaU not be elisible for election to either of the 
said offices until the date on which notice of the next 
ordinary elections to the Corporation is published in 
the prescribed manner. 

mvflnmcntS wvcr 679-C. (1) If, in the opinion of illc 
to discblvc the 
standing wmmitltc.Govemment the standing commit tee is 

not competent to perform or persistently 
makes default in performing the  duties, 

imposed on it, by law or exceeds or a buxs its position 
or powers the Government may, acd shall, if tbe 
dissolution of thc standing committee is recommended 
by a resolution of thc Corporation passed at a special 
meeting called for the purposc and supported by votes 

, of not less than two-thirds of the strength of the 
Corpo~*ationasonthedateofthemeetin~, bynoti&- - 
cation in the Andhra Pradcsla Gazette, dissolve thg' 
standing committee : 

Prdvid.cd that where the Government th~rnselv~s 
' 

propose to takc action under this sub-section. othemiw 
than jn pursuance of a resolution passed by the Corpo- 
ration, they shall give an opportunity to the standing 
committee to shbw cause against the dissoIution giving 

,' reasons therefor. 

(2) On the dissolution of the standhg commitke 
the Corporation shall take steps for the reconstitution 
of the standing committee within Hteen days from the 
date of such dissolution in a c c o r d a q  with the pro+ 
sions of this Act; but the members of the standing 
committee SO dissolved shall not be eligible for fid 
election to the committee for a pcriod of one. year. 

(3) Duriw the interval between the dissolution 
t and the reconstitution of the sblldhg committee all or 

any of the powers and functions of the standing corn- 
'mittee may be exercised. by the Mayor subject. to 
'control , -  I of the Corporabon. , .  . , .. 



G o r e r ~ c n 1 5 p o ~ e r  679-D. (1 )  If, in the opinion of the 
to dissdyo the 
forpotatran Government, the Corporation is not 

competent to pcrfo, m or pcrsistcntly 
makes default in performing the duties imposed on it 
by or under tbis Act or any other law for the time 
being in force or exceeds or abuses its position or 
powers or a situation cxists in which the municipal 
administration cannot be carried on in accordance 
with the provisions of this Act or the a n c i a 1  stability 
or credit of the Corporation is threatened, the Goveru- 
meat may, by notification in the Andhra Prade~h 
Gazette, - direct that the Corporation be dissolved with 
effect from a specified date and reconstituted either . 
immediately or with effect from anothcr specified date 
not Iatcr than two years from the date of .dissolution; 
and the notification shall be Iaid bcfore the Legislative 
AsscrnbIy of the Statc. 

(2) On or before the e.xpiry of the pcriod of dis-, 
solution notified under sub-section .(I), the Govern- 
ment may, by notificatiou in thc Andhra Prudesh 
Gazette, for reasons to be stated therein postpone the 
re-constitution of the Corporation for a further period 
not exceeding six months, - 

(3) Eorpuiposesof reconstitution of a dissolved 
Corporation under this section, the vacancies in the 
office of aII thg'elected council1or.c shall be deemed to 
be ordinary mcancies. 

(4) Before publishinp a not iscation 'under sub 
section (1)- the Gave-rrzment shall communicate to  
the Corporation the grounds on which they propose 
to do so f ix  a reasonable period for the Corporation , 

to show cause against the proposal and consider its 
explanation or objections, if any : 

Provided that where a Coxporation has disobeyed 
an order issued under section 679-A, the Govcment . 

shall not be bound to follow the procedure kid down - , 

in - this sub-section. 
15) On .the date bed for the dissolution of the 

Corpo~ation under sub-section (I), all its counciIIors 
hcludrng ex-officlo couf~cillors as we11 as its Mayor, 
Deputy Mayor shall forthwith deemwl to have mated 
their offices as such. 



(6) During the interval between thc dissolutiatl 
a d  the reconstitution of the Corporation, all or any 
of tbe powers and functions of the Corporation and 
of its Mayor and of the Standing Committee may be 
exercised anc? performed as far as may be, and to 
such extent as the Government may dctermiae, by 
such person as the Government may appoint in that 
behalf, and any person who is not a District Collector 
or Revenue Divisional O$wr may, if the Government 
so direct, receive payment for his services from tl~e 
municipal fund; the  Goveranment may determine tfid 
relations of such person with the District CantrolIiw 
Officers and with themselves and the Govcrnmnt m y  

'djl-tci the Commissioner to exercise and perform afig 
,powers alld dutics under this Act in addition to hjs 

:. own. 
(7) The councillors, including the Ex-ofEcio 

councillors, of a mconstitutrd Corporation shaU enter . 

upon their O f f i e  on thc date fixed for its reconstitution 
and t h e  term of' office of the elected Quncilfors shall 
expire at thc end of five ycars from date appointed. by 
the election authority for the first rnreting of the 
Council afkr the rccolzs ti tutioa. 

(8) The Governuient may reconstitute the 
Corporation before the expiry of the period notified 
under sub-section (I) or sub-kcctiua (2). - 

(9) When the Corporation is dissolved under 
this scctjou, the Government, until the date of the 
reconstitution thereof, and the reconstituted Corpora- - . 

tion ,thereafter, shall be entitled to a11 the assets and 
be subject to all the liabilities of the Corporation as - 
on the date of the dissoIutbn and on the date of the 
reconstitution x t  spectively." 

4. The amendments made to the Hydembad I 
Municipal Corporations Act, 1955 by section' 3 shall 
extend to and shall apply also, to the Visakhapatnam 
a d  Vijayawada Municipa I Corporatione; 

Srwya~~da 
Wdpal 
eorponfiow. 
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bCT No. R OF 1987.* 

(6th February, 1987 I 

An Act further to emend the Andhra Pradesh 
Municipalities Act, 1965 and the Hyderabad Municipal 
Corporations Act, 1955. 

Be it enacted by  t h e  legislarive Assembly of the 
Srate of Andhra Pradesh in the Thirty-eighth Year of 
the Republic of India as follows:- 

1. l W s  Act may be cal led  the Andhra Pradeshl short  tltle.  
Yunicipal Laws (Amendment) Act, 19871 

2. 1; the Andhra badesh Municipalities Act, 1965,, Amendment 
i :~ section 3, after sub-section (51, the following o f  Act 
sub-section shall be inserted, namely:- 6 o f  1965. 

*Received the a s s e n t  o f  the Governor on t h e  5 t h  February. 1987. 
For Statement o f  Objects a n d  Reasons,  please see  the Andhra Pradesh 

G a z e t t e .  Part 1V-A, E~traordlnary, dated the 19th January,. 1987 a t  

p a g e  3. 



'.(5A) Whcl-e any local area comprised in a 
Gram Filnchayat constituted under the Andhra 

ACt20f  1 9 ~ 4 .  Pradcsh Gram Panchayats Act, 1964 is 
constituted as, or included in a Municipality, the 
Government may direcq that the electoral roII relating 
to the said local area shall be adopted suitably for the 
purpose of elections under this Act, until an electoral 
roll for suck ara is prepared in ac~ordaace with the 
provisions of this Act.". 

h d m c n t  
of A d f l  or 3. In the Hyderabad Municipal Corporations Act, 1956. 

- 1955 in section 8, after subsectign (4), the following 
sub-section shall be inserted, namely:- 

"(4A) Where any local area comprised in a 

Act 2 of Gram Panchayat constituted under the Andhra 
1%4. Pradesh Gram Panchayats Act, 1964 is included in a 

Corporation, the Goyernment may direct that the 
electoral roll - relating to the said local area shall be 
adopted suifably for the purpose of elections under - 

, this Act, until an electoral rolI for such area is prepared 
in accordance with the provisions of this Act.". 

A 4. The amendment made tq the Hyderabad 
~~~~''o'3hunicipal Corporations Act,, 1 955 by section 3 Id 
V*- extend to and shall apply also, to the Visakhapatnam 
patnam and 
Vjj i?yaM and Vijayayda Municipal Corporations. 
Munidd 



m mrm ~ I S H  m c r ~ a  l~aws 
(SECOND ACT, 1987. 

[6th February, 19871 

An-Act further to amend the Hyderabad Municipal 
Corporations A c t ,  1955, the Andhra Pradesh 
MunicipaUties Act,  1965, the Visakhpatnam 
Iluniclpal Corporation Act , 1979 and the Vi jaya- 
uada Municipal Corporation kt, 1981. 

BE i t  enacted by. the LegislatAve Assembly of 
rhe S t a t e  of Andhra Pradesh ia the Thirty-eighth 
Year of the  Republic of India  as EoUows :- 

I. This Act may be callled the Andhra Pradesh ( S h o r t  t f t l e .  
Municipal Laws (Second Amendment) Act, 1987 

:'ecelved t h e  a s s e n t  of -the Governor on t h e  5 th  February. 
1987. For Statement o f  O b j e c t s  and Reasons,  p l e a s e  see t h e  

Andhra Prsdesh Gazette,  Part I V - A ,  Extraordinary. dated 
2Znd January, 1987. a t  page 7 .  



%2n3t 2. Tn the Hyderabad Municipal Coporations Act, -. 
1956. 1955,- 

(I) in section 5 ,  

(i) for subsection (I-A) , the foUowing sub- 
section s h d  be substituted, namely:- 

"(I-A) In addition to the CounciHors refcrred 
to in subsection ( I ) ,  every member of the hgislative 
Assembly of the State and every member of the House 
of the People elected from any mnstitumcy, which 
forms part, wholly or partly, of the Corporation, shall 
be an cx-officio Councillor of the Corporation."; - 

6) for s~b-section (2), the fo l lohg  sub- 
section shall be substituted, namely:- 

" (2 )  Zn the Corporation, out of the total. 
strength of the councillors, the election authority shaU 
subject to such rules as may be prwribed, reserve,- 

( a )  six percent thereof to the members 
belonging to Scheduled Tribes; 

(b) Ween percent thereof -to the members 
belondng to Scheduled Castes; 

( c )  nine percknt thereof to Womcn; and 

(d) twznty percent thereof to the mem- 
bers belonging to backward 0 1 , s ;  
and determine the division in respect of which reser- 
vation is made as aforesaid: 

Provided that where the Corporation comprises 
more than one. Assembly - - Constituenq wholly or 
partly, reservation to all categoSeS put together in 
respect of the divisions wholly comprised in each such 
Assembly Constituency shall not exceed f&y p r  cent 
of such divisions in each such AsembIy Constituency." 



(iii) in the L~lanation aHer cause (ii), 
the following cIause sllall be added namely:- 

"(iii) for the purpose of reserving the 
olfice of Councillor to the meabers belonging to the 
Bachvard Classes, the population figures of the Back- 
ward Classes gathered in the socimnomic survey 
conducted by the Andhra Pradesh Backward Classes 
Ceaperative Finance Corporation Lit&, . Hyder- 

- abad, shall be taken as the basis."; 

(2) after section 23, the following sections 
shall be insertd, name1y:- 

23A, (1) Subject .to the provisions1 
"~i;dudihcaion of section 233 and 23C the Mayor or 
0 0  lbc ~ o u n d  05 
dcfcttion. CounciUor of a Municipal Corporation 

belonging to any political party shall 
reass to be such Mayor or Councillor- 

(a) if he has v~luntarily given up .his member- 
ship of such palitical party; or 

(b)  if he votes or a b s h  from voting in 
such Muuicipal Corporation contrary to any direction 
'issued by the poJitical party Lo which he belongs or by 
my person or authority authorised by it in this behall, 
without obtaining, in either cas ,  the pribr permission 
of sucb pbliticd-party, pcrson or authority and sucb 
votjng or abstention. has not been condoned by such 
poli t id  party, person or authority witbin meen days 
from the date of such voting or abstention. 

(c) if he has been expeIIed f r m  such political 
party in accordance with the prcrcedure established by 
the constitution, rules or regulations of such political 
p a w .  

' Explanation:-for the p w  of this subsection 
the Mayor or elected councillor shall be deem& to 
belong to the political party, if any, by which he was 
set up as a candidate for election as such Mayor m 
Councillor and e x a c i o  councillor 'shall be d c e r n ~  



to belong to -tbc political party, if any, by wmch be 
w s  set up as a candidate for election as a Member of 
the LegisXativa Assembly, HOW of' the people or the 
Council of States, as the case may be. 

(2) A Mayor or CounciIIor who has been elec 
ted as such otherwise than as a candidate set up by ; 
politid party may join any politid party within c 
period of six months and on such joining he shall be 
deemed to belong to such political party as if he was 
set up as a candidate for election as Mayor' or Coun- 
cillor by that politicd party for purpwes of this 
section. . .  

(3)  An intimation that a Mayor or Councillor 
has ex-facie ceased to hold office under this section 
shall be given by the Government. 

. - 23B. Where the Mayor or a Cou- 
~ i s q h i f i & t k n  cillor makes a claim that he and. any. 
on mand of 
dercelros not to other' members d his party constibte 
apply in cam or the group xepresmring a faction which 
split. has rtriseil as a result of a . split in his 
original -political party and such group conS:fifs of not 
Iws than one-third of the members of such party,- - 

(a) he shall not bc disqu11Me.d under sub 
. section (I). of section 23A an the ground- 

(i) that he has vokhtarity given up his 
membership of his original politid party; or 

(ii) that he has voted or abstained from 
voting in such Municipal Corporatin conkary to any 
direction issued by such party or by my p ~ o n  or 
authority authorised by it in that kbal f  without 
obtaining the prior permission of such party, person ' 

or authorily and such voting cr abstention hq  not 
been condoned by such party, p a  or autbdty 
within 6ftm days fro-m the date of such voting or 
abstention; and 

(b) from the h e  of such sprit, such . W .  
tion shall be deem4 t- he the p H t i &  to +id. 



- 

: i:- 
-- -. -- 

he Wongs for the purpose of subsection ( I )  of sec- 
7 .. tion 23A and b be his original poIitical party for the 
2 - purposz of thjj section: . . 

' - - 23C. (1) A Mayor or Councillm - 
1 k%-t$e' of a DTunicipgI Caporation s h d  not 

. tion not to apply be disquali6ed under subsection I1 ) of 
!?mcormcr~CL .section 23A where his political party 
me;g% jslh bother political parry and he claims that 
he and any other members of bis original political . 
P,rnY1- 

(a) have become members of kuch other 
pofitical patty or, as the case may be, gf a new politi- 
cal party formed by such merger; or 

(b) have not ampted the merger and opted. 
h function as a separate group and £ram the time 
of such merger, such other political party or group,. 
as the case may be, - shall be d k e d  to be the politi- 
cal p-ty to which he bcbngs for the purposes of 
sub-section (1 ) of section 23A and to be his ori@ 
political party for the putpses of Ws, sub-section. 

( 2 )  For the p* of 'sub-section ( 1 )  of 
'+tion 23A, the merger of the original political 
party of a Mayor or Councillor shall be deemed to  
have taken place if, and only if, not Jess than !we 
thirds of the members bf the party. concerned have 
agreed to such merger. 

Explanation:,-For the pewposes of sections 23B, and 
23C, 'Ori@al political party' .in relatjon to -a Mayor 
or .CouncilJor m a n s  the political party to which hc 
teenF , Pmwes of section 2 

ere an egatiod is made by any 
sgztiona 4 

-l----- 
voter or authority to the Commis- 

tiom or sioner in writing that any person who 
is elected as a councillor has not Byor. 
qualified or .h& become disquaed 
under section 21, section 22 or 
section 23 and the Commissioner has 
given intimation of such allegation. to 



7 8  
--I -. 

the - ~ u n c d o r  a d  such colul.cjllor - -  dispck - -  the ---( 

c m t n a s  of the allegation so ,made- or where 
any . councillor . himself entertains any doubt 
whether or not he has become disqualified under any of 
those sections,- 

(a), such councillor or any other ~oun~i l lor  
may, wit&n a period- of two months from the date w 
whith such intimation is given or doubt is entmtainod, 
is the case may be, md 

(b) the Commissioner s h d ,  -either on the . 
direction' of the councilIor with ihe' approvd of the 
Govmweot if 'no such directioil is given within a 
peiiod of two month from the date of placing of the 
matter by the Commissioner IieEore the council, 
apply for a decisjoo to the Chief Judge, City Civil 
Court, Hyderabad. 

(2) Where an mtimatiou is given by the 
. Govcmment under sub-section (31 of section 23A 

thnt a pemn bzs ceased to be the Mayor or a 
CounciUor, such .a person may, 'within a period of 
two months fro19 thz date on which such intb3tion 
is given, apply to  the Chief Judge, City Civil Courl, 
Hyderabad for a decjsion on the, cunectnm oE the 
fact so intimated.- 

(3)  The said judge, afkx a,akkg such inquiry 
as he - d a m s  necessary, shaU determine whether or 
not ,such person is disqualified ard his decision shall 
be h a l .  

- ( 4 )  Pending such decision, the councdor shall 
be entitled to act as if he was not disqualified". 

( 3 )  After section 25, the following section 
shall be inserted, namely:- 

-. 2). Such officer as ' the Commissioner may, 
Awaia ' witkt the approval of thc Government 

Otiictr for the 
~ ~ ~ ~ ~ n l i o n .  designate shall be ' the ' re t~ming officer 

' for election to office of May31 of the 
Corporatioa"; 
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(4 )  in section 26, in subsxtion (1) for the 
words "Returning OfFicer", the words '"Returning 
Oficer designated either under section 25 or 
section 25A" shall be substituted; 

( 5 )  in section 36, in sub-scztion (3)  far thc 
proviso the fdlowing proviso shall be substituted, 
namely:- 

' "Provided that in  a division where any scat is 
reserved for Scheduled Castes, Schd.uled Tribes or 
as the case mng bc, backward class, a candidate shall 
not be deerncrl to be quaWied to be chosen to that 
Wt, unless his nomination paper contains a 'decla- 
ration by him specifying rhc particuk cask or as 
the case may be the 'tribc or tribal mmmu~ity of 
which he is a n~cmber and the arm in relation to 
nkich that caste is a Schcdulcd Caqte' or is a backward 
class or the tribe Or tribal community is a Scheduled 
Tribe."; 

( 6 )  'in section 88, in clausc (g), the w ~ d s  
"Save as ott~cnvise provided in section 90" shall bc 
omittcd ; 

(7 )  in s e c b n  90-A, in- sub-section 111, for thc 
words "within fifteen days fro& Ihe datc of the 
election of the Mayor", the words "zt the &st mcct- 
irig of rhe Corpnration after thc ordinay elections" 
shall be subs tj tuted; 

(8) i n  Schedule-A. in form 8, in item 6, after 
the words "Schedulcd Tribe", the words "or Back- 
~ v ~ r d  CIasses" sl~all be inserted. 

hmcnc, rltnt 3. In the Andhra Pradesh M~~nicipalities Act, of A ~ ,  or 
1965, 1465. 

( 1 )  in  sectioi~ 5,  in sub-section (2 )  clause jb)  
~ 1 1 ~ 1 1  be omitteci; 

(2) for section 8, the following section shall 
be substituted, namely:- 



3. I n  cvery rnunicipaIity out of the total 
1'Rc5cm slreng th determined under section 5 
JCJIF. - z 

the election authority shall, subject to 
such rules as may be prescribed, 

' .  ' reserve,- 
( a )  six percent thereof to the members 

belonging to Scheduled T r i h ;  
(b) fifteen percent thcreof to members 

belonging to Scheduled Castes; 

(c) nine percent thereof to women; 
( d )  twenty percent thereof to members 

belongin: to backward classes; 
and determine the ward in respect of which reserva- 
tion is ri~ade as aforesaid: 

Provided that where a local area for which a 
municipality is constituted comprises more than one 
Assembly Constituency, wholly or partly, resewation 
to all categories put together i n  respect of the wards 
ivIiollg comprised in each such Assemblr* Constituency 
.shall not exceed fifty per cent of such wards in each 
such Assembly Constituency: 

Providcd further that for fhc p~rposc of reserving 
the office of Councilloi to thc members belonging 

- tn the Backward Classes, the poprdatiun f i p r e s  of 
the Backward Classes, gathered in the soci~ecwomic 
survey conducted by the Andhra Pradesh Backward 
Classes Co-operative Finance Corporation Limited, 
Hyderabad, shall be taken as the basis." 

(3)  after section 16, the following sections 
sl~nll he insertedtnmely:- 

. (1) Subject to the provisions of 
' ' I~i~&dllncatin,l -. sections 16-B and 16-C the Chairman 
on the ground 01 
drfcctinn" . or the Councii1or of a Municipal 

Council belonejng to any political 
party shall cease to be such Chairman 

or Councillor- 



(a) if he has voluntardY given up his mem- 
bership of such political party;. or 

(b) if he vot& or abstains from voting in 
such Municipal Council contrary to any direction 
issued by the political party to which he belongs or 
by any person or authority authorised by it in this , 

behalf, withour obtaining, in either case, the prior 
pemission of such political party, person or authc- 
rity and such voting or abstention has not been 
condoned by such political party, person or authority 
within Hteen days from the date of sdch voting or 

. abstention. 

(c) if he has been. expelled born such political 
party in accordance with the procedure established by 
the constitution, rules or regulations 'of such political 
party.. 

; Explanation:-For the purposes of this sub- 
section, tle L5airrnan or Councillor shall be deemed 
to beIong to the political party, if any, by which he 
was set up as a candidate for election as such Cbair- 
nlan or Councillor and an ex-oficio councilIor shall 
bc. deemcd to helong to t h e  political party, if any, 
by which he is set up as a candidate for election as 
a Member of the Legislative Assembly or as the case 
nlay bc of thc House of the People. 

12) A Chairman or Councillor who has bcen 
ciccred as such orhenvise than as ts candidate set up 
by any political party may join any political party 
within a perid of six months and on such joining he 
shnl! bc deemed to belong to such , political party as 
iT hc w;ls set up as a candidate for election as Chair- 

. 111:in or Councillor by the political party for purposes 
( l f  r l i is  section. 

I 
- k J. 1963-7 



(3) An intimation that a Chairman or a 
Councillor has ex-facie ceased to hold office under 
this section shall be given by the Director of Munici- 
pal Administration. i 

16-B. Where the Chairman or a Councillor 
D i q ~ ~ l j f i c n t i o l ~  makes a claim that he and any other 
On gro'lnd nf members' of his party constitute the 

, dcfmiun no1 1~ 
apply in a r c  (lr group representing a faction which has 

- ' splif. arisen as a result of a split in his origi- 
nal @tical parby and such group 
consists of not less than onethird of 

the Members of such party,- 
( a )  he .shall not be disqualified mder sub- 

section ( I )  of section 16-A on the grounds- 
(i) that he has voIuntarily given up his 

membership of his original pojiticaI party; or 
(ii) that he has voted or abstained from 

voting in such Municipal Council contrary to any 
direction issued by such party or by any pamn or 
authority authorised by it in that behaff with- ! 
out obtaining the prior permission of such party, - k 
person or authority and such voting or abstention has 
not been condoned by ,such party, person or autho- 
rity within fifteen days from the date of such voting 
or abstention; and 

{b) from the time of such split, such 
faction shall be deemed to be the poIiticd party tq 
which he belongs for the purpose of sub-section (1) 
of section .l6-A and to be his original political party 

- for the purposes of this section. 
16-C(1) A Chairman or Councillor of a 

nirsuaifim~ iolt Municipal Council shall not be dis- 
On ground of deft- under sub-sexion (1)  oi 
ction not to apply 
i n  of rn-rser. section 1 6-A where his political party 

merges with another political party 
and he claiins that he and any other 
members of his orignal political 
Party,- 



?-- -- 
'r 

(a) have become mankrs of such other 
~olitical party or, as the case may be, of a new politi- 
cal party formed by such merger; or 

(b) have not accepted .the merger and opted 
to funclion as a separate group, anc! from the time 
of such merger, such other political party or group, 
as the case lnay bc, shall be deamed to be the politi- 
cal party to which he belongs for the purposes of 
.sub-section (1) of section 16A and to be his original 
political party for the purposes of this sub-section. . 

( 2 )  For the purposes of subsection ( I  ) of 
section I &A the merger of the original political party 
of a Chairman or - CouncilIor shall be deemed to 
have taken pJaw if, and only if, not less than two- 
thirds of the members of the,party mmsd have . 
agreed to such merger. 

Explanation:-For the purposes of section i6B 
and 16-C, 'Original Political Party' in relation to 
a Chairman or Couacillor means the political paay 

: to which he belongs for the purposes of section 16-A"; 
. -. (4) in section 17, 'after sub-section (1) the 

following sub-section shall be inserted, namely :- 
" (1A) Where an intimation is given' by the 

Dirktor of Municipal Admiaistration under sub- 
section (3) of section 16-A that a person is ceased to 
k a Chairman, or Councillor, such a pemn may, 
within a period of two - months from the date on 

- which such intimation is given, apply to the District 
Judge for a decision on the Gorrecmess of the fact so 
intimated."; 

( 5 )  in section 23, in sub-section (1 ) - for the 
second, third, fourth and f&h p r o w  the following 
shall. be substituted, namely:- 

"Provided further that six per cent of the total 
number of offices. of Chairman of .  the Municipalities 
in the State shall be reserved by rotation for the menl- 
bers belonging to the Scheduled Tribes in the manner 

i 
-.  

prescribed; so however that the Municipality - in respect 
, 

--I 



84 ' 

,of which the office of the Chairman is so resefled shall, 
as far as practicable, be the Municipality where the 
proportion of the population of the Scheduled Tribes 
to the total population of the Municipality is the 
largest: 

Provided also that fifteen per writ of the total num- 
ber of ofices of Cbaitraan of the muuicipalities in the 
State shall be reserved by rotation for the members 
belonging to the ScheduIed Castes in the manner 
prescribed; so however, that the uuuicipditj; in respect 
of which the offie of Chairman is; so reserved shall, as 
far as practicable, be the municipality, ' wherz thc pro- 
portion of the popuIation of the Scheduled Castes to 
the total population of the municipality is the largst: 

Provided also that nine per cent ~f total number of 
offices of Chairman of the municipalities in the State 
shall be reserved by rotation for women in ;he manner 
prescribed; so, however, that the munidipality in respect 
of which the office of chairman is so resr.ryed shall, 
as far as practicabIe, be the municipality where the - =: 
proportion of the population of women to the total 
populalio~~ of thc municjpality is the largest: 

Prcj rided also that twenty per cent of the total 
number of .ofices of Chairman of the municipalities in 
the State shall be reserved by ~otation for h e  mzrnbers 
belonging to backward classes in the rnanncr prescri- 
bed: 

Provided aIso that the xeserva?ion of the ofice of 
Chairman to all categories under this section ki each 
District shall not exceed, as far as practicable, fifty 
per cent of the total number of such offices in the 
District- 

Explanation:-For the removal of doubts it is here- 
by - declared that for resewing the office of C h h a n  to 
members belonging to the Backward CIasses, the popu- ' 

lation figures of the Backward Classes gathered m the 
Sxi&Economic survey conducted by the Andhra - > 



~l'aiesh Backward Classes Cooperative Finance Cor- 
J .-- poration Limited, IIyderabad, shall bc taken as thc 

basis"; 

4. in the Visakhapatnam Municipal Corporatiail ;yztdFd 
Act, 1979, in section 5,- 1979. 

(i) for subsection (21, the following subsectjon 
shall be substituted, namely:- 

"(2) in addition to the Councillors referred 
to id sub-section (I), every member of the Legisla- 
tive ~ s s e m b l ~  of the State and every Membcr of the 
House of the People elected from nng constiluency, 
whch forms part, wholly or partIy of the corporation, 
shall be an ex-ofticio councillor of the Corporation-";, 

(ii) for subsection (3), the fdowing sub-section 
shall be substituted, name1y:- 

"(3) out of the total strength of the council- 
lors, the Government shall, subject to such rules as 
may be prescribed, rwrve- 

I - -  (a) six per cent thereof to ,W m e m h  
beIonging to Scheduled Tribes; - 

(b) fiftew per *cent theseof to th members. 
belonging to Scheduled Case; 

(c )  nine per cent thereof to womm; and 
(d) twenty per cent thereof to the mem* 

beIonging to backward classes 
and determine the division in respect of which reser- 
vation is made as dormid: 

Provided that m case the Corporation mprises  
morc than ooe Assembly '~unstituency wholly or 
partly, reservation to all categ0r;a put togetlier in 
respect rlf the divisions wholly comprised in each such 
k e m b l y  Constituency shall not exceed fifty perceat . of such divisions in each such Assembly Constitutqcy. 

. . , - .  



Explanation:-For t11c rcmo~al of doubts it is - 4  
hercby declared that,- 

(i) the. expression 'Scl~edulcd Castes' and 
'Scheduled Tribes' shall have the same meanings res- 
pectively assigned to them in clause (24) and clause 
125) of articIe 366 of the Constitution of India; 

(2) the expression 'Backward Classes' means 
any socially and educatiollally ,Backward CIasses of 
citizens rccognised by the Government for purposes 
of clause (4) of article 15 of the Constitution of India; 

. (i) for the purpose of rese&ing the o6ce of 
Councillor to the members belonging to the Bdckward 
CIaGses, the population Egures of the Backward Clime 
gathered in the sociwxonomic survey conducted by 
the Andhra Pradesh Backwijrd C1ass.e.s Co-operative 
Finance Corporation Lindted, Hyderahnd, sIialI be 
bken as (he basis". 

zctzi . 5. in the Vijayawada Municipal ~ a r ~ o r s t i o n  Act, 
1981. 1981, in section 5,- 

I -a!: 

(i). in sub.-section (I), for the words "shall not 
cxceed fifty at any time", the words "shall not exceed 

. fifty4ve at any tin~e" shall be substituted; , 

(ii) for sub-section (21, the following sub-section 
shall be substituted, namely:- 

"(2) In addition to fllc ~ounci~ors  referred 
to in sub-section (I),  every member of tfre Legislative 
Assembly of the State and every Member of the House 
of the People, ekc td  from any oomtituency, which 
forms part, wholly or partly, of the Corporation shall 
be an ex-oEcio c;ounciUor of the Corporation."; 

(iii) for subsection (31, the -following sub- 
section shall be substituted, namely:-, 

"(3) Out of the total strength of the Co-clrrcil- 
iors, the Government shall, subject to such rules as may 
be prescribed., . reserve,- 

. , L 



. (a) six percent thereof to the members 
be!gnging to Scheduled Tribes; 

(6) meen percent thereof to the medsbers 
belonging to Scheduled Castes; 

[c) nine percent thereof to' Wonlen; and 

(d) lwenty percent thereof to the rnenlhcrs 
bebngirig to backward classes; , 

and deternine the division in r e s ~ ~ e c t  of which reser- 
vation is made as aforesaid: 

' Provided that it1 case the Corporation m p -  
rises more than one Assembly constituency wl101ly or 
partly, reservation to a11 categqries put together in 
r e s p t  of the divisions wholly comprised in each such 
Assembly Constituency shall not ex& Mty per cent 
of such divisions in each such Assembly Constituency. 

Explanation:-For the removal of doubts it is 
hereby declared that,- 

(i) the expression 'Scheduled Castes' and 'Sche- 
duled Triks"shal1 bave the' same meaning respectively 
assigned to them in clause (24) and clause (25) of 
article 366 of the Constitution of hdia; . 

(ii) the expression 'Backward Classes' means 
- m y  socially and educationally Backward Classes 
of citizens recognised- by the Government for pur- 
porn of clause (4) of article 15 of tbc Constitution of' 
India; 

. . 
, (iii.) for the purpose of resenkg the, o%ce of the 

councillor to the members beIonging to the Backrvard 
C I a k ,  the population figures of the Backward CZasses, 
gathered in the SocieEwnomic : S w e y  conducted by 
the Andhra Pradesh Backward. Classes Cwperative 
Finance Corporation Limi,ted, - Hydcrabad shall be 
t een  as the basis." 



hrcndn~ent  6. In the Andhfa Pradesh Municipal Laws (Amend- 
O w F t  33 '' ment) Act, 1986, in section 4, for the expression "by M86. 

section 3': the expression "by section 3, except sub- 
section (2) thereof' shall be substituted. 

A pliation 7, The amendments made to the Hyderabad Muni- 
$ ~ t i 0 n 2  cipal Corporations Act, 1955 by section 2, except sub- 
Vlwkha- - section (1) thereof, shall extend to and shall apply 
pabarn and 
\lija)?wada also to the Visakhapatnam and Vijayawada Municipal 
MunlcipJ Corporations, subject to this variation that in the new 
Corpo n - 
tions. section 23D inserted by sub-suction (2) of section 2; 

for the words "Chief Judge, City Civil Court, Hyder- 
abad", the words "District Judge having jurisdiction 
over the area in which the office of the Corporation b 
situated" shall be substituted. 



ACT No. 23 OF 1987." 

[22nd A p r i l ,  1987. I 

AnAcX further to amend the Andhra ~Eadesh EIunici- 
palities Act, 1965 and the Hyderabad Municipal 
Corporations A c t ,  1955. 

Be i e  enacted by the hgbslative Assembly 
of the State of Andhra Pradeeh rin t h e  Thirty- 
eighth Year of the Republic o f I n d i a  asfol1ows:- 

1. ( 1 )  This Act may be c e l l e d  the Andhra s h o r t  t(tle 
Pradesh Municipal. Laws (Third Amendment ) Act ,  and c o n c n c c -  

1987. mcnt . 

(2 ) .  It sha l l  be deemed to have come i n t o  
force on the 25th February, 1987. 

*Received the assent  o f  t h e  Governor 011 t h e  2 1 s t  A p r i l .  

1987. For S t a t c r ~ c n t  o f  O b j e c t s  and R e a s o n s ,  please see t h e  
Andhra Pradesh Gazette. Part I Y - A ,  E x t r a o r d i n a r y ,  dated the 
2 6 t h  t iarch,  1987, a t  page 3 .  



THE AND= PRADESH MUNICIPAL LAWS 
(AMENDMENT) ACT, 1989. 

:4 

ACT NO. 20 OF 1989*. 

[18th October, 19891 

An A c t  f u r t h e r  t o a m e n d t h e ~ n d h r a p r a d e s h  
Municipalities A c t ,  1965 and t h e  
Hyderabad Municipal corporations ~ c t ,  
1955. 

' Be it enacted by t h e  Legislative 
Assembly of t h e  S t a t e  of Andhra Pradesh 
in the .For t i e th  Year of the  Republic of 
India as follows:- 

. 1 This A c t  may be called the Short t l t l  

Andhra Eradesh Municipal ' Laws and C03- 
(Amendment) Act, 1989. m i n c e ~ ~ e n t .  

(2) I t  s h a l l  come into force on such 
date as t h e  S t a t e  Government may, by 
notification, appoint and d i f f e r en t  
dates may be appointed f o r  different pro- 
visions. 

WRecelved the assent o f  t h e  Governor on the  1 7 t h  October 
1989. For Statement o f  O b j e c t s  and Reasons, p l e a s e  see t h e  
Andhra Pradesh ~ a z e i t e ,  Extraordfnary, Part IY-A, dated the 
1 5 t h  September, 1989, a t  Page 9 .  



rncndmcnt ' . 2. In ,the Andhra Pradesh Municipalit'is Acf 
oiAct 6 oE 
1965. 1965;- 

I 

- (a)  in section 85,  in sub-section (21, for the 
expression "section 81", the expression "sections 81 
and 87" shali be ahd shall be deemed always ta have 
been substituted, 

6) for sectiop 87, the following shall be 
substituted, namely:- 

- "McIh0d DT 
arscssment or 87. 11) Every building shall be asses- 
p r o p r l y i n .  sed together with its site and other 
adjacent premises occupied as an appurtenance thereto 
unless the owner of the building is a different person 
from the owner of such site or premises. 

12) The annual rental value of lands and build- 
ings shall be deemed to be the gross annual rent at 
which they may reasonably be expected to be let from 
month to month or from year to year -with reference 
to its location, type of 'construction, plinth area, age 
of the building, nature of use to which it is put and 
such other criteria as may be prescribed. 

(3) Notwithstanding anything in the Andhra 
ntxv of - Pradesh Buildings (Lease, Rent and Eviction) Conlrol ''* Act, 1960. the gross annual rent at which the lands 

.and buildings might reasonably ,be expected to be let 
from month to month or from year to year, shall' be 
determined by the Commissioner, with reference to 
its location, type of construction. plinth area, age of 
the building, nature of use to which it is put and such 
other criteria as may be prescribed: 

Provided that in the case of any, Government or 
railway building br any building or a class of build- 
ings not ordinarily let, the gross annual , rent of which , 

cannot, in the opinion of the Commissioner be esti- 
mated, the amual rental value of the premises shaU 



;deemed .to be nine percent of theh estimated value 
of the land .,nd the prknt cost of.erecting the, 
building after dedllcting a reasonable amount towards 
deireciation- which shall- in no cast be lcss than ten 
p e r k t  of such cost. 

1 (4)  The annual rental value 01 lands and build- 
bigi shal be deemed to be the gross annual rent at 
which they may reasonably be expected to let from 
month to month or from year Lo yeai, less a deduction 
at $e rate of ten percent for buiidings upto- the age 
of 125 years and twenty perccet for buildings above 
the. age of 25 y-s of that portion of such g r o ~  
a ual rent which is attributable to the building, 
ap rt from their sites and adjacent lands occupied as 1 an appurtenance thereto and the said deduction, shall' 
be in lieu of aU allowances for repairs or on . any 
other account whatmeva: 

1 
( Provided that a rebate of forty percent of the 

be allowed in respect of the 
buildings oaupied by the owner inclusive 

permissible under this sub-section. 

Explanation: For Lba purposes of this &ion, 
three times the plinth area of 

its site or a vacant land to the 
I ?tent of one thousand square 'metrcs, whichever is 
bs shall be deemed to. b i  adjacent premises mupied 
I 
4s aa appurtenant to the building, and assessed to tax 

provisions of this section, and 
area, if any, in ex& of the said limit shall be 

to be land not occupied by or ,adjacent and 
to such building and the tax shall be levied 

dith llle .provisions of sub-, 
as if it were land ti which 



(c) in section 88,- 
li) in sub-section (I),- - 

(A) After clause (b), She following shall be 
inserled, namely:- . 

"(bb) Educational institutio~ls upto 10th 
class, the buildings of which are donated by chariwle 
institulions or Philoi~thropists, or which are. depnding 
on rhc grant-in-aid by rhc Government Tor the k i n -  
Lcnance and such other educational institutions whicli 
are not running pureIy on commercial lines, (but 
serving the cause of primary education which / the ,, 

Government may consic'er from ,time to time;"; I 
IB) In ciause (c), for the words "tluildiogs dscd 

lor educalionaf purposes including hostels,", the wdrds 
"buildings used for hostels" shall be substituted; 1 

{C) In the proviso to dansc (i) for the exptes- 
sion " ~ I I  clauses (a), (c) and fe)", the expression 
clauses (a), (bb), (c) and [el" shall be substituted. 

. , I" (ii) After sub-section (I), the following s b- 
scction shall be inserted, mmely:- 

"(I-A) The buildings and lands speci d 
in sub-seciion ( 1 )  shall however be liable to pay 
tax components specified in clauses Eb). (c), td) of s 
section (1) of section 85."; 

i: I 

(iii) in subsection (5),- , \ I 
(a) item (i) shall be omitted; I 

(b) for item (ii), the following la11 be suq 
stiluted, namely:- 

. -  I 
- "(3 If the annual rental value of thc 

same does not exceed Rs. 3001- in the case of own4 
occupied residential buildings within ' the municipal 
limits: I '  

Provided that in respect of houses constructed for 
I 

urban poor, the municipality shaU collect one r'upee 1 
for every half-year lowards property lax;"; 

I 





mainknance and such other educational .institutions 
ivbjch are, not running purely on commercial lines, but 
serving the cause of primary education which the 
Government may consider from time to time;" ; 

(b) alter section 202, the following section. 
shall be added, namely:- 
" ~ c m p i i o n  of 
prupcrly Tax. 202-A (1) The Government inay 

exempt any residential building 
occupied b? the owner from the property tax wherc 
the annual rcntal value of ihe same does not exceed 
rupees six hundred. ' 

(2) In respect ,of every l~ouce wnsiuct& for 
the urban poor, the Corporation shA cvllecr nn atnoun[ 
0'1 r u m  Ywo for every half year tawiirrb property 
lax;". 

(c) in section 205, dter s t i h c o n  (31, thr: 
i ~ b j l o w i ~ ~  shall be inscrteJ, name$:- 

"(4) Thr, Government may impose 'a mitable 
cul in the amomc of grants oi ai the cast: may be the 
cu~upcnsalion to k r e l c d  in r a p c t  of cowration . 
whose tax  WUection is less than cighg-fivc ptr-cent 
of the demand of each year." ; 

(dl in section 212,- 
ji) for submtion (11, the foll&~crilzg 8th- 

szction shall be subslituted, namely:- 
"(1) ( a )  The m u s l  rcntal \7d11~ d lands 

and buildiugs shdl be dceintxi to 'be the grm annual 
rcnt at which they may reasrmmbly be apecCcd to be 
kt .  from month to month or from )ear to year with 
referc~icz to its lowtion, type u1 consuuctioli, p M h  
area, age d tbe building, nature of ,w to wl~ich it 
is pub and su& other criteria as may be p r r i b e d ;  

(b) t$e annuat rental v:duo of 1;)nds and 
buildings shall be deemed to be the gross anriusl rent 
at which they may reasonably be expcckd to let from 



i 
m o n ~  month or from .year to year, less a deduction 
at the rate of 10% for buildings aged upto 25 years; 
and 20% for the buildings aged above 25 years; of 
that pwtion of such gross . annual rent which is 
attributable to the buildings, ' apart 'from theit 
siks and adjamat lands occupied as an appurtenance 
thereto and the said deduction shall be in lieu of all 
allowances for repairs or on any other account 
whabsver: 

Provided that a rebate 01 40 percenk of the annual 
rental value shall lx allowed in respect of the residen- 
tial buildings occupied by the owner inclusi,vve of the 
deduction permissible elsewhere." ; ' 

(ii) for suMection (2), the following shall be 
substi tu led, namely:- 

" 12) Any vacant land . not exceed ing three times 
the plinth area of the building including its site or a 
vacant land to the extent of one thousand square 
metres, whichever is less shall be deemed to be 
adjacent premises occupied as an appurtenant to the 
building, and a- to tax in accordance with !he 
provisions of this seckn  and the area, iT any, in 
excess of the said limit shall be d ~ m e d  to be land not 
occupied by or adjacent and appurtenant to such 
building and the tax shall levied theredn at two 
perwnt of the estimated capital value of land."; 

(e) in section 226,- 

(i) in sub-section (31, far ille words "four 
years", the words "five years" shall be substitute?; 

(ii) after subsection (3 ) ,  the following shalln 
be inserted, namely:- , 

"(4) The corporation shall take into considera- 
tion the rent wmponent of .cost of living index 
prevailing at the time of preparation of newrassess-' 
ment books: 



Provid4ed that where the value af the land on Qnich 
buildings constructed for purpdses of choul'try, li6Ie~7, 

% lodges and cinema theatres increases and the income on 
the  propefly does not increase the average rcntal 
-calac s11alI be fixed with rcfercnce to the income 06 
the property." ; 

(I) in section 269, to sub-sectios (2), "the 
following proviso shalI be addcd, namely:- 

"Provided that a penalty at the rate of five percent 
of Lax shall be imposed every month in the case of 
failure to pay property tax made after Ihe expiry of 

,sixty days after the commencement of half year and 
shall be liable for disconnection of dl essential 
services." ; 

(g) after section 282, the following section 
shall be addcd namely: - 
"ltcvi.-ion or 1-* I ~ Y  282 A. Where it is  brought to tl~e 
111 Dim-::clor o l  
M ~ 1 ! 1 i r i i ~ 1  notice of the Direckor of Municipal 
- Administration, that the properly tax 

;s under valued he ' may reassess thc 
,property tax and f ix such according1 y." ; 

(h) after section 679 D the, following new seclion 
sI1aI1 be inserled, namely:- 
''Pttw r In !m,ivi 
~ l i v - : ~ i ~ ~ : ~ c .  

679-E. The Government may fro111 
time to time give such directions nor 

inconsistent with the provisions of the Act or the rules 
made thereunder to the Corporations as i t  may 
consider necessary for carrying out ihe purposes of 
this Act.". 

A n ~ ~ ~ f l [ ~ ~ n  r:r t i l c  4. The amendments made to . the Hyderobad 
,\,:~rnlhc Municipal Corpora,tions Act, 1955 by section 3 shall 
Viwkll""- exlend to and shall apply also to fhe Visakhapatnani 
lnym .-:nil 
Vij :vnrvlda and Vijayawadti Municipal Corporationq. 
M~i-~icip?l  
~rporallons. 0 



The following Act of t h e  Andhra 
Pradesh Legislative Assembly received 
t h e  assenk .  of the Governor on the 
30th ~ c t o b e r ,  1990 and the said assent 
is hereby f irst  published on the  6th 
November, - 1990 in the Andhra Pradesh 
Gazet te  for general inforhation,:- 

An A c t  further- to Amend the Andhra 
Pradesh Municipalities A c t ,  1965 and the 
Byclerabad Municipal Corporations A c t ,  
1955. 

BE it ' enacted by t h e  Legislative 
Assembly of t h e  State of Andhra Psadeah - 

in the Forty-f irat yea& ,of the 'Republ i c  
of India as fol1aus:- 



, , 

ShtTrt tit!# ' 1.  hi^‘ ~ d t  may ,be eallkd *ha ' b d h ~ a  
Fradesh Muddipal Laws (Amendhent l 'Ac t  ' 

. 1990. 

h t n d m n t  2. In the Andbra Pradesh ,Municipuli- 
of I c ~  6 k i e ~  A c t ,  19165 r 
of  1965. 

(a1 ih section.2, hi. cleutie . ( 2 2 ) ,  
. the f dllowing . @hal l  be ' subatitGted, 
namely: - - 

" (22 1 ' munlcipeU f y * hesm --a rndclpa- 
l i C y  of, euch :grade a8 may -be declared' by 
the Gpvernment, from t i m e  t o  time, by noti- 
f icatlan .In the hdhrtr Pradeeh Gazette OR 
.the basis of ite income and'eucb other cr'i: 
, t a l a  aa may be prescrikd"; 

[bl after section 3, the fallowing 
new section shall be inserted, namely:- 

.A 

'~bnlttlon' o f  3A.. 41) The Government 
munic<pr 1 1 -  may, '. by notification, 
t i i x .  abolish any municipality 

-to which this Act  appliesL 
where;_n she opinion' -of the Government 
it is 'not f i K a G i a l l y  sound or for such, 
ofher reasons 'as may. be rtCordad in wr'i-  
t i n g  : 

Provided that ---- 
(a )  The . .Gdvernment shall', before 

they i s b u e  such n o t i f  icgt ion,  eonmunicate . , 
to the m u n i c i p a l  c o u n c i l  the -ground8 
on which they , propose to do s o ,  f i x  a '- 

reasonable' period , .for the municipal 
coun f i l  to ehow cause against proposal 
and consider its explanations and objec- 
kions,  if any 



- 

Ib) t h e .  noei5fcation shall contain.. 
a statement of t h e  reasons of the Govern- 
ment and s h a l l  be laid before the Andhra 
'pradesh Legislative ~asembly. 

' ( 2 )  From 'such date as may be s-peci- 
f i e d '  in such - n b t i f  i cat ion ,  t h e  provf sions 
of this A c t  and all notifications, rules* . 
bye-laws, regulatio& ; oraeks ,' direc f ions  
aad powers issued,, made or- qonfer*ed 
under t h r s  -Act, shall cease to .'apely to 
the area p~evisusly comprised. ih the  
municipality;. t h e  balance' of the muni- 
d p a l  fund and all other propcEty vested 
in the  m u ~ i c i p a l  c o u n c i l  and-  a l l  i ts '  
L i a b i l i t i e s  s h a l l  s tand transfejrred to.th8 
GovernmTnt or to such l oca l -  or otQer 
authority or to sqch officer ' or 'o ther  
person as they may, by order, direct". 

( c )  sect ions 1 6 A ,  16B. and 16C s h a l l  
be omit ted; ,  

( d l  in section 17, sub-section ( 1 A I  
shall be o m i t t e d .  

'3.   he . grada t ion  o f  t h e  municipali: s a v l n q 3 .  

ties existing at the commencement of the . 
Andhra Pradedh'Municipal -Laws (Amendment) 
A c t ,  1990 s h a l l  cont inue  to be. in force. 
'only until the municipalities are graded 
after such qor;mencement in accordance 
with the r u l e s  made under the principal 
Act as amended by this A c t  and no such 
graeation made after such commencement 
shall be questioned in any,court, t r ibu-  
n a l  or, other authority on t h e  ground 
only that it adversely a f f e ~ t s  t h e  ser- 
v i c e  con 'd i t i ons  of any person employed . 
in -connection w i t h  the a f f a i r s  of t h e  
municipality. ' - 



k n d m n t  4,  In the ~yaerabad Municipal C a m -  
p? hci  T I  raBiona Act ,  .1955,.- 
O f  1956. - 

(a) -  asctiono 23-A, 23-3 and ..23-C, 
shal l  be omitted; 

Ib) f n s e e ~ i o n 2 3 - ~ 1  sub-sect ion ( 2 ) ,  
shall be ornlkted: 

I p p t t c a t t o n  5 6  The. amendment8 mkde to  .the Hyder- 
or sectton r,abad 'flun'icipal Corporations A c t ,  1955  by 
to t h e  section 4,  s h a l l  extend to and ahal l  

i s -  apply aleo to t h e  VAsskhapatnam and 
~ r * m ~ n  md Vi jayawada Hmicipal Eorporction~.- 
-tljayaurda 
I lun lc lp t l  
Iorporr- 

P.V. VIbYA SBGBTt, 

t lons.  Secretary tb Government, 
Law and Legislat ive Affair@, 

Law Depa'rtment, 



1 

The. 'following - ~ c t  of . t h e  AnUhra Pradtsh 
Ugislativc dssembly -'received the 'as8ent of the 
Governor 'm the - 16th. N & e m l ~ r ,  i990 and the asid 
assent %fa herbby first publlehed 'on the 19th 
NovCmkr , ,l99O' in a e .  hdhra Pradeob Gazette for 
ge,neraI i#-t iq : 

An Act further t o  &end the Hyderabad Munici- 
pal Corporations Act, 1955, the Andhra Pradeeh 
Wci lpal i t ies  Act  ,, 1965. The Visakhapatnam 
Municipal -corporation Act  , -1979 aud The Vi jaya- 
wade 13unicipalCorporatiqn A c r ,  1981. 



BE it enacted. by t h e  Legislative 
Assembly of the State of Andhra Pradesh 
in the Forty-first Year of .the. Repubiic 
of India, as follows :- 

s h o r t  t i t l e .  I. This A c t  may be' c a l l e d  the ~ n d k i r a  
Pradash -Municipal Laws [Second Paendrnent ) 
Act, ,1993. 

.~nendtlent  2. In t he  Hyderabad ~ u n i c i ~ a l  Corpora- 
( ~ f  hc:  I I  tions:~ct, 1955,-- 
o f  1956. 

(a) in .section 12, f o r  sub-,'section 
(1); the fcllowing shall be substitbted, 
namely E - 

" 1  1) The d r a f t  of the electoral r p n  
fo r  the Corpora t ion  shal l  be prepated bg 
t h e  person authorlsea by such authority, 
in such  'manner by reference to .e,uch 
qualifying date as m 2 y  be prescribed'and 
the-electoral roll ' for  the Corporation 
saall come into farce. immediately upon 
its final publication in accordance-with 
the r u l e s  marle by the Government. in 
t h i s  behal , i .  The draft of the. electoral  
rnll fo r  t h e  Corporat ion shall i=o?lsist 
of such part of the electoral yo13 for' 
t h e  Assembly Constituency published 

Crnrrsr under t h c  Repreoentat$on of ,.the People 
A c t 6 3  ~ c t ,  195C as revised or arnenQe4 under 
df 1950. the said A c t  upto . . the  qualifying date, 

as relates to t h e  cities of Hyderabad 
aad Secunderabajl or any -portion thereof. 

EXPL#NPaTION;.- Hhere'  in ti18 e a s e  of any 
Assembly Constituency there is no 
d i s t i n c t  ~ n r t  of tb2 elector82 r o l l  
r e i a t i n g  ti the cities of Hyderabad,. and 
Sec'andsrabad , all persons whose : names 



are entered i n  auch roll under the ' 
regist,ration 'area comprieing the cit ies  
of Hyderabad and Secunderabad, ~d qhose 
addresses.as entered are s i tuated  in t h e  
.cities of Hyderabad and secunderabad 
s h a l l  be e n t i t l e d  to be included in t h e  
electoral ' 0 1  for t h e  Corporation 
prepared for t h e  purposes of this Act;";  

(b) . in h c t k o n  ' 5 6 ~ r  for the expression 
-"a£ ter the  25th Januaryr 19901', the - expression . "&tern t h e .  25th Janbary , -2000". 
ekiall be substituted. 

3. Is the -,, Andhra .Pradesh Municipal&- -Awnqdmbnt. 
t i e e  Actc X965i--- ' o f  hct 6 

a l  1965. 
( a  j afG; . ee&ibn 8 ,  t h e  following 

new eaktihh shall be ihgerted,  namely:? 

~ ~ m s c ~ , v ~ t i ~ n  o f  OP~ica 9. ~ h c .  ,prov~sione . of 
of ' tuuncl l lora  ' and aectione 8 an3 23 Yelaking 
-fbmlrp&n ,to crust to the reservat ion . of 
aftrr ter tbtn d o t t .  d f f  ice of eounci llor o r  

f h e  Chairman for +he- 
Scheduled Castea and. Scheduled Tribes, 
ehall cease to have effect after the 
25th January, 2000."; 

(b) f&;eection 142, the following 
shall be substituted., namely: - . 
'Lmry and . coll~ctlon 142. 'The Government may, , 

PI p ipe- l ine  ~ t r v t ~ ~  by n o t i f  icationr direct 
charqrr. t h e  councib,to levy and 

collect pipeline' service 
charges from every- owner oi: occupier of 
a pxBmLse8 t o  uhich water connection h.as 
k e n  given at such rate .es .may be p r e -  
scribed to the: d i f f e r e n t  .categorfes' 



spe=f fied in ' =-use 4 a )  ,,of sub-secti- 
(2) of'section 141 to degraif the  capital 
zost of p i p e l i n e  service .works 
undertaken b y - t h e  council and the opora- 
tion and.' maintenance of ' the pigel ine 
system from time to t i m e :  - 

Provided that n6 such charges' a h a l l  
be ' levied on. the owner or occupier of 
any premises situated i n  the aztae sllach 
a r e ' n o t  s a v e d  by t h e  pipeline tystcsu of 
the  Council'. . . 

rnmdaent 4. I n  the Vhakhapatnarn Mbnicisal ' 

or ~ c t  19 Corporati.on' A c t ,  1979, ,after section 7, 
o f  197s. -the ' folloiving new section' ahall k 

izserted, namely r-  - 

. . 
aLc-ry ant  c~r7rctPw ?A. The G O V C Z ~ Q ~ ~  WYII 
pf - p l p t ~ ! n t  se rv<cenby  ' notif ieatlon,, direct 
cha:gcs.. the corprsticn to l evy  

and: ' collect pipeline, 
service charges from every w i e r '  or. 
occupier  of a prg;nis;as to which water 
conneetiori has been given at such race 
a a  .- may be prescribed to the -  dicferent 
categories as may be s p e c i f i e d  in, t h i s  
regard to defray the capital cost of ' 

pipe l4ne  setvide works undertaken by the 
Corporation and the,  operation and m i n -  
tenance of the p ipe l ine  s y s t d  grom t* 
to tin?&: 

. Pravideb ' t h a t  nd . auch ' charg3's.' shall 
be levied on the. owner or occupier w f  
any premises situated in t h s  aroas which 
'are n o t  served by the p i p e l i n e  ayetern of 
the C o r p o r a t i ~ n . ~  



5 .  In the Vi jayawada Municipal Ancndment 
corporation A c t ,  1981, after bect ion 7, of A c t  23 
the following new section s h a l l  be o f  1981.- 
inserted namely:- 

'Levy. and .colltttion 7A. The Government may, 
of -p ipe l ine  serv lce  by notification, . d i r b c t  
chargcs. the Corporation to l evy  

and c o l l e c t  p i p e l i n e  ser- 
vice charges from every ormeroroccupier 
of a ,premises to which water connec t i on  

.has - b e e n  given at such rate as may be 
prescribed to t h e  different categories 
as may be specified in this regard to 
defray .the capital cost of. pipel ine 
service works unqertaken by the Corpora- 
t i o n  and t h e  operation and maintenance 
of t h e  p. ipe l ine  system from t i m e  to time: 

Provided that no such charges shall 
be levied on t h e  owner or occupier  o f  
any premises s i t u a t e d  in the areas which 
are not served by the p i p e l i n e  system of 

, the Corporation. ". 
b 

6. The arnendrnents'.rnade to t h e  Hydera- ~ ~ p l l e d t l o n  
bad Municipal Corporatioris ~ c t / l  1955 by o f  Section 2 
sec t ion  2, s h a l l  . extend to - and s h a l l  t o  the Y i s * -  - 
apply also to t h e  Visakhapatnan and khavatnsm 'an* 
Vijayawada Municipal Corporations. vi jayanbdr 

H u n l c l p s l  
C o r p o r a t i o n s .  

P.V. VIDYA SAGAT, 
Secretary to Government, 

Law. and Legi~i lat  ive  Affairs, 
Law Department. 
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TEE. @HRA PRADESB MUNICIPAL U W S ,  , 
.. : - .. , . ( ~ H ~ K T )  - , ACT. 1981. ..... 

. . . . .  I . ,  , . :., - .  

AN..ACT :FURTHER.. "TO, AMEND THE,!. '~YDERABAD 
MUNICIPAL CORPORATIONS.~ACT;~-~~955 AND 
THE .ANDW,? PRADESH . . . . . . . . . . . . . . . . .  MUNICIPALITIES ACT, 

! 196.5,. t . . .  .. . . . . . . . .  
. . . . . . . .  - . . . . . .  , . .  r .  , ,: - , ,. . 

. . .  ',..'.BE .' :i.k .... en-act-a.. ,:by ; :.thei Legislative 
Assembly of the Ssate ' 'of,:?~hdhra Pradesh 

Recelved t h e  assent o f  the ~ 0 v e r n o r  on the 12-04-1993. ' .- 

- F o r - s t a t e m ~ n t  of ob ject  and reasons please see t h e  Andhra 
Pradesh Gazette, Part I Y - A ,  Extraordinary, dated 23-03-1991 
b t  Pages 9 and 12. 



in t h e  Forty-seconu Year of t h e  ~ e p u b l i c  
of India, a8 £0110~8:- 

Short t5t't Ind- I .  (1) This A e t  may be dalled the 
caMnencr'rnt ' Andhra P r d e s h  Municipal Lswn (Amendment 1 

A c t ,  1991. 

(21  The amendments made by -- 
(i) clauses (g) and ( h )  of sect ion.2  

and - c l a u s e  I b) of section . 3  shall be 
deemed to have come into force on the 
6th December, 1990. 

( ii 1 the  remaining provisions shall 
come i n t o  fbree at once. 

Ammdmrnt o f  2 .  I n  the  Hyderabad Municipal Corpora- 
11 t i o n s  ~ c t ,  1955,-- 

Of  1956 .  

(a) in section 5 ,  for sub-seetion{lA), 
the following shall be s r l b s t i t u t c d ,  
namely: - 

" ( 1 A ) .  Every member of t h e ,  Legisla- 
tive Assembly of t h e  State and e v e r y  
member of the House o f  the People repre- 
s e n t i n g  a eorstituency o f  whleh t h e  C o r -  
poration o r  a thereof forms- 
part,  s h a l l  be ex-officio Counc i l l or  of. 
the Corporation: ' 

Provided that a Member of the Legisla- 
tive Assembly or a Member of t h e  House 
bf t h e  People representing a c o n s t i t ~ ~ e n c y  
w h i c h  coapr iscs a portion of the  Corp;~- 
ration and a part of any n u n i c i p a i i t y  or, 
municipalities, shall hc ex-.off icid 
Councillor of e i t h e r  the 'Ccjrporation or 
of one such municipalitiesl which hc 



chooses; and h'e shall also have the 
r i g h t  to take part in the  proceadinga of 
any meetings of t t e o t h e r  municipalcoun- 
ells or Corporation, a3 t h e  case may be, 
within the constituency, but shall. nut 
be , e n t i t l e d  to vote  at any such meeting. 

(1B) No ,person shall bc a member in 
m s r e  than one of che cakegories s p e c i f i e d  
in sub-section (1) and ( 1 A ) .  A person 
who is'or becomes a member of t h e  Corpo- 
rat ion  in more than one such category 
shall, by notice in w r i t i n g  signed by ' 

h i m  and de l ivered  to the commlissionex, 
within fifteen days ' frm the date on 
which he so becomes a -member, intimate 
in which one of t h e  said categories he 
wishes to serve, and thereupon he s h a l l  
cease to be the member in the other 
category. In d e f a u l t  of such intimation 
within the aforesaid'perYod. h i s  rnember- 
s h i p  i n  the Corporation in the category 
acquired earlier s h a l l ,  -and h i s  rnember- 
s h i p  acquired later i n t h e  o t h e r  category 
ahall n o t .  cease at t h e  e x p i r a t i o n  of 
such period. The i n t i m a t i o n  given under 
this sub-section s h a l l  be f i n a l  and 
irrevocable. " ; 

tb) section 97 of the  prjncipal A c t  
s h a l l  be numbered as sub-section ( 1 )  
k h e r e o f  and after s u b - s e c t i o n  ( I )  as so 
humbered, the  followiny sub-section 
::call. be i n s e r t e d ,  naaely :- 

" ( 2 )  Where a subject is placed be- 
€ ~ : e  the standing Committee, t h e  Standing 
C ~ n ~ n i  t t e e  shall take a decision thereon  
w i t j l i n  a period of  fifteen days from t h e  
datf: of p.1acir.g t h e  rr,att'er before it, 



. . . , . . . . . . . .  . . . . .  . . 
;* ,,,: . - , .- , . :.: ldo .: ., 

:... , ,. ,. - . . - -  . , ,  . .  - . - - .  . . . .  . . :: a d  ,i£- o .  sfbje&t- ia n o t  eokidered by t h e  
- . Standing~~Commi*tee: within - the  aforesaid 
. , period* .-the - propbaa1 contained - ,in the 

subject. s h a l l  be deemed to, have been 
, appro.ved .by. - the .Standing - . Committee. 

- . . Wh.e~e< 8- ,proposal;::: is rejected by - ,  the 
- ; ., Standing I .  Committ&e', ' the' Commissioner 

- ,- shall, ,place, t h e  ... matter. before: the Cbrpo- .-, ;T ration w i t h i n  :-a period !of f-if teen- : Idaye' 
.I !:. from. the -. date .of - such -. re.ject'ion: for i t s  
' . , .: decision. . and:.a meeting for this. purpose . - - 
- - -  3hall be , he,ld- -:in. .accordance .with clause 

- . , . . .  ... ; . , -  . . -  . ,  .(c) .,of sect.ion .88. c . .  ::,. - .1 .: . . ,- . . . .  
, . .  , .  ' . ?  * , ., " . , . 

. . . . .  r ? . . . . , . .  . . ,  t c ) , - i n  seetioi,l~~,--:- -.: - . .. ... . . . . . .  ........... I , . ! .  . ' . ,  . ..... . ,  - . . . . . . . . .  ,, . . . . .  
. : , . , , (4). fpr- e1aus.e. . (c] , :,-the . following 
-;, , shnli , .  be eubsti-$utedi, namely :- , .:.' , ,. 

, . . . . . . . . . . .  . ;. 4 - , , -  
. . 

> , ' ,  .. ! . ' ) ' .  . . .  -' I' --. - , .- ,  
. . , ., . wicl ' . ,~t  s h a l l  .h .competent* for.:-the 

- . - , .CO-issioner to make a ..contract ,. . &hex 
, +an a_ c,ontraet. relating to'-the - acquf si- 

', .. ,- tion. of immovable ;. property. , or ;. '.any 
. . . - interest therein.. or any. right thereto, 

not involving an expenditure. exceeding 
rupees twenty lakhs .";  , . 

. .... - .-,,. -. - 
. . I  . .  ..... . . 

., . ... 
- . . (ii:l.. in,  -clause - t dl  ,. the. *joids;:;*and 

. , n o t  . exceeding ,. rupees-two -,lakhed shall: be 
, . .. .L . . . omitted.: , - .,: . . ! - a - ,  . , " 8  : - .  . . . .  . ... ! >::,:I .I : 7 .:I ? .  

- t d )  after sedtion 124, the,  followiny 
, s e c t i o n  ,shall.: be inserted,..namely:- . . . . ,.,:,,, , -  , - - - . . .  .-.,:.;: '.>.: . , . .  ; . . . . .  , , - " , - ::- . .  . . .  . . . . .  
, . .Yagkr , ~ ~ s t i n g , . m * c ~  - 124~. , - :  -:I t': s h a l l  I b=, :'&mpe- - 

' *  , . . . . .  th.? t * m t Y . I a f h s  . ,,.tent -,for..;:-the,- ':Standing 
, . 
. - , . :  - - Committee: ,.'. to -:.-sanction 
works. cdntract involving an expenditure 
exceeding rupees- - twenty  lakhs but not 
exceediny rupees fifty lakhy. 



[ c )  in section 126,-- 

( i )  in sub-section (11, for t h e  
wotas "rupees o n e  lakhn.the words "rupees 
five Lakhs",  shall be s u b s t i t u t e d ;  . 

, (ii), In .the marginal- heading, :.for 
5ie expression - "Rs. 1, lakh!' , the  expres-, 
sio-,. ."Rs-. 5,- lakhs' ;  s h a l l .  be substi tuted;  

- .. 
- ,->. , . .  

. . . ,  . 

( f 1.  in eec-tion. 129, -- ; . ., 

.. - I .  - , . . - .  . 
m ,  

. .. : (i,! . in &he.,openincj ;partion, f o x  the 
-words - !!ten- lakhs' !  t h e .  w 0 r . d ~  :."fifty. lakhsj:,. 
shal.. . be.. s ~ b i t l t u t e d ; ~ .  . . .  . -: . + .  _ 

, . .  ' . . . . . .  . , :. . -; i - the ' :  rnarg~~j l i  . hGih.+, fb=. . 
the-- words.: "pen- lakhsl: tHe.,woxds "fifty . 
lakhs" ,'s,hail 6e substfttiked;- , , . . ,, . . '. , 

! g )l. i n  -seetion-, 145; . f o,r_, sub-,s=ctioh 
(21, tH5 following s h a l l  be . subs t i tu ted ,  
na?ely,:.-, , > ,  , , . .. . . . . . . , . -  X I  . , . . . ,  _ . .  . - .  ' 

.- - *'(2j- - Any .:ikoyable :!property w h i c h  
may be trans,farred to : khe.? Corporation by ' 

the--:Government.- shall-; be. h e l d  by it 
sub jqc t  . to. ;such.. .conditions a% :'may- be . 
imposed by t h e  Government .and :.shall be'. , 
a p p l i e d  . to. such - purposes ,;as : t h e  :Gaveen",;:.' 
ment- .may impose'- or .: spe~ify<~when;.'the 

. .- t rans fer  is- made; . . . ... .. ,:,I .: .' 1 z!-  ': :"' '- - . 
- . . . . . , , , . .  -:: , , .  . -,':: 

. .. . 
, . ,. . 

.( 3 ) It. shall - be .competent :for the: : 
Government-to :resume any-land- transferred ::. 
to :the Corporation .. by: the : Government l - 
w i t h  .ox~_.without  .a condition:fot::resump-i:, 
t ion whethdr before or after t h e  cornmen-:, 
cement of t h e  Andhra Pradesh Municipal 
Laws (Aqnendment) A c t ,  - ..199l .;for .ugi&iaa- 
t i o n .  by-,,.the.,,State ~over.n~ent:.::or,,~the..-~ 
Central ,Government. or:any authori$y2,under .-.; 
the+q. .control"." . .. . . . - . , . ,  . .  . . . . >  ,... - -  .'.:.. . , .  . .. , . . . . . . . , . . _ .  , . . . - .' - .. . 



(hl'hfter section 3 7 4 ,  the following 
s h a l l  b e  insareed, namely: - 
'Gortrnnent  I s  ceder t o  3 7 4 ~ .  ( 11 Notwithstanding 
r i p a i r  pub l ' t  a n y t h i n g  contained i n  
s t r s e t r  v e s t e d  I n  thc  t h i s  net, 
nunicrpa i Carporatton. 

~t s h a l l  be c o m -  
p e t e n t  for  the Govexnment 
or any other agency auth- 

oi. iscd by them in this behalf to exercise 
the powers of t h e  Corporation and the 
Commissioner vested in them by -or under 
t h i s  A c t  for  thc & Jrpose of l e v e l l i n g ,  
metalling, paving,  channelling, widening * 

ar otherwise t'o carry o c t  a5y  repair. to 
the p u b l i c  s r r e e t s  vested in the Corpo- 
ration and also to l a y  flew roads at 
.thcit own expense in pub1 ic interest. 

i 2 )  FOT the purpase of enablin~ the 
C-ov-err~nent, or the . agency author ised  by 
th@ t o  rndertake  repairs under sub-sec-- 
tion 111, t h e  public streets shall ve:t 
in t h e  Government tempoxarily frpm- a 
d a t e  to be n o t i f i e d  by them in tnis 
behalf and thixeupan it s h a l l  be competent 
for the Government - to take over - possea- 

, sion o f  the'public streets ,from t h e  said 
date. Th* publ i c  streets -or any new 
roads laid under sub-section (1) shall 
continue to vest- in t h e  Government until 
the notification' is revoked and therg- 
after stand transferred to the  Corpora- 

. tion. 

(3) It shall be the -duty o f  the 
Corporation -and the' Conmissioner to. 

'carry out any  directions i s sued  by the 
Government f o r  t h e  purpose of sub-sec- 
t i o n s  (1) and (z)"." 



(3) In. t h e  ,Andhra ~radash Municipali- ~meniwnt 
.ties Act;  1965, - O( A C ~  6 

o f  1965. 
( a )  in section 5-,. .after . sub- sep  

t i o n  1.21, the  fo'llowing ' sub-section 
- shal l  be inserted, namely:- 

".(2A).. No person ehall be a member- 
in more than one of thecatsgorieaspeci-  
f i e d  : in ~ub~sections (1) and 2 . A 
.person who is. or becomes a member of the 
Coumil in more than one such category 
shall, by riotice in writing signed by 
him anh delivered to the Commissioner, 
within. fifteen ' days from ' the ,date on . 
which he. so becomes d. member, intimate 
in which. one of t h e  said categories. he 
wishes to serve, and thereupon he s h a l l  
cease t o  be the . member in . the  other 

' category. In default  of such int imat ion 
within the aforesaid period,  his.membe?- 
ship in t h e  Council i n  .the. category - 

acquired earlier shall, and h i s  member- 
ship acquired later in t h e  -'other , c-.te- 
gory shall no.t, cpase a G  the expiration 
of ,such period. The' i n t i m a t i  n giken 
under $his . ?yb-sdefikh s h a l l  k =ine l  
and .-irrevowble'! 

' 
-(b) after- aection 171,' tke fdl-Lwing 

s'htill be , inserted,- .s+mely:-. 

m60vqrnmrntmz wwrt 17.1 .A (.l). VotwithmZanding 
t o  reda,lr-.the . . - anyth ing  .contained- in 
publlc st_rtrts - -#is A c t ,  .it . -aha-11 be 
~ t s t e d  t n - t h i  nuni+tl-  competent -for the Govern- . 
pa1 cohnc'tl. . ' ment* .or .any other agency 

authoribed by' them in 
th i s - .beh i - i f"  th exe&iie thp powers of the 
Councll and . the conyissioner- .vested in - I 



them by or under t h i s  A c t  for the pur- 
pose of repairing t h e  public streets and 
bridges vested in the Council and also 
to lay new roa9s at t h e i r  o m  expense in 
publ ic  interest. . . 

.( 2 1 For _f h e  pu,rpose, o f . ,  enabling the 
Government or the ;agency. autliorised by 
them to 'unde-rtake - repa$rs -:.under .sub- 
section (1 ) , t h e  .pub l i c  streets. ahd 
bridges , ahall ,:ee.st. .. in... . the,,, ~ o v e r h e n t  
temporarily. ,from .a date-,to -be: n o t i f i e d  
by them in :this behalf - -and - thereupon. it 
shall be competent_ f ~ ? r ,  the. Govai-~ment-. to 
take: ' oper . - poe8,ession- . of ::. the  , public 
stre~ts,,',arid ,brSdges -, from ,+he said ; date;. 
The :public,,.: atre,et$-. _h ,d  ,bridges : or any 
n+ . -r+ds. ::Said - ,andex: sub-seetion.::: ( 19 
a h a l l  ,continue. .to. veet . : i n k h e  -.GoverhenE 
uti-1 t t e '  .notif icaeon :is. ,;r voke'd-'+' and- 
th*r=etpe..;,.,+ta*. t.caneienS : t o  :.* 

. . . . .  coh'ci 1 ,. , . - -,.:. .- % . I  . '.. -' 
, . .  - - - .  -. 

..,, , . :., - . . . I . .  . -  ....... . , - . . . . . . . .  , . . ;. ":;: ' -  
' 

(3.1 ' it - ,.bhall;, be: : the . . :duty :  ..of . ,  the 
~ggricii . &id, the, , c e i s u i o n e r -  to. .edify 
out' :any: dirsctf -a. _iqlued: ,by -the :Gave n- 

. . . . .  . . . .  ag; (?)".y+: ,-.;:< , , :.,:,-.,-. , .  

Y merit--'for, the @)lrpoues:.of .sub-sectiona ' ( 1.) 
; ...;-: 

, ; .  
, . 

. . -  - ,  . .  . .  . . .  . . . . . . . . . . . . .  
. A ~ ~ l l c m t f o n . o t  :; '4.'~he.~'~~&~nt~n'~fpade,:to &.tHyderh- 
t h t k t t O  %d~kunicipal.C0~ration~~~~ct,{.-~95$ :b* 
Y14rllhrprtnmm' section 2 ahall extend to and shall 

Y'j'y4r'dr apply, ,-aJso .: *oi , *he,, :Visakhagatn&n' and 
Mun't'hl a*: ' V i  j&yau&& b&cipa& Corporwdns;:: Y : . . : "  
p ~ r l t 3 o n s .  , .  

;;..I n %a- -15. , TG!+&+ p.rade?h- ?iIluiiei,pa&; l&-' 
n m c m  1 a? IMP (*~.dment)'~ :,, Ordinance,: .: -1990 ' and ' - the ,  
md Ordturc. EyderWd,. laqicipal- Corporati'ofis. d+merid%; 
o I .  - raspt . . . . . . . . . .  1 O@i,pance,, 1991, are :hereby repeal&-; 

. . . . .  - ;  ., . -, -. :. - .., I... .. < :- . .  , - 

. . m ,  

. ' , . . ' :.. ,: .,, - -  :- .- -. - : -7 - . !  . . . . .  
. - . . ... :.. . .  , !. .; !.. . . .  - - .'! ,, <.- ' - -  - 

I :. :., . . -. . , . ,:-,> : :.: . - -  
. , ,  i . , ... .. . . . . . .  .' ....:... : . . .  - .  

. .  . . . . . . .  . . . . .  . _  . , C .  : - . .  - 



THE ANDHRA PRAD'ESH MUN.ICIPAL ' LAWS (ARIENDMENT) 
ACT, 1 992 * 

ACT NO. 6 OF 1932. 

[ I  3th April, 19951 

An Act furthcr to amend the Andllr:~ Pradesh Rlunicipalities Act, 1 9 6 ~  ' 

and the Hyderabad ~ i u n i c i p a l  Coi-pordtions Act, 195 5. 

BC it enacted by the Legislative Assembly of the Staie of Andlira, 
pfadesh in tlic Fo rty-third Year of thc Republic o f India, as To llo ws :- 

1 . Short title Conlnte~lcen~c~~f.  (1 ) This Act may be callcd tb 

Andha Pradesh Municipal Laws (Amendment) Act, 1 992. 

(2) It shall be deemed to have co mc illto fo rci: on the 27th February 
1 992. 

2. Amendn~eni of Act Vl of 1965.--In the Andllra Pradcsh Munici- 
palities Act. 1965:- 

(1 ) For Sections 11 to 1 1  G, thc following section shall be substi- 
tuted, namely:- 

- 11. "Qualif;caIio~~ for itzcl~~sion in electornl roll for mrr~~icipnlity mrd 
publication !liereof.- (1 ) Every Person whose name is included in such 
p.art of tho electoral ro I for any Assembly Constituency as relates to the 
municipalityo r any portion therco E, shall be entitItd to be included in the 
electoral toll for thc municipality preplcred for the purpo szs of this 
Act, and no other pcrson sllail be entitled to be included in such roII. r 

Explanation ; Wl~erc  in the case of any Assembly Constituency there 
js  no distinct part of the electoral roll relating to the municipality, alt 
p ersons whose names are entered in such roll under the registration arcah 

4 .  

comprising the municipality and whose addresses as entered in such roll 
are situated in the municipality shall be entitled to be includcd ia the 
electoral roll for the municipaIity pplpmd for the purpo scs of this Act. 



(2) (a) As sco n as may be after the clcctoral rolls for the Assembly 
Constituencies wltich cnnsist of, or comprise, the ~llunicipality or any 
portion thereof, have been published, revised or amended in p ursuancc 
of the Representation of'the People Act, 1 950. Central Act 43 of 1 950 
any person authorised by the Ele ction Authority in this bciialr shali- 
publish in nlanner as the Government may direct, the portions of 
the said ro 11s whicli relates to the nmuaicipi~Iity o r of the alterations there 
in, as the elccloral roll for the municipality or as alterations to such roll 
as tllc case may be : 

Provided that any altcrntions made to the rcbvant portions of the 
Assembly Ebctoral roll within a period of thirty days prior to  tile date 
fixed for the poll for ordinary or casual elections to the co uncjl sllall not 
bc published as aIterations to the electoraI roll for the municipality, 
until after the said cIectio ns are held. 

(b) Artcr thc eIcctoral roll for a municipality or any alteration 
tlicrcto has been published undcr claujc (a) tlie Government may at any 
time for the reasons to  bc recorded, direct a spccia1 rcvision of thc 
elcctoral ro 11 for any municipality or part of a municipality in sudi 
manner as may be prescribed and thereafter thc Election Autl~ori ty shall 
cffect the revision accordingly and publish the revised eIectora1 rolIs ia 
the manner directed by the Government in this behalf. 

(3) When a municipality has been divided into wards, the elcctoral 
roII for the municipality shall be divided into separate lists for tach ward. 

(4) Where aftcr the elcctoral ro1I For a municipality or any altcr- 
ntion thereto have been published under sub-scction (2). the municipality 
i s  divided into wards for thc'first time or thc division of thc niunicipatity 
into wards is altered o r thc limits of thc municipaIity art varicd, the 
Election Authority shalI,.as soon as may be aftcr such division or altcra- 
tion or variation, as thc case may be, in  order to givc cKcct to the divi- 
.sion of the inunicipality into wards or to the alteration of tlic variation 
of thc limits, as thr: case may be, autilorisc a re-arrangement and rcpubIi- 
cation of thc electoral roll for the inunicipdity or any part af such roU, 
in such manner as the Goveriltncnt may direct. 



(5) Tllc clectciat rol\ for illc nlunicipality published undcc sub-scc- 
lion as revised by any alteration thcre LO. ,substducndy published under 
that sub-section or under subsrctio~l (4) shall rcm:; in in force until ~ l i c  
publication ef a fr,sh eleclral re11 for the mtirlicipaIity uudcr sub 
srclisn. (2). 

46) Every person whose name nppcars in thc clectral roll for the 
municipality as so revised, shall, 3 0  Iong as it remains in force, be mtitl- 
ed subject to the provisions ok this Act, to vote et an election, and 
no pe,rsen whose name doesnot appear in such roll shall vote at 
8n election. 

~nuaicipality assorerise, dhalsl, so long asitremainsinforcc, bc entitlvd - 
subjoct to the prorisions this Act, to 00 te at an ele~tion ; and no 
person whose name does not appecar in sucl1ro11 sllalloo tc at an 1e:tion 

( 7 ) Notwithtnnding anything in this Section, thc ET ;~.rSn 41th 
rity may, after making such enquiry as 112 thinks fit, eit hcr .C.\ -mot00 11 

or e R an appiicatien, corrcct any clerical error in the electoral ro I1 for 
the municipality or the alterations thereof as published. 

EXPLANA TION : In this section, the exprcssion " Assembly 
Constitu CII cy " shall mean an Constitucrcy provided by law Tor thc 
purpose of elcctio ns to the Andhra Pradesh Leg islntioc Assembly. 

( 2 )  Section 12 shall bc omittcd. 

( 3  ) Aftcr Stctien 62, the following scction shall bc inserted, 
namely 1 

62 - A. " Appointtttetrt of special Oficer . (1 ) Notwithstanding any 
thing contained in this Act, where in thc opinion of the Goocl+nmcn 
it is notpossible to hold the clcctions to thc rnmuoicipatities in accordanc. 
with tllep ro~isions of this Act, before the date of cxp iration of tlle tcr 
and to bring the newly ctected councillors into olficc on thc datc of 
exp iratio n of tllc term as aforesaid, and thc tcrni o Fo ilk: o f tlic co uncil- 
lacs is, not extended, thz Gouernrncnt may, by no tificatio 11 appoint a 
Special Officer to exercise !hcpo w a s ,  perform the duties aud discliarge 
the fuactions of, 

( a )  thoCaunci1 ; 
( b ) tho Chairman ; and 



( c ) the Commissioner ; 

ndcr tflc: Act, for a pel.iod which shall no t exceed o IW year f r ~  pl thc daw 
o f  such :~ppoitltment : 

v 

Provided that the Government mav, from Eiint to time, hy no tidca- 
ti0 n in the Audhra Pradesh Gazette and for rcaso ns specifird tlleroin 

! extend the said p;!riodo fapp billtment of special Oficer bcyondont year, 
for a rurther period or periods, SO ho wcver the period of appointrvcnt 
of  the Special Officer shall not, in the aggregate exceed two ycars. 

( 2  ) The Government shall causc elcctio ns to bc held to the muaici- 
palicy undcr ttic Principal Act, so that the newly elected aoumcillors 
may co Ine into officc on'such date as m a y  bc spccifi td by the Gorernment 
in this bchalf by n no tificition, in the And hra Pradesh Gazcttc : 

Provided that tlir Go verdmeiit may, from iillie to time, advaace or 
postpone the date specified under this sub-scctio n and f i x  Instead an4 thcr 
date : 

Plovided further that the date 6xcd under this sub-sectio n shall be the 
date on which thc appointment of  tlie Special Officer. cxpices. 

1 3 ) The Special OEccr shall excrcisr: thc powers, perfarm thc 
duties and discharge the functio 11s of the council until the elccted council- 
lors colnc jmto ofice; of the Chairman until a Chairman is elected, 
and of the Commissioner inti1 a Co ~llmissioner is appointed by the 
Governn~cnt and the co mmitttcs rsferrcd to in Section 43 aad 74 until 
such co nunittees are constituted, as the case may be and any such oficer 
m;q, if the Government so direct, receive remuneration for his service , 
from the municipal fund. " 

3. Ar~~e~~drlr tr t  of Act I1  of I 956. In the Hydcrabad Mumicipal 
. Corporations Act, 1755 Section 60-A sbalI be omitted. 

4. Application of Seclion 3 to VisakJ~npatrrarn anti Vonya wadn hf lmicl 
pa I Cnrporations. TIE anlendmcnt madc to tlie Hydtrabad Municipal 
Corpratio ns Act, 1 955 by ssetion 3, shall ex tznd to and shall apply 
also to thc Visnhllapatnatn and ~ i i a ~ a w a d a  Municipal Corporations. 

5. Rcpeul of Ordina~tce 2 oj  1 992. The Andhra Pradesh Muuicipal 
La\tY (Ame~idment) Ordinance, 1992 is hereby repealed. 



THE ANDHRA PRADESH MUNICIPAL LAWS (SECOND 
AMENDMENT ) ACT, 1992. * 

ACT NO. 18  OF 1992. 1 2 9 ~ ~  SEPTEMBER 1 992 

An Act farther to amend the Andhra Pradesh Mnnicipaliti- Act, 1965 
and tbe Hyderabad Municipal Corporations Act, 1955. 

BE i t  enacted by the Legislative Assemb'y of the State of Andhra 
Pradesh in the Forty-third year of the Republic of India as f~l iows : 

1.  Slmn title and commencement.-(I) This Act may be caltcd the 
Andhra Pradesh Municipal Laws ( Second Amcndment ) Act, 1992. 

(2) T t  shall be deerncd to h v c  CbmC into forcc on the 77th 
February, 1 992.- 

2. Alnendtnenr oJ Acr V f  oJ 1965. In the Andhra Pradesh Munici- 
paIities Act, 1965, 

(1) in section 20, in sub-scction ( I )  the proviso to clausc (a) sllall 
bc omitted ; 

(2'1 in scction 23, the proviso to sub-section (31 shall bc. ornittcd: 

- (3) in section 62-A, in sub-section (19, the Words "and thc tcrm OF 
oEcc of the councillors is not extcndcd shall bc onutted. 

3. Anrmdr,lenr of Act I f  of 1956. I n  the Hyderabad ~ u n i c i ~ a l  
Corporations Act. 1955,- 

(I) in section 6, for sub-section (1) and (2) thc following shaU bc 
substituted aan~cly :- 

" ( 1 )  The term OF ofice of elccted councillors shall, save as  other 
wi5e cxprcssly providedin this Act, be five ycars from thc date appointed 

. .. 

*Rarivcd the rrsxnl of the Governor on the 29th Scpternbcr 1982. For sbtcmcn* 
of objects and Rmson~ Pleasc See thc Andim P r h h  Garert, Extraordinary dated - 

the 3rd Seplrmbet 1992 Rrt-W-A at Pagcs 4 & 5 .  
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thc first mceting of 
and the last day of their 
Tor retirement. 

the Corporation under clausc (b) of section 38 
term of office is in this Act referred to as thc dt~y  

f.2) in section 70G, in sub-scction El), thc words "and the term of 
oficc of the Couucillors is not extended shall be omitted ; 

(3) in section 90,- 

( i )  for sub-section (3), the following sh I I  be substituted, namely: 

'' (3) Save as othcrwisc expressly providcd in tkis Act, the tcrrn of 
office of thc Mayor who i s  cIected at an ordinary clection shall be five 
years from the date of the first meeting held under clause (b) of scction 
88", 

(ii) aub-section (9) shall be omitted; 

(4) in section 90A, sub-section (6) shall be omitted. 

4. Applicatio~l of section 3 to the Yisnkhopflstrnm and V(jayalvndn 
Mrmic@al Corporatior~s,-Tl~c A mtndments made to the Iiydcrabad 
Municipal Co~poradons Act, 1955 by section 3 shaU extend to and shall 
apply also to the Visakbapatnam and Vijayawada Municipal Corpora. 
tions. 

5. Repc~I of Ordinance 4 of 1992.-Thc Andhra Pradesh Municipal 
Laws (Second Amendment) Ord inanct, 1 992 is hereby repealed. - 



THE ANDHRA PRADESH MUNICIPAL LAWS (AMENDXIENT) 
ACT, 1993.* 

r 
ACT No. 4 01- 1 993' 

27th. Jrrrr. 1 993. 1 
An Act firrther to amend the Andhrn Prndcsh Municipalities Act, 1965 

G a ~ d  the Hydcrabad Municipal Corporation Act, 1955. 

BE it enacted by the Legislative ~ s s c m b l y  oP the Statc of Andhra 
Pradeeshiuthe Forty-third Yenrcf thc Republic O F  India as Fcllo~vs :- 

I 
{. S11or.t title and cammcttccr~i~nt.-(I ) This Act may bc callcd thc 

Andhra Pradesh Municipal Laws ( Amcnd ment ) Act. 1993. ! 
I 

(2) The provisions of cJauscs (D) and (F) of seclios~ 3 shalt comc 
into force at oncc and tllc rust of the provi.iions shall bc dccn~ed to ha+ 
come into forcs on the 6th Novcmbcr, 1991. 

j 

3. Antendment of Act YI oj 1965.-1!1 thc Andl~rt? Pmdesh ?;Tu~~ici- 
prlitics Act. 1965,- 

:, 
(A) In section 5, for sub-section (I) ,  t11c rollowi~~g shall bc substi- 

I~itcd, namely :- 

<' ( I )  Therc shall be constituted for each municipaiity n body of 
0 

Cou~~ciUors to b: callcd the Muuicipxl Council Iiavin g aurhority ovcr 
the municipality and consisting of. such nurnbur of councillors zs may 
be notiEed from timc to t imc by the ~ovzrnn~cnt  in thc Arrdltrn Pradedt 
Ga;~tic,  excluding ihs ex-officio councillors spcci Iicd i 11 sub-scctio~~ (2), 
-n accordance with such principles ns may be psescribed : 
1 

'Received the k n t  of t h ~  Goverl~or on 24th Jan. 1993 For Statement of 
Objccts aud R-m, Plcasc See the Andlrra Praderli Goxcrrc, Part IV- A; Extraor 
~ ~ O [ V J  dntcd the 17th Scpt. 1937 at Page 2. 
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Providcd that thc numbcr of Councillo~s to bc tlcctcd in respcct of 
each council exisljiig at the commcnccment of the Andhra Pradesh 
Municipal Laws ( Amendmatt ) Act, 1993 shall bz as it stood at such 
cornme~ccrncnt until such numkr  is revised by the Government in 
atcordance with the principIts prescribcd." ; 

(0) for section 5A, the f~Uowingsection shaU be substituted, nmcIy :- 

5A. " Syt~bols  for eiecfiows to the Ofrce of the Cl~nirnlau and Cou~l- 
cil/o,-s.-( I )  Thc eIection authority shaIi by notificetiorl in thc Alrd/zl+a 

> '  

Prarlesh Gazerre spccify the symbols for allotment to the contesting 
candidates at an election to the office of the Chairman and the Coun- 
cifiots, except those symbols which are rescrvcd for the rewgnised 
political partics. 

Explmatio~r :--In this section the term " recogniscd poIitica1 party 
shall have the meaning assigned to it in the Election Symbols (Reser- 
vation and AIIotment) Orders, 1968 issued under article 324 of the 
Constitutia n of Tndia ". ; 

- .  

(C) in section 7, for sub-scclion (5), the following sub-section shaII 
bc substituted, namely:- 

'' (5) The term of ofice OF the eIecred CounciIlors and the Chairman 
shall be five ycars from thc date of the fiat mccting of tiic council held 
after the elections." ; 

(D) in section 10, in sub-section (1 )  for dause (a) the following 
cIausc shall be substituted, namely :- 

'$ (a) divide the municipality into as many as single member wards 
as ~bl:  number of counciUors notified under section 5". 

3. Arncndnl~~~t of Act Ii of 1956.-3n the Hydcrabnd Municipal 
Corporations ~ c t ' .  1955 :- 

(A) in section 10, in sub-section (I), clause (b) shall be omittcd ; 

[B) in section 34,- 

( i-) the words '# or thc Mayor " shalt Isc omitted ; 

( ii) in thc marginal l~eading.tl~c words or t l~c  Mayor '' shaU be 
mitted ; 



(C) in section 37, in sub-section ( I ) , -  

( i )  in the openitlg paragraph for the words ' #  a sum of rup:es 
five hundred in the cxse of thc office of the Mayor and rupees one 
hundred in the case of the omcc OF thc CounciIlors ", the words " a sum 

I' of rupccs onc I~undrcd'~ shall bz substituted ; 

( i i )  in clause (a), for thc words Gcrupces tvio l~undrcd and Mty 
anly in the case of tlic Office of the Mayor and rupees fifty only in tlie case 
of the Office of the Ccuncillor ", the wnrds * #  rupecs fifty only " shall bc 

c snbstitutcd ; 

(D) in scction 70 G, in sub-section (1) in thc proviso for the words 
jn the aggcgatc cxcecd two years ", tli: words " in thc aggregate 

exceed three years '' shall be substituted ; 

(E) for sectinns C)O and 90A. the Following section shall be substitutcd, 
namely:- 

90. "Mayor and Deplcty Mbyor:-(1) The Corporation shall at 
their b s t  mccting under clause (b) cf Section 8S and in each following 
year, clect one from amongst the CouncilIors to Be the Mayor and 
anothcr to be thc Dcputy Mayor, until the &st mecting in the n e ~ t  
following ycar : , 

Provided that if a ruernbcr of either House of the State LcgisIature or 
of thc Housc of the Pcoplc who is an ex-officio Councillor i s  elcctcd as 
Mayor by yvirtuc of his bcjng aIso an elected Councillor, he shall cease 
to hoId the office of Mayor unless, within fifteen days from the date of 
cIection to such office, he ceases to be a member of either House of the 
Statc Legislature or of tllc Housc of the P~oylc,  and if a Mayor subse- 

0 quently becomes a mernbcr of either House of the Stab hgislaturc or 
of the House of thc people, he shaU cease to hold the said office of Mayor 
unless, within meen days from the date on which hc so bccomes such 
mcmbcr, he ceases to be a Member of either House of State LegisIature 
or of the House of people : 

Provided further that if a Membcr of t l ~ c  Council of States is elcctcd 
a s  Mayor, the provisions of tlic foregoing proyisc shatl apply: 

(2) Whcre a Spe~ ia l  Oficcr is appointcd to the Corporation, the 
Special Officer shall presidc over the first meeting under cbuse (b) of 



Scct io~~  88. and also concluct the elections of the Mayor uudcr 
sob-scciion (1). 

(3) A rztirins hlayor or Deputy Mayor shall b: cligi bic for rc-clcction 
to eitllcr o(FIc:. 

(4) I f  any casual vacancy occurs in tlie office or the Mayor or the 
Deputy Mayor, the councillois shall, as soon as c~nver~icntly may bt 
after tkz occurrence of the vacancy, eIect one Fii)m a~nonz  thcmsclves 
to fill the vacancy, aad every Mayor or Deputy Mayor so clcc!ed shall 
hold oficc only so tong as tllc person in whose place hc is elcctcd would 
hnvc Ixcn cntitlcd to hoId it, if tllc vacancy had not occurred. 

( 5 )  The ex-oflcio Coti~~cillors shaU bc entitled to participate in the 
rnceting convened for tile clection of thc Mayor or t tie Deputy Mayor ".; 

( i) Tor sub-sectio;~ (3) the following sub-scction shsll bz ,substi- 
tuted, namely .:- 

(3) <The Commjssio~~cr shall ~lot  Irasc, selI oi* o thcr wise dispose 
OF any movabl: or j rnrnovablz propzrty bllongiug to the Corporation 
without thc previous sanction of the Corporation and of theGovernmcnt" 

( i i )  in sub-se:;tion (4) for t l ~ c  words " or that or the Corpoiation ' 
thc words #' or tIlc previous sanction of the Corparatio~~ and of the 
Go~erntnent ", shalI bc substituted. 

4. Appli~-aiiurl of' scct io~~ 3 !o the Visakhrrpainar;~ a~rrl V+aymvnda 
dbmic$nl Corporations. -Thc amendments nlndc to tlic Hydcra bad 
Municipal Corporation Act, 1955 by section 3 sl~aII extend to and shall - 

. apply aIso to the Visnkhapatnam and Vjjayawada hqunicipaI Corpora- 
tions. 

5. Specinl provisiurr with regard to slsrlii~g orclilrar .y ekectio~rs to 
MtltrnicipaIities rrud Afu~licipc~f Corpo~.aliorrs. -Not withstanding anything 
in tile h d h a  Pradesh Municipa!itics Act, 1965, tIic Hyderab~d Munici- 
p3;! Corp3ratious, Act, 1955. the Visakhzpatnam Municipal Corpora- 
tions Act, 1979 and tile Vijaywada Municipal &rpomtions Act, l 981 



auy ordinary election to be held undzr thc nIo'xssid Acts after thc cant- 
menceme!lt OF this Act shall b: oaiy ~ : 7  th: b ~ s i s  of the electoral roils ' 
prepared and publis!~cd under the Rzp?cscritstion of People Act, 1950, 
( Central Act 43 of 1953 ) with rekxnce t~ I sL Janu~iy, i 993, as the1 
qualifying date id pursuance of Circular No. 23192-VoI.111, dated the 
13th May, I992 of thi Election Con~rnission of India. 

i 

6. Repecll of Ordit~a~zce 1 0 g f 1 992, -The Andhra Pradcsh Municj pz 
Laws (Third Amendment ) Ordinance, 1992 is hereby repealed. 



THE AN~HRA PRADESH MIRJICIPAL L4WS (MZNI3- 
M8NT) ACT, 1994. 

ACT No. 3 OF 1994. 

ll5th Januhry. 1994.1 

AN ACT FURTHER TO IV.IEM) +THE A N D M  PAWESH 
MUNICIPALITIES ACT, 1965 AND THE HYDm- 
ABAD MUNICIPAL CORPORATIONS ACT, 1955. 

a~ I t  enactea, ~y the e g i s l a t i &  wtrem- 
bly of the State of Andhra ,Pradosh in the 
Forty-fourth Year a£ the Republic of f ndia 
,as follows:- 

'1. (1) This Act may be cal led the Andhea :!::: and 
. Pradesh Municf p a l  Laws  (Amendment ) - ~ k t ,  1994. 

Cornmen ce- 
<': 

(2) It shaL1 come into force on such f l e d '  

dste as the Sta te  Government pay, by 
notification, appolnt . 

2. In the .'ktdhra Pradesh ~unicl~ali t i e s~kwndm~n~ 
Act, ,1965:-' of Act 6 

: of 1965. 

*Recetved the assen?  o f ,  the Governor on t h e  15th , 
, January, 1994. F o r  Statement o f  o b j e d t s  and Reasons, . 

P l e a s e  see t h e  Andhra Pradesh  G ~ z e r t r ,  Fsr.'E IV-A, E x t r a -  
ordinary, dated t h e  5 t h  August ,  1993 itt' Page 23, 



b 

(1) in section 23, in sub-section (S), 
for the  i~ords "within th ree  mo'nthsmr the 
words "within s i x  months", shal l  be subs- 
t ituted; 

( 2 1  in section 43, in -sub-section (11, 
Eor t h e  Table thereunder, the follotrinq 
Table shall  be substituted, namely:- 

- 
Hunic ipd l ty  MonetRW Authority 

limits 

{I) ( 2 )  (3) 

Second or  r&d (a> Hat exceed- C o d o s ; i ~ n e r .  
grade Mudci- 
palitv.  

i w  
s*. 5,o~QI- 

(b) Exceedfng Committes coaststiag 
Rs. 5,000/- of the C h a i m n ,  
but not ex- Commissldner and not 
ceedLng less than tbree but 

, Rs. 20 ,ODD/- not nore rhan seven 
councillors, .chosen 
in this bebehalf by 
t$e council. 

First Grade , (a) Not exceed: Commtssioner . 
MurcleipaL1t.i ing 

A. lo,aoDl- 

(b) Exceediug CumLtt  ec Zonsis- 
b. lO,OUO/- ring of the 
J U ~  not ex- Chairman, Cqmmia- -), 

ceding sloner and not less 
$. 50,000/- rhan three but not 

&ore than - aeven 
cotlnc Wors , cbD6en 
'in this; M h d f  'by d 

the +mil. 



. S p % d .  or . Iz) Not exceed- C d s s i o ~ r .  
'Selectf on - ing 
Grade b. 25,QGOI- ' 

@Unicipaltty. 
(b) Hxceediag C o n d Y + ~ ~ c o n s i s t - i -  

L. 25,0001- of t h s  &aimin, 
bur not Codssianer a d  not 
exceeding leas than t&=e but 
Ib. 75,QDCi- sot mote than seven 

Councillors ckoaw. 
IZn this behalf by 

, the (',',~fl- "; 

( 3 )  in section 45,  in sub- 
section (1 ) , for the words "five hurrdrd 

/. rupeesm, the- words "one thoust~112 n w ~ s a  
and for t h e  word "Chairman:, the word 
'Commissioner', shall be s u b s t i t u t & j  

(41  in section 56,- 

ill in sub-section I l l ,  'aXn'ter C L a u s e  
(el, the following clause shal l  be in see&^ ' 

n&ely : - 
u(CC) ex~rciae disciplinary control 

over the empxoyees of t h e  Municipal Coun- 
ci l , .  who shall be subordinate t o  the , 

C-8 sioner ; P ; 

(if) in snb-section (51 ,  in clarlse 
(a) for sub-clauses (i), a;?d (if 1 r the 
following sub-clau-es s h a l l  -be s&r;titutedI 
naaely : - 

A [ i )  ~h the ease of a W,Zrd gade or 
a second grade Municipality, not excedifig 
one ~housand rupees ; 

(iil. in the caac of a first grade 
Wmrcipality, not exceedfng ,f f fteen hundzm3 
rupees; and 



( i - i i l  in the  case 'of a special grade 
ar a selection - grade 'mynicipalityr not 
exceeding two thousand rupees."; 

( 5 )  in secticn 72, to sub-section (24 
th% fo l lowing  proviso s h a l l  be added, 
namely: - 

"Provided that no such resolution 
shall. -be zoved befoxe the expiry of one 
year fr0.m the date of assumption of charge 
by such officer,"; 

ii) for the words "shall be made by 
the .ehairmanU , t h e  words ushall be made by 
the Commissioner" ; shall be substituted; 

(ii) for the  t w o  provisos ; t h e  follow- 
) .  irig proviso shall be substituted,.rnaely:- 

. P r b ~ i d e d  that appointment to a l l  
the  pclsts of officers and employees sanc- 
-timed -ader  section 73, and to t h e  posts L' 

of headmaster or headmistress o f  a High 
School rnaiqtained hy a counci3. shall be 
. ade  from a panel prepared by a -committee . 
constituted for the '  pnrpose by the  Gcvern- 
s e n t ,  by notification, from t i n e t o t i m e . " ;  

( 71  in section 7 7 , -  

ti) in sub-section 111, forthewords 
-or reduce in rank", t h e  word? "r;gduce in 
rank, zmovc o r  dismissw; shall.be substi- 
tut& ; 

(iil sub-section ( 2 )  shal lbeomitted;  

[ 8 )  in section 87, i l .  sub-section 
( C  1 

(i} after the  words >buildings above 
the age uf 25 yearsm, the words ,"and t h i r t y  
percsnt f o r  buildings above the age of 40 
years!' S b a l l  be inserted; 



(ii) a f t e r  t h e  proviso and beforE 
the explanation therehn2err the followin9 
prsv i so  s h a l l  be inserted, namely:- 

"Provided f u r t h e r  t h a t  i n  ?espect.of 
such r n u f i i c i p ~ l i t i e s  on the sea-shore as 
may be specified by notification from time 
to kime, a rebate of five percent of t h e  
annual r e n t a l  value shall be allowed in 
a d d i t i o n  ta the rebafes allowed under 'the 
other provisions of the A c t  in respect of 
all the bcildbngs. I' : 

( 9 )  in section 8 6 ,  - 
(1) in sub-sect ion .(1),- 

(i) f o r  clauses (bb) -and (c), the 
following clause, shall be substituted, 

d 
namely: - 

" [ c )  recognised educaticnal insti- 
t u t i o n s  inc lud ing  hostels, public bu i ld -  
ings  and places used for t h e  chzri tahl 'e  
puxpose of s h e l t e r i n g  destitute or animals 
and libraries and play-grounds whir:I~ are 
open to the publ i c  ; 1' ; 

(ii) in t h e  f o r  t h e  expres- 
sion "clauses (a), (bb); (c-1 .and (el,", the 
expression 'tclauses (a) ' ,  ".l c) and (el " shall 
be substituted; 

( 2 1  sub-sect ion ( 1 A )  shall be 
omitted: 

(10) in section 91, for the pxovisor 
t h e -  following. provisos shall be substitu- 
ted, namely :- 

"Provided that a simple interest at 
the rate of two percent per meneum shall 
be charged i n  case of failure to pay pro- 
perty tax with in  the  due date: 

Provided further- that when payment' 
of property tax is not made w i t h i n  t h e  due . 



date', the Commissioner may, after giving 
notice-to the owner or occupier, disconnect 
tHe essential services to the  premises: 

provided also that all the taxes and 
dues to the Municipality including the 
propexty t a x  payable to t h e  Municipality 
s h a l l  be liable to be recovered as if they 
were arrears 05 l a n d  revsnue."; 

(11) after secbon 9 1 ,  the following 
sec t ion  shall be inserted, namely :- , 

Provideathat  no such d i r ec t ion  s h a l l  
i55 given where it involves  an increase. in 

'the - assessment unless  the person af f eeted 
is nff orded an opportunity to shot# cause 
against  tha proposed action. 

"Power ro correct 
the asseemeat 
~ e c o r d e .  

{ a )  such asac~ament or reassessment 
or correction of records s h a l l  not relate, 
to a i period ' earlier than the five half 
years immediately the current 
half year."; 

91A. (1) Lf at any t i r e  it 
appears b the muncil.that 
any rn PEsw 

f 121 in . section. 140, in .sub-section 
( 2 I ,  for the words "two hundred+ rupeesn,  
the words "three hur.:ied rugees " shall ' be 
sub6 tikuted; 

h e 3  k d v w t l y  ad- 
from the  assess-men&.rxcords or 'inadequately 
or, improperly assessed relating to--any - 
tax, or a clerical or arithmetical error is 
committed in the records maintained in 
relation to such assessment, it may direct 
t h e  Commissioner to assess or -reassess or 
correct t h e  errors as the case may be- 

(-13 ) axter ~ e c t i o q , ~ l 4  2 ,  the f ol lowinq 
section shall be insefied, namely:- 



' P e a  acrion for 1 4 2 A .  (I) Whoever unlaw- 
d t h  1 f u l l y  breaks, or other- i 

water G i n s .  ( wise causes any damage --- to any public channel, 
tank, ;es&rvoir, ciste.rn t 

well, f~rmtain or stand- pipe or d i y e r t s  
water o r  the work connected with water 
supply or without due. a u t h o r i t y ,  opens -or 
removes any lock,: cock or pipe belonging 
to, or under t he  managenent or control of. 
*he Municipal Council; or 

( 2 )  unlawfully draws or takes  Water 
from any water Narks belonging t o t h e M u n i -  
cipal council or under their manaqement or 
control ; 

s h a l l r  be punishable  with c f i n e  
which may ex~end upto f ive  hundxed rupees 
but which shal l  not be less than one hun- 
dred rupees or w i t h  imprisonment not. ex- 
ceeding six mont.hs .", 

(14) ef~er' .sect ion 156, the. following 
section shall .  be inscrted~, namely r - 
" ~ c e n s i n g  fif 156A.  (1) On receipt Of 
Public l a t i i n e s  an a p p l i c a t i o n  from any 
an6 urinals. person in the prescribed 

f o r m  and 'on payment of 
t h e  fee preserided, the Commissioner may 
issue a' liccnse for a p e r i c d  not exceeding 
one year for raaintaiaing a ' latrine OX 
urinal for public use. 

121 No. person shal-1 keep or maintain 
a .public la tr ine  or ur ina l  without .a l ickfise 
under s u b - e e c t i ~ n  I1 f , 

( 3 )  Every Licensee of a public Latrine 
.or urinal shall maintain i t  c l ~ a n l y  and 
keep it in pru?er order,"; 

(15) after sec t ion  170, the fo l lovJ ing  
sectian sha l l  be inserted, namely:- 





Legislative Asaemb~y is in cession, such a 
Bill shall be ixltrocluced in ebb Legisla- 
tive A s F ~ ~ L Y  during t h a t  sassj-on; 

Provided f uraer  that where f o r  any ' 

reason a Bill as aforesaid does not bceome 
law within six months from the aats of it:s 
introduction in the Legislzti~e .9sr;embly 
the notification shall cease to have 
effect on / the  expiration of chc said 
p e p i d  of s i x  months. 

( 3 )  All references made in this Act ,  
to any of the  Schedules shall be consFmed 
as relating-to t h e  Schedule6 as for the 
tfme being amended in exercioe of the 
_powers conferrg by this sec t ion ." ;  

(1.8) after section 330, the fol~owing 
section shall  be inserted, namely:- 

( 2 )  T h e - m l e n  made under this aection 
may add t o  alter or cancel any bye-lam 
made by UYB counci l .  

" p o w r ' o f ~ r n -  
m e  to mahe 

rules in of 
by e-hwa . 

( 3 )  If any provision .of b y e - 1 2 ~ ~  
made by M e  council is rep t~gnan t  to any 
pco,v~.sion oC 2. r u b e  made und.er t h i s  see- 
t i o n ,  t h ~  rule s h a l l  prevail, and.tha byc- 
l n w 5 ,  t o  the extent it is - ~ e p ~ g n m t ,  be 
vof a. 

330A. ( X I  If, in respect 
a£ any ,matters specifit* 
in se,ction 330 the COF- 
c i l  has f ~ i i e d  to . mskc 

( 4 1  The provisions or' aee+.ions 331r 
sub-section ( 2 )  of jectioa 333 m d  oeztion , 

3338 shall apply to the rules msde under 
secLion as fhcy apply to the bye-lzwa 

mdc under s e c t i o n  3311- 

any bye-laws or' if the 
bye--laws made by it are no t ,  i n t h e o p i n i o n  
of tJlc Govemnuuent, adequate, the. Govern- 
menf may mzke rules psovidbng for such 
matters as they may think f i t .  



(5) Before making any rule under 
this sect ion.  the Government shall, give 
e council ap oppor t l l n i ty  of showing 
cause against the prof~sal."; 

(19) after section 333, the following 
section s h a l l  be inserted , namely: - 

l a )  with f i n e  which clay extend to 
fifty rupees and in case of a c o n t i n u i n g  
breach wi th  f i n e  rrhich m ~ y  extend to f if- i' 
teen rupees for every day Szring which t h a  
breach continues after co i~v i c t i on  for t h e  
first breach; or 

"Pe,nalty for 
breaclies of 
bye-laws. - 

(b) w i t h  firie which may extend to 
ten rupees for every day d u r i n g  which the 
breach continues af ter  receipt of notice 
from the executive a u t h o r i t y  to 
discontinue such breach. " 

333A. In making bye-laws 
the municipal. .council 
may, subjecf to t h e  pro- 
visions of clause 1 1 1  of 

art ic le  2G of the Constitution, provide 
that a 'broach thereof s5aL1 bepunishable,-  

' ( 2 2 )  in section 365, in sub-sectj-on 
(1) foz  the words "six years", the words 
"nine yearsn and f o r  the words l l t u r a  years" 
the words " s i x  years" s h a l l b e s u b s t i t u t e d ;  

.. 
( 2 0 )  after section 339, the folldwing 

section s h a l l  be inserted namely:- 
"Penalty for wif- 
f u l  prevention of 
distraint  . 

339B.  Any persDn nilfully 
p r e v e n t i n g  distraint or 
sufficient distraint of 
property subject t o  dis- 

traint f o r  any t a x  due from any person, 
s h a l l  on conv ic t ion  be l iable to a fine , 

not exceeding t w i c e  the amount of t h e  t a x  , 
found to be d u e . " ;  

(211 in section, 362, for t he  words 
'.'at the rate not exceeding nine per centurn'j 
the words "at such rate as may be prescri- 
bed" shall be substituted; - -  



( 2 3 )  in sect ion 370,- 

( i) i n  the  opening ' paraqrapk. the 
words * w i t h  t h e  approval of t h e  c o u n c i l  
except in respect of mattars falling undcr  
clauses ( a 1, (b) and (h 1 " sbztil be mitt@&; 

Iiil the proviso to s l a v s ~  (e) , s h a l l  
be oaitted; 

( 2 4 )  in section 376, after  zl~b-see- 
tion (31, the following s h a l l  be I zse rLed ,  
name1 y : - 

" ( 4; Notwitnstaadi AS-anything containci 
in suh-sections (1 1 ,  12 1 and : 3 I ,  uc suit 
s h a l l  be ented,Laefi by any c m r c  ~f l a w  
unless the  ass-csee gays f i f ty  p-zrccnt ?f 
the tz~ l e v l e d  and dcmznded. " - 

(25) after section 389B. +-:?ef-:.Tloriny 
seckron shall be inserted, n;;??:ely : - 

"Power to trans- 
fer fun~tions o f  
Municipalities to 
Andhra Pradesh 
InduBtrial In- 
frastructure 
Corporation. 

389B.  lotw with st sad in^ any- 
t h i n g  c c ~ t a i n e d  in t h i s  

- Act, ' or in. any other l a w  
for t he  time being in 
force relating to the 
Municipal i t ies  or the 
notified area Committees, 
t h e  Government may, in 

consultation with any Municipality or -Eke 
notified area Committee, as the case may 
be, and also the Andhra Pradesh Industrial 
Infrastructure Corporation, by notification 
in the Ilndhra Pradesh Gazette, and subject 
to such restrictions and conditions inclu- 
ding  those r e l a t i n g  to the r-snittan- of 
such percentage of the property tax to a 
Clunic ipa l i ty  or to a n o t i f i e d  area ~omrbie- . 
tee and to such control and revisi-on es 



nay be specified therein direct that a?y 
power or f u n c t i o n  vested . i n  t h e  Hunicipa- 
lity or _,the notified area Committee by or 
undsr this Act s h a l l  be transferred to an 
exercised and performed by the Andhra 
Pradesh Iridustrial Infrastructure Corpora- 
t i o n .  " ; 

(26) in Schedule 51,-- 

(i) rule 4 shall be omittedj 

. ; (iil in rule 28,  in sub-rule (1,) , fox 
the '&xpression "rules  4 and 23", the 
expression "section 91A and rule 23", and the 
for the expression "rules 4 , '  23 and 2 7 " ,  I 

the expression-- ':section 90A and r u l e s  23 
2nd 27" s h a l l  he s u b s t i t u t e d ;  

(iiih in rule 29, in t h e  proviso, for 
the exprassion "rule 4 " ,  the exprescion 
"section 91~"' shall be substitutpd* 

- f 3.  I n  the Hyderabad Municipal Corpora- 
& C ~ L I O £ - '  t i ~ a s  A c t l  1955r- 
of 1936. 

(1) for section I U b r  tibe followino . 

shall be snhstituted, namely:- 

1 - 

"hppoinrrncnt of : '10 5 . The Governinsnt - may 
M 2 i t i o d  a d  appoint ~dditional and 
Deputy Cornis- Deputy comissioner to 
sioners. - - the Corporation. - The per- 

sons so appointed shzL.1 
ba subject to t h e  s m s  liabilities, res-  
trictions ard conditions to which the 
Commissioner is subjecL."; 



( 2 1  in sec t ion  136,-- 

11) f o r  t h e  vztrds "Deputy Commissic- 
ner ' I ,  wherever they occ=, t h e  wards "Addi- 
t i o n a l  Commis~ioner andDeputyG'omissionesn 
shall be subst i tuted;  

(ii) for t h e  m r g i n &  heading "Fun- 
ctions of a Deputy CommisBionertr, khe mar- 
ginal heading "Functions of an Addit ional  
Commissioner and Deputy mmmissioner 
s h a l l  be sabskitutodp 

( 3 )  in th'e heading above s , sck ion  107, 
for the words "~eputy  Commissioner" t h e  
words. '"Additional Conmissioner and, Deputy 
~ o m r n i a s i o n e r "  s h a l l  be subsituted; 

( 4 )  i n  section 1 0 7 .  

, ( 1 1  for the words "Deputy Commi,~sio- 
nerti, wherever they occur{ the words "Addi-  
t i ona l  Commissioner and Deputy Co&asio- 
ner" shall be substituted; 

( i i j  in the marginal headingt for 
t h e  words "Deputy Comrnissioner', the words 
"Additional Cominissioner and Deputy Cornmis- 
sioner" s h a l l  be substituted; 

( 5 )  in the .heading'above section 108, 
for, the' words "Deputy CoMssionern, the 
words "Additional Commissioner and Deputy 
Commis6ioner" s h a l l -  be s u b s t i t x t d ;  

- ( 6  j in sec t ion  108, in. the marginal 
heading for the  words "Deputycomissioner" 
the words "~dditional Comm+ssio~er and 
Deputy Comissioner* shall be subst.ituted; 

'(7) i n  s e c t i o n  109, for the words "a 
~ e ~ u t ~  CommissionerfLr wherever they occur 
the words "an ~ d d i e i o n a l  Commis~ioner ,and 
Deputy comnissionern s h a l l  be subakituled;  

- -  
, 3 .  964-3 



( i )  f o r  the words "Deputy commissio-, 
ner", wherever they occur, the words 
"Add i t iona l  Conmissioner and Deputy~ommis- 
sioner" s h o l l  be s u b s t i t u t e d ;  

' {ii] in the. marginal heading for the 
words "Deputy CommissionerUr t h e  wards 
"Addit ional  Commiss ionex and Deputy Comn'd s- , 
sioner" shall be substituted; 

(9) i n  the heading above section 111, 
Ear the words "Deputy ~omnissioner " r the 
words "Rddit icnal  Comi-nissianer ' anc ' D e p u t y  
Co~nmissioner" s h a l l  be substiGutad; 

(10) in sec t ion  Ill,-- 
( i )  Ear t i l e  words "a Deputy Commis- 

sioner", the vords "an Additionai Cornis- 
sioner and Deputy ' Cammissioner" and for 
-the words "Deputy Comis6ionern, t h e  words 
"kdditional Ccmmiesioner and Deputy Commis- 
sroneru s h a l l  be subst i tuted;  

-.(iil in the marginal heading for the 
wdrds "Deputy Commissioner", the words 
"hdditianal C~mmiasioner and Deputy C o m i s -  
sioner" shall be substituted; 

[ I l l  in section 119,- 

(i,) Fn sub-sect ion (l),, t h e  words 
resub ject to t h e  provisions of sub-section 
(2)" sha l l  be omitted; 

(ii 1 sub-section ( 2 )  s h a l l  be omitted.' 

(12) to . s e c t i o n  123' the following 
proviso s h a l l  be adde?, namely :- 

. 

"Provided that during any f inancial  
year the renewals of previous sanct ions or " 

the fresh sanctions for any works, purcha- 
ses and c o n a t z u c t u a l  servicez, as t h a  case 
may be, s h a l l  n o t  exceed the sum provided 
in the b u d g e t  estimates f o r  t h a t  f i n a n c i a l  
year ." ; ' 



(13 in section 124 clause ( d l  shal l  
be omi t t ed ;  - - 

(14 ) in section ' 125, i n  sub-seetion 
( 2 )  ,- for the- words " t h e  Commissioner and 
t w o  members of the Stand ing  Co;mitteen, 
the words " t h e  Commissioner orhisnominee" 
shall be substituted; 

(15) in section 130, in -sub-section 
(11, the words " i n  consultation with  t h e  
Corporptioin shall be omi t ted ;  

(16) in sec t ion  332 ,  in sub-section 
( 3 :  for  the. wortis "by the Governmentn., t h e  
words "by the Comnissioner" shal l  be 
s u b s t i t u t e d ;  

(171 in' secGion 134 the wqrds "or t h e  
Standing Com-it tee" s h a l l  be omitted; 

,(181 in s e c t i o n  135,- 

( i) in clause (a) ,. for the words "by 
the Corporation or by the Standing Commit-  
tee", ' t h e  words "by the Commissioner" 
s h a l l  be substituted; 

(ii) i n  clauses (b) and ,(c) for  the 
words "Standing Committee", the word 
"Commissionert' shall be substityted; .- 

(19) in section 136,- 

(i) in clause '(a), for the words 'Idas 
shall be required of. him by those bodies 
respectivelyn, the words "as s h a l l  be 're- 
tjuired of him by the Commissionezu &al l  
be subst i tuted;  

(ii) in elausss  (c) and ( d l ,  for t h e  
- .  word's "Standing committee", t h e  word 

"Commis~ioner", s h a l l  pe substituted; 

(-20) in section 137, in sub-section * 

( 5 1  . 1 ;  .. 



. (a) in clause (i) , for the words 
N r ~ i t h ~ ~ t  the sanction o f  the Standing 
Co~~unittee:' , the words "without the sanction 
of the Standing , Comrnitt.ee and the Govern- 
ment" shaLl be subst i tuted;  . 

Ib) . i n  clause (ii) for the words 
"w'ithout the s a n c t i o n  of the  Corpora'tion" , 
the words, "without t h e  sanction o f  the 
Corporation and t h e  Government", shall be 
substituted; 

(21) to section 140, the following 
proviso shall be added, namely:- 

"Provided that in the case of, posts 
carrying such scale of pay as may, from - 
t i m e  .to time, by notification be - specified 
by the Government, the appointing autho- 
r i t y  shall be the- Commissioner."; L 

(i) in sub-section (1 I , in the pro- 
viso, clauses (c) and Id) s h a l l b f  omitted; b 

(ii) in sub-sectioip 4 )  f o r  the 
proviso, t h e  following proviso s h a l l  be 
substituted, namely:- 

"Provided tha t  -$or t h e  purpose of 
this sub-section ' the  Corporation shall be 
the authority immediately superior to the 
Comrnis~ ioner .~ ;  

(23) for section -142, the following 
section s h a l l  -be substituted, namely :- 

"kave of absence. 1 142. Leave of absence to 7 

'any Municipal employee by 
whomever appointed, may be granted by the  
Cemmissioner, subject to the rules appli- 
cable to him!'; 

(24 )  in '-section 146, in ' sub-section 
( 5 1 ,  for t h e  words "two memberq of the 
Standing Committeen, $he words "two off i: 
cers nominated by the Commissioner" shall 
.be subslitixtedj . 



(25) in 'section 148 ,- 
(i) i n  sub-section ( 1 l . f o r  t h e  words 

"rupees f i v e  hundred", t h e  ~ords "rupees 
tclenty f i v e  thousand" shall. be substituted; 

lii) in sub-sectiori ( 2 )  , ,  for the 
words "the value of which does n o t  elrceed 
rupees f i v e  , thousand", the words ":he 
,value of which exceeds rupees t w e r t t y  five 
thousand but does not exceed such sum as 
may he - specified by the Government by 
notification, from time to time" sha+l be 
substituted; 

(iiil in sub-section (31 f o r  the 
words "the Commissioner': the w o r d s . .  "in 
eases not covered by sub-section (1) or 
sub-section ( 2 1 ,  the Cbmmissioner" shall 
be subst i tuted;  

(26) in section 171, in slab-scctiiln 
(1 1 , for clause ( a1 the f ollow.ing shall be 
substituted, namely :- 

" ( a ) by either the tomm5.s~ l o n e r  
Addition21 Commissioner, Deputy Commissio- 
ner,.  AccountsOfficer-cum-Financial Aavioor 
or any' other officer authcris~d by t3e 
Government."; 

(271 in section 191, in sub-section 
( 3 1 , -  

(i) for the words "rupees five 
thousand", t h e  words "rupee8 five lakhs" 
s h a l l  be substituted; 

{ ii') in the  proviso thereunder,, f cr 
the words "rupees five hundredm, the .words 
"rupees fifty thousand" shall 'be substi- 
tuted ; 

\.  ( 2 8 )  for sect ion 196, the following 
section shall be substitute& naqely: - 



"Audit of - 196. The Bccourits of the 
Accounts. - Municipal Corporation 

shall be audited by the 
0irecf.or of d ~ a t e  Audit, or by any- off icer  
nominated by him and a certificate of t h e  
accounts as audited shall bk issued by the 
end of October every year duly marking a 
copy thereof to t h e  Governnient and also to 
the Accountant General; 

Provi.ded that the ~overament' may, at 
any t h e ,  for reasons to be recorded in 
w r i t i n g  appoint an Auditor for the purpose 
of making a special aud-it of the accounts 
and to report to the Government thereonu; 

( 2 9 1  in section 2 2 0 , '  after sub-sec- 
.tion 1 2 )  the folloGing shall be adde3, 
namely : - 

",(3) Notwithstanding anythingcontai -  
ned in this A c t  and the rules made there-  
under, where 'a bui ld ing  is constructed, or 
rfconstrucfed,  or some structures are 
raised unauthorisedly,  it shall be com- 
petent to t h e  assessing authority  to levy 
property tax on such building or structure 
with a penalty of ten percent 'on the 
amount of t a x  levied till suchunauthorised 
c o n s t r u c t i o n  is demolished or regul'arised. 
A separate receipt f o r  the , penalty levied 
and collected shall be issued."; 

(30) i n  section 221, to sub-section 
[I), the  following proviso s h a l l  be added, 
namely : - 

"Provided that t h e  Commissioner may 
waive any delay i n  m a k i n g  the complaint 
under sections 220 or 221. in case such 
complaint is made in t h e  same financial 
year explaining the delay to the satis- 
faction of the Commissioner."; 

( 3 3 )  . to section 238, the following 
proviso shall be added, namely:- 



"Provided t h a t  a31  the t a x e s  a d  
dues to the cor?orat+n includir,g the pro- 
-perty t a x  payable $a t h e  Corpotetlon shall 
be l i a b l e  to ne 5ePcovercd as Li- they vrere 
arrears of l a n d  revenue.";, 

(32) in, s e c t i o n  248, in sub-section 
(I), fur the  t370rds "rupees five per s'nnun", 
the words "rupees ten p e r  annum" shell b% 
oubskituted: 

( 3 3 )  in section 2E9,  101 the proviso 
to sub-section ( 2 )  the following proviso 
s h a l l  be scbs t i tu tad ,  namely:- 

~ l ~ r o v i h e d  tkst a simple i n t e r e s t  a t  
the rate of two percc.rLt ger mensum s h a l l  
be charged in case o f  failure to pay pro- 
pezty tax w i t h i a  the d u ~  datz-; 

Provided f u r t h e r  that' when ayment  
df property  t a x  is not made w i t h i n  the due 
Flat&, the Commissioner may, after g i v i n g  

. ' notice to t h e  cvmek or oCcupier, disconnect 
the essential services to the premises."; 

( 3 4 )  a f t e r  sect ion  670r, the fallowing 
shall be Lnserred, namely:- 

67 OP.. t 1 } NO asszasment 
npr to be or' demand mader and no 

charge imposed undcr the 
authori ty  of this Act 

s h a l l  be ques*.ioned as effected by reason 
of any clerical  error or *.by reason of any 
mistake (a )  in respect of ' t h e  name, r e s i -  
dence p Ejlace of - business or' occupation ' of 
any person or (b) in the description of 
any property or thing ,or .( c Fn respect of 
the amount assessed, demanded or charged; 
provided; that t h e  provisions of t h i s  A c t  
have been, in, substance and effect, 
complied w i t h ;  and no proceedings under 
t h i s  ?tct ahall, mefe ly  for defect  in form, 
be quashed or Set asids by any court! 



Provided that the  person or property 
so assessed or charged i s  reasonably 
ascertainable. 

i 2) Nottrithstandf ng anything contai- 
ned in subsec t ion  (l), no suit shall be 
entertained by any court of law'unless the 
assessee- pays f i f t y  percent ,of t h e  tax 
levied aid demanded."; ' 

(35) after section 679 El the follow- 
ing section shall be ingerted, namely:- 

679F. ~otwithstanding any- 
th ing  contained in t h i s  
A c t ,  or in any other -law 

t o  the  Andhra for t h e  time being in 
force relating to the 
Municipal Corporations, 
the Government may, in 
consultation with t h e  

. Corporation and' also the 
Andhra Pradesh Industrial 

~nfrastructure . Corporation, by no t i f  i eat ion  
,in t h e  Andhra Pradesh Gazette..and subject 
to such restrictions and conditions inclu- 
ding those re lat ing  to t h e  remittence of 
such percentage of the  property tax t o  the 
Corporation and to, such - control and reyi- 
sibn .as may be spec i f i ed  t h e r e in ,  direct 
that any 'power or function vested in t h e  
Corporation by .or under t h i s  A c t  shall be 
transferred to and exercised and performed 
by the Andhra Pradesh Industrial Infra- 
structure Corporatipn. 'I; 

(36) "Schedule-B" shall be omitted;.. 

( 37 1 ' for - "Schedule-C'; .the following 
"Schedulew shall be substituted namely:- 



(See Sectiorl 130) 

Gffieer~ and servants of thz Corpora.- 
tion belonging to Local Government Services : 

1, Commissioner 
2 .  Additional. Cam.issioner8 
3.  Deputy Commissioners 

4 4 .  Chief Engineer 
5 ,  Superintendin9 Eng iqeers 
6. Executive EiIgineers 
7. Deputy Executive Engineer. 
8.  Ch-ief Medical Officer of Health. 
9. Mkdical O f f i u : ? r  of Health. 

10. Civil Assistant surgeons. 
11. Additional D i s t r i c t  F~ed.ical O2f icer 

of Health. 
12. Chief Ea$om@iogist* 
13. Senior EntofGcXogist. 
1 4 .  District Exte~rsion n ~ r i  XZSP >jedia 

Officer . 
15. Chief City Flann~::. 
16. Additional City,  Plaslner. 
17. Land Scape'Architcct. 
18. Assistant: C i t y  P!.anfiers .+: 
19. ,Exminer of Accounts, 
20 .  Assistant Examiner of Accounts. 
21. Accounts Officer-ellm-linancial 

~dvisor . 
2 2 .  Divis ional  Accounts Officer .  
23; Phblie R e l a t i o n  Officer. 
2 8 .  Estate Off icer .  
25. Chief Valuation Officer. 

. 26. Valuation Officers . 
. 2 7 ,  Assis tant  Directors. (Veteriner:, I 

28. chief ~ o r t i c u l t u r i s t .  
, ,29.  Senior Horticulturist. 

3 0 .  J u n i o r  Horticulturist. 
31., Chief  Transport Officer. 
32. Land Acquisition Offl-:or. 
33.  Forest Officer. 
34. Foreman. 
35. Metropolitan Magistrate .I!- 



bpflc3eirm 4, The amendments nade to the Hydera- 
Of rkc- k33 bad ~ u n i c i ~ a l  c~rporations Act, 1955 by ro r h  
VisaT-pr- ' sec t ion  3 s h a l l  extend to and s h a l l  apply 
SIEI an& also to t h e  Visakhapatnam and V i  jayawada 
Wija~owda rlunicipal  Corporations. 
l&ci& 
Corprn- 
r i01l~.  

K. SA~?Y&YA~A MUFlTBY, 
Secretary to Govermient , 
Legislative A f f a i r s ,  

Law Department. 



THE ANDHKA PRADESH MUNICIPAL U I J S  (SECOND 
MJlND?LEMT) ACT, 1994. 

> 

ACT No. 17 OF 1994A. 

Ail ACT PmTHER 'TO MIEND THE ANDHRA P W E S I I  
MUNICIPALITIES ACT, 1965 THE 
HYDERABAD XJNICIPAL COEPORATMNS ACT, 
1955. 

Be 3t e n a c t ~ d  by the Legislative 
' Assembly of the Sta te  of Andhra Pradesh 
*in the Fcrty-f i f th Year of the Republic of 
India ae follows:- 

1. (1) This Act: may be called the,Shoyt t j t l e  . Andhra Pradesh ~ u n i c j  pal  Laws (second :and 
Amendment) Act, 1994.  :Commet1cen2nt, 

* R e c e i v e d  t h e  assent ?f t h e  G ~ V g r t l 0 r  on t h e  3 0 t h  
Aprll, 1994. F o r  S ta tenmt  o f  o b j e c t s  and Reasons,  
P l e a s e  see Andhra P r a d e s h  G a z e t t e .  P a r t  ]')-A, E x t r a -  

, O r d i n ~ r y ,  d a t e d  t h e  2 9 t h  December, 1993 a t  Page 20. 



!a> .ia sect ion 2 ,  - 
( a )  f a r  C C L C ' J S ~  (12 j 1  tha f a l l s t r i n g  

c:Lal:so >i?;?i.l be s u b s t i t u t e d ,  n a ~ e l y :  -. 

)' (12 > ~lection authority' mzans such , 
officer or a u t h o r i t y  23 may kti zppointed , 

h_v the  S h t e  E l e c t i o n  Commission to exer- 
c i s e  such powers ant! t@ perform - such 
lunctior~ iii conreotlo~ c i t h  t h e  conduct 
of elections, to t.he I .5un. i .c iphl i t i .e~ ;" ; 
, - 

(bl afte;. claus~ 15:  the following ' 
ciausc snz2:l be ins~i- I :&,  namely: -. 

t1(15 -+r.. --I - .F.iliance Co~mLss ion  ' nea:is 

the Fi-narrcc C~~myiss ion  constituted by. 
the GOYE~:?T)T U I ! ~ P T  a r t i c l e  21.3.-I 02 the 
Cons t i . tu t ion  oS I n d i a ;  :' ; 

I T I  after  c lausz  2 2 ,  t h e  f 03.2 akvi: lg 
-:lause s h a l l  be i l!ssl-ted, - nanely: - 

I " 22-a) 'Fagar Ranchayat' nleanz il 
b d y  de~med to n a ~ ~ e  keen constitueed - : 
under section 2A ,  fcr a t r ans i t . i cnz l  - ' 
X e a  specified by t ! ~  ~ o v d r n o r  n n d e r  

! Claus~ (42-a);"; 

( d l  a f t e r  clause ( 3 9 1 1  the fulforqing 
c l a u a ~ -  shalt b-e i .nsertsd,  n ~ v e l y :  - 

" I n o )  ' State El-ectioa Commissiun' . 
ii~aans the Stare glecti.on ~orni iss io i  



constituted in p u r s u a r c e o f a r t i c l e  243-R 
of t h e  Const i tu t ion  of India; " ; 

, (e)  After clsuse ( 4 2  1 , the following 
clauses shall be insert*, namely:- 

-- ( 4 2;a~3;,~~m~~,it>opa~- af 4:a I I or a 
sm=le.r- neany such erea as 
t h e  .Governor may, having regard to the 
popula t ion  02 the  area, the density of 
the population therein,, the revenue 
generdted for local  a W n f s t r a t 5 0 n r  t h e  
percentagF of employment in non-agficul-: 
tutal, ac t iv i t ies ,  t he  economic . impor- 
taqce 'or ' such other factor's as he Ray 
deem fit,.specify by publ ic  notification 
for  t h e  purposes of this A c t ,  subject to 
such rules a s  nay be made in t h i s  behalf; 

:IL2-b) 'Wards Committee' means a 
WLirds..Co&ttee ccnstituted under sec-. 
tion* 5B;"; 

( 2 )  alter section 2, t h e  , followirlg 
section shall .  be inserted, pms1y:-  

"~unstitu- I .2& ' I 1) Where an area is speci- 
;fun of - - f i e d  as a trdns~itional azea 
Nagar Pan-, under clause ( 4 1-a ) , 0.f Sec t ion  

.2 ,  a Nagar Panchayat.'shall. be *yatsi d de%-,led to have been constituted 
fox- such kransitional - . area.. : 

, . 
, . 

" . .. + 
' ( 2 )  Tge provisions of-:tiii'= ~ c t  shall 

apply to- : -e .  -!.lagar Panchayat - de-emed to 
hava bden.constituted under this section 
as they apply to a ~unicipaliky and t9 
facilitatg such applicaton a Nagar 
Panchayat s h a l l  be d e a e d  to be a 
Municipality;"; 

I3 I f o r  ~ection 3 ,  t h e  following 
section s h a l l  be  substituted, namely:- 



?rrovfded that a Municipality under 
this clause may not be constituted in 
r-cch zrban a-ea @r part thereof as the 
Gsvernoz may ,  having regard to the size 
of the area of the Munic ipa l  Services 
being proviZed or ;2-oppostobe provided 
by zn i n d u s t r i a l  cstablishnent in that 
area arrjl s a c h  other Zactors as he nay 
dcez Xi.',, bypub l i cno t i f i ca t ion ,  specify 
to bz an Industr ia l  Totnship.  

,"C-xsritu- 
rior of 
: i r n i c c p d -  
F i e ~ .  

!%) Xhere any local area which is 
w i t h i n  the jur isdict ion  of any other 
local a u t h o r i t y i s  c n n s t i t u t e d a s o r i n c l u -  
ded in - a - - W i i c l p a l i t y , '  the Government 
may pass  G U C ~  orders as they may deem 
fi t  as to t he  rransfer to t h e  cauncil of 
such i i u n i c i g a l i t y ,  or disposal-  otherwise,  
cf the assets or institutinns 02 any 
such lacs$ authcrity in the  local area 
and a s  to discharge of the- liabilities, 
if any, of 5nch l o = a l  authority relating 
to such z s s e t s  or institutions. 

3. f l )  Where a not i f ica t ior l  
is i s sued  spec i fy ing  an area 
.as a smaller urbm area ur,der 
clause (42-a) of section 2 ,  a 

( 3 )  Where any local  area is exclitded 
fram a Fiunicipal i ty and included within 
t k i e  jurisdiction of any other local  
authority the Gcivernmznt may pass such 
orders as t h ~ y  seem fit, a s  to the  trans- 
fer to S P C ~  local a u t h o r i t y  or disposal 
otherwise, a£ t h e  assets  or institutions 
of such Municipality i n  the local area 
and as to the discharge of t h e  liabili- 
ties, if anyr of such municipality rela- 
ting to such asse ts  or institutions. 

-1 t iun ic ipa l i ty  shall be deemed 
t o  havz been s o n s f i t u t ~ d  for such area: 



( 4 )  Every -local area which at the 
commencement of the Andhra Pradesh Muni- 
cipa.1 Laws (Second ~mendment) A c t ,  1994 ' 
has been constituted into a Municipality 
shall ,  be deemed to have been specified 
as a smaller urban area under . clause 
( 42-a) of sectioll  2 and-- a finicipality 
of  t h e  szme grade existing as at such 
comeaccrnent shall be deemed to have 
been constituted under t h i s  A c t . " ;  

4 

( 4 )  j.n section 11, after iten ( c l l  
t h e  Zollotqing itern shail be added, 
n a e ? . y  : - 

b 

, "(dl  t h e  Wards Committee."; 

(5) f o r  section 5, Lhe following 
sect ion shall be s u b s t i t u t e d ,  nam=ly:- 

5: (1) There s h a l l  be consti- 
t i o n  of 
Hunicipal tuted f o r  each Municipality a 
Council .  body o f  members to be csllcd 

t h e  Mucicipal. Council having 
authority over t h e  b l u n i c i p a l i t y  . 

( 2 )  T h e  Coxzril shtt l i  cons~st of the 
following members, namely:' 

(il such number of elected rnernbe~s 
2 s  may be n o t i f i e d  from time to time hy 
t h e  Government .in t h e  Andhra Pradzsh 
Gazette,  in accordance with such princi- 

,'pies as may be prescribed: 

provided that the number of members 
to be elected in respect of each Council 
ex i s t i ng  at t h e  commencemcat of the 
Andhrz Pradesh ~ u n i c i p a l  Laws (Second . Amendment) A c t ,  1992 s h a l l  be as it 
s t o o d  at such commencement until s ~ c h  - 

number is revised by t h e  Government in 
accordancewi th  t he  p r i n c i p l e s  prescribed; 



!ii) every Member of the Leg i s la t i ve  
riszemSIy of ?.he State represontiny a con- . 

stj-t-.trerlcy oi ~ h ' i c h  a t l u n i c i p a l i t y .  or a 
p o r t i o n  , - t~heseof f o ~ m s  part: 

Fr ovified ths.t a 132!5?~er of the Legisla- 
tive Assambl i l  r e g r ~ s e n t i n g  a c o l l s t i t u e n c y  
which com~rises more tht:r~ one +lm-~icipalit:~ 
inc lud ing  a part of- any MunicipaLi ty ,  
sna:t?. b e  ex--ofdicio me-mber of -one such 
Mucicipal icy'  which he choo~es ; aad he 
shall also heve the r ight  to p e a k  in 
and .otheri:ri.se to ka!cc p a r t  ~ I L  the procee- 
ciiogs of any m~etiny cof the oFber counc i l s  
comprised ~ i t n i n  the  cons t i t uency ,  but 
shall n o t  be e n t i t l e d  to vote at any 
such meeting; 

iiii) 'eylejry member of t h e  Yrruse of the 
-People raprescnting a const i tunncv of 
~qh ich  2 Hcr?j.cipalj.ty- or a porkion thereof  
fom,s p a ~ t :  

Yrrovidcd LasT. a amenher of the House of 
ehe Pzoplc- rapresenting cons tj.tuency 
which comprises more than one 3i iun . ic ipa l i ty  
including ; part o f  any l i i u n i c i p a l i t y ,  
s h a l l  be t h e  rnenbcs of o m  suah .hlunici- 
p a l i t y  whish he choases; and hz shall also 
have t h e  r i g h t  to speak in . ,and otherwise 
ts take part in khs p:cocekdings of any 
me@ k i n g  of the o t h ~ : f  councils comprise 
w i t h i n  t h e  constituaflcy but shall not be 
s n t i t l e d  to vote at sny such meetings; 

(iv) every Member of the Zouncil of 
S t a t e s  ~eqistered as an elector w i t h i n  
t h e  Municipal i ty  ex-officio; I 

( v )  persons having special knowledge 
or experience i.n municipal administration 
co-opted by the  Bunic ipa l  Council whose 
number shall bs one in the case of a Nagar 
Panchayat ,  two in t he  c+se-of a- rdunici- 
p a l i t y  having p c p u l a t i o n  o f  less than 



+h?rdz l a k h s  and t'hrec in t h &  CZst? of s 
H u n i c i p a l i t y  havicg a popuiaticn of three 
lzkhs cr morn: 

Provide3 tila; t h e  m d c r  cs,.-op-Lzil dade1 
.:this clause shall. hcve the rigkt: to spe~!: 
ix and otherwise ta t a k s  pzrt in the 
! ? . ~ s t . i n ~ S  of ;Ungar Fanuhayat, or ths i tunlcl-  
?&lj . . i j ' ,  as the ease rkny be, but shz?.l 
;ic.i hsv2 the right to votk; 

(vi) one person beloaging t.o nii:orl- 
Liier: to he co-o!>tzd i n  t.be prescribed 
nannor hy i:he mem!sess sper : i fF~d  i l l -  clansec 
(i) tz ( i .v)  from among the persons ?rho 
c7rf registered vcters in the 1-lunicipzllity 
and !,;ha a re  no t  less thzn twenty-one 
years  af z.ge: 

Provided tha ' i  i h e  nu.rbe= cc-opt.nd 
gnder t h i s  czluse a h a l l  have t h e  righr tc 
sc+ak in and otherwise to t,a::e part in 
the n:e?tings of  thz Nagar Par.cha,vclt or 
tile :,;~snj.cibality, as t k e  cnsc may be, with : 
t he  right ,to votc. " ; \ 

(6) aftier s e c t i o n  5A, t h e  fo l lowi r?~  
sectior? sha1l.b~ i n s e r t e d ,  namely : -  

,"Ccaskiturion, 5R (1. ) In sespcct of a Yunicl- 
poweFs una - p o l i t y  haviag popu.litiarl of 
5 m s t : i . o ~ ~  of -&rca Lzkhs or m o r c  there 
t h e  1lard.c: shall be cons~:ituted by t h e  . 
Co&j.ttczs. ~ n a r i s s i o h e r  ~ n d  Director of - 1 M u n i c i p a l  &drirj.nistxa.Lj.on, bJ: - -  

ordezr such nt~mber o f  ,Nzrfis Conmitt~es as . 
may be deterrn.irlcG hy , him, so however that . 
"ach 9ardi.- ~omitte-e sljal!, consis t  of nc t  ., 
less than f l v t w a r d s :  

Prcv ided  that ir, c o n s t i t u t i n g  WarrZs 
Corm.ittees. the Cammissioner shaLl  m ~ i n t a i r :  
gocgzhphj.cal coat igu>. ty  as far as  possihule: 

?'rovid.ed f crther that the C o m r n i s s L o ~ e r  
and Directox of :.?.unicipa!. Administr; tiori 



may -in respect . . of . . . - munidipalities . - having .... 

pdpula'iiCn of less than - three lakhs 
constitute Wards .Committees subject to 
s1.1cfi c o n d i t i o n s  and in accordance with 
such rules as may be made in this b e h a l f .  

( 2 )  Each Wards Committee shall consist 
of t h e  members elected from the Wards for 
rrhich the wards Committee\-is cor i s t i tu ted :  

Provided t h a t  such .off icers  of t h e  
i ~ l u n i c i p a l i t y  as t h e  Commissioner may 
s 3 e c i f y  s h a l l  a t t e n d  the meetings of  t h e .  
wards comi t leer ' and  s h a l l  have the right 
to speak i n  and otherwise to participate 
in the meet inys  of the wards C o m m i t t z e J  
but qlia11 not have the r i g h t  to v?tr?, , 

( 3 )  . The Cha i rperson  cf tlla Yards 
~ ~ & + i t k e c  shal; be elected by the x+bers 
t-.P.crecr' E r w n  anong themsolevee ir. ti?(-- pr?-. 
sc r i bed  mcinnz:. He silal' hold o f l i c e  fur , 
a ?erj.'ocl of one year fron t h e  d a t e  of 
electzar. and s h a l l  be e l i g i b l e  fo r  're- , 

el?c t i o n ,  

! 4 !  The Chairperso3 s h a l l  seas* to 
hold  office if he ceases to be 2 Mnanher 
of  the Wards Cummi t tee .  Any casual  -Jacar~cy 
in t h e  off ice  of t h e  Chairperson shall 
be.' filled by election of another 'Chair-  
person from among the elected members of 
t h e  ~ards'*~ommittee as so011 as me? be 
a f t e r  tte occurrence G £  the  vacaDcy. 

(5) The powers and f u n c t i o n s  of t h e  ' 

:iards Co.?tmittee and the manner of conduct 
o f  b u s i c e s s  at its meetings shall be such 
as .may be prescribed. "; 

( 7 )  in seceisn 7, - 
t i  1 in' sub-section (1) , for the trdrds 

" i t s  C h a i m a n "  , the wozds "its Ch-airperson, 
i t s  wards Committees'' shall be substituted ; 



(ii) in sub-section ( 3 ) ,  for  the words - 
" "of the Chairman until a Chairman has been 

elected -by ' the counzill', the words "of 
the  Chairperson 'until a Chairpers0n.i~ 
elected, of the Wards C o m i t t e ~ s  until 
the wards' ~ommiite'es are const i tuted" ,, 
s h a l l  be substituted; 

iii) far sub-section 15 ) , the follow- 
i n g  sub-se6tion s h a l l  be substituted,, 
namely.: - 

" ( 5 1  The texm of off ice  of the electad 
Councillors and t h e  Chairperson of a 

rMun ic ipaL i ty  referred to in sub-section 
(11 Shall be co-terminus w i t h  the elected 

> o u n c i l l o r s  and t h e  chairpersons o f - t h e  
Municipalities in the S t a t e  elected'  in 
the last preceding ordinary elections."; 

( 8 )  for section 8 ,  the following sec- 
t i o n  s h a l l  be s u b s t i t u t e d ,  namely: - 

8 .  (1) In every Kunici- .- , 

of seats. pality, out of the total . . :  : 
s t r e n g t h o f  elected members 

determinedunder section 5, the Government 
sha l l ,  subject to such rules as may be 
prescribed, by notification, reserve,- 

* 
( a )  such number o f  seats to t h e  

Scheduled Castes and Scheduled Tribes as 
may be .determined by them, subject to , .. 

the . cond i t ion  that the numbex of  scats 
c j o  reserved shall bear, as nearly as  may . 
be,  the same proport ion t o  the t o t a l  
number of seats to be f i l l . c d  by direct 
election t o  t h e  Municipal C o u n c i l ,  a s t h e  
population o f  the Scheduled Castes, or as 
, t he  case may be, of the Scheduled Tribes 
?in that 1; lunic ipal i ty  bears t o  the to-tal 
p o p u l a t i o n  of that M u n i c i p a l i t y ;  and 
such seats may be a l l o t t e d k y  r o t a t i o n t o  
d i f f e r e n t  Wards i n  a i r iunicipal i ty  ; 

(b) one thira tf the total number of 
seats to the Backward Classes and such 
5.5-2 



( c j  n3t  ' .;C~R than 3ne-tli:;j:-:5 :,f ,kh-: 
ZotaX gn&c;r cf - sc :t s - -  re::c:~:~!-;;! *::,,.?r-:: 
cJ.al1sp~ ( ,? 1 ;tn3 (3))  20;- li:?iC'>l> !!-?,.: L- "7:'.:1;, 
to i;he Sc~cd~1.e::' Casi:f:r: 8~!!~5il:!od Trj.;j-?'; 

. . 

or as t h e  case inay :,z, ti)(: !imz,:ki:? 1: -> 
C l a s s u s ;  

! - ~ , x p P a : : i . .  - :: :I:: "chi);, scc.ti.csrt l - r : ~  . -A,-- --.. ..----<. 
ex?;: e:;s.icp. "Sc!le-:.!~:.ls; c':e 7 3 : ;  '.:ch ::r;ic ! ;.?. -- 

',.Ti .. , . bus" c ~ ~ c L ! -  ti-:: %:,.;; . . . .-Tlirl$f! ?:CSV :c<:j. - 
r i e l y  $sr;igp.c;d ti> t:inci i n  6i;e T:~.L:L;SB {;!'; j 

c:f 2 5 ~ ~  ( 23  j cf & ~ k , j  :j 3: 5 0: t j - ! ~  

cons .t~ti:-kS.o;? a:? Indi .; : 

-A- ~ - . ~ p i . l ~ ~ ~ ~ > ~ ~ ~ - > . : ~ ~ t  k7-31' t.:l~: :7t:Z>C.>jC! 0:: 

rcse~vinc?.  t h e  ~ l i f ~ c c s  cf me:cbkr:; to Bi?c!:- - 
ward Classes n t i  p e c t i a n ,  the 
gopl~ la t iaz  f ignres 05 tlackvrard Cl.aesa5 
:;hall be gather& by s i ~ c h  authsx i ty  a n 3  
in such manner as lus prescribed. 

( 2 )  Noth ing  in sub-scctiuc II) shal? 
Lt: deern'ed- tc preve:li: ;.?o:nen arie iuembcrs 
o? t L c  Schodulc. j  Castes  , Sc!ledal :?d Tribes 
Or: ijgckwlrd C . - ~ ~ S S P C S  21.31~ ~ t b i ? d j ~ a g  f ~ i :  
elect ion to tkie non- re~ewe?  sects j-n 
the i $ u n i c i p a l i t y .  '' ; 

(9 ) af t s r  i;ecti~r! in1 t n e  2 0 l , l o w i n +  
seetior: sbdil be inserted:.-  

."Sta.;e 2;'2ec- ] l L  ! lii+yar3tf un, , 0.l 

tion co.nsj.s- 1 electoral rolls for, azd 
sion. ';he co;li.:.~ct or' el=ctic!~s 
.- I.4 ' to: al l .  ~unici?alitics -).n 



the C t a t e  shall be undez t h ~  su::crinten- 
dance, d i r e c t i o n  and contxol s f  &he S t a l e  
Zlcct ion Cornmission."; 

(10'1- 3f t'ek sectich 13; 'ct:.? fo!:l.aving 
sections sTiall ae i i skx  t o d  i~sae iy  :-' 

,:-13-.X. A pzf60h si?all.ba dii- 
qualif i o d  foz being chnsen -___ as, or for being a inember 

* of a i l u n i c i p a l i t y  if he is d i q u a l i f L a d  
by or under any l a w  fo r  t h e  kinle h e i n y  
j-rl force' for the, u r o o s e  cf, slections to 
-khh..,ie,gis%.ature of ,the. Skate -concexned : A 

Provided Chat uo ~ ~ e r s o n  shall b? d i s -  
r?_ual.ified on. 'ch? qronnr i  k h a t  h~ .iz less- 

* t han  ttrenky five years of ego,  if i x  kas 
attained the age 02 t:?mety on= ycara, 

Perm* having, - 13-8, 3. pK5017. na%iLi>y  ore 
aore ekcn two than 'iwo c h i l d r e n s h a l L h =  
zhiluren tq d i s q f i a i i f i s d  far eiection 
be cUsquaLifiod or for co:it~;lulilg es .--.A r ~ n h  er : 

Provided t h a t  tho birth ~.+!i$hin one yaai- 
from t h e  5at.e of -comnrncarner~t: crf the Andhrc 
Prddesh Xun ieipal Laws (Second Bnerrdrnc-at ) 
A c t ,  + 1994 I htreinafirer j.il t h i s  sect ion 

, referred to as the date 05 such cormence- 
' .  rnent) of an additional child s h a l l  aot be 
: taken into consideratioil f o r  t h e  purFoses 

qf this sec t ion:  
Provided furthe1 t h a t  a person having 

:more than two chi?dren (excluding the 
c h i l d  i d  a.ny born wj.ehin one ye% from 
t h e  date of such corn~~i i sement )  shall rlot 
be d i s q u s l i f j . e d  cr~der t h i s  secLj.on o r  so 
l o n g  as thc  numb@: of chiydren he had on 
the date of such zommencelnent' does not 

Provide6 also ';hat t-he Goverilmenk mz!.r, 
Bireot t h a t  t h e  disquafif i ca t ion  i n  this 
section s h a l l  n o t -  apply in xespect 02 
person f o r  reasons -to 'be recorded in 
writing."; 



1111 in section 17, . .in sub-sectlo> 
(1) for the expression "section 13", the 
expression "section 13, section 13-A,  
sectioy! 1.3-B': shall be- substituted. ; 

(12) in section 2 0 r  fo r  sub- section 
( 2 1 ,  the follawing.sub-section shali be 
substitute'd,  namely:- 

_ " ( 2 )  Ordinary vacancies in t h e  
office of the medrs  shall be filled a?. 
ordinary elections which s h a l l  be 
completed becore the expiry 0-€ the term 
of office of t h e  memebrs."; 

.(13) in s e c t i o n  23,- 

( a )  in sub-secti~n ( I l l -  

. - 
- ,  , 

. . ..Ii) in clause (b), t h e  second, , 
; thLrd', fourth, fifth ~ n d  sixth brrvj .sos 

..- .. 
:, , . , , . shall . ... be omitted; - .. 
:. 

1 .  

(ii) after clause (bl , the follow- 
ing  clause aha31 be i n s e r t e d ,  namely:- 

I 7 ( c )  o u t  of the total number of  
~ f f i c e s  of chairperson i n t h e s t a t e ,  the 
Government  s h a l l ,  subject .to such rules 
as .may be prescribed, by notificaticn 

li) such number of off ices  to the' 
Scheduled Castes and Sch tdu led  Tribes a s  
m a y  be derterrnined subject to t h ~  
condition that the  number of offices so 
reserveashall bear. as n e a r l y  as nay Se 
the  same ~proportlon to t h e  t o t a l  number 
of offices to be filled in the State as. 
the population of the Scheciuled C a s t e s  
or Scheduled Tribes, as the' case may be, 
in the  Municipalities of the  State bears 
to the t o t a l  population in f h e  Munici- 
palities of the State and such offices 
may be allotted by rotation to different 
Municipalities in the  State; 



(ii) one t h i r d  or t h e  offices to 
t h e  Backward Cl-asses and such offices 
may be al lo t ted  by rotation to dizferent 
Municipalities i n  the Ssates; 

(iii) n o t  less than one t h i r d  of the 
total number of of f ices  resezved under 
clauses I i I and (iil for  women belongins 
to the Scheduled Castes, Scheduled Tribes, 
or as the case may bs Backward Classes; 
and 

{iv) not ,less than one third (inclu- 
ding the number of offices reserved for  
women belonging to t h e  Scheduled Castes, 

* scheduled Tribes and the  Backward 
*Classes) o f .  the total number o f  ofif ices 
to be filled in the S t a t e ,  for women; 
and such off ices may ' be a l l o t t e d  by rota- 
tion to d i f f e r e n t  Municipalities i n  t h e  . 
State" ; 

(b) in sub-section (61,  for t h e  
expression rlsections 1'1 to 19" I ! the ex- 
pression "sections 13A to 19" shall be 
substituted; 

414) in section 6 2 r - -  

* 
( a )  in sub-section 1 1 1 ,  for the 

words, " t w o  years", the  words "six months" 
shall be substituted; 

r (b) sub-section ( 2 )  s h a l l  be 
omitted; 

(c) in sub-section ( 3 ) 1  f o r  the wordsr 
"ordinary vacancies", the words "casual 
vacancies", shall be substituted; 

(i) at t h e  end of t h e  opening para- 
graph, t h e  words uand the Chairperson of 
t h e  ~unicipalit~ concerned shail also be 
given a reasonable opportunity of being 
heard", sha l l  be added; 



(ii ) the proviso thereunder shall 
be omitted;- 

( e j  in sub-secticn (6), for  thewords 
"and of its chairman", the words "and 

of i t s  Chairperson and Wards Committees" 
s h a l l  be subst i tuted;  

(f) for sub-section ( 7 1 ,  t h e  Eollow- 
ing sub-section s h a l l  be s u b s t i t u t e d ,  
naae ly  : - 

"(7) The Members including t h e  ex- 
o f f i c i o  members of the reconstituted 
Council shall enter upon their offi.ce on 
t h e  d a t ~  f i x e d  f o r  its r e c o n s t i ~ u t i a n  
and  ths term of o f f i c e  of the elected 
rnernbezs shall continue o n l y  for  the re- 
~~t inder- .of  tkc peripd f or,zhl,ch tl!e clissp:: 
ved '~unicipality w o ~ l d  have cont inued  
had it not been dissolved, jl; 

(91 to sub-section(8), for fol lowing 
proviso s h a l l  be added,  namely:- 

"Provided t h a t  where the remisder of 
the period for which the j i s s o l v e d  Muni- 
c i p a l i t y  wculd have cont inued  is Less 
than s i x  months, i t s h a l l  n o t  benecessary 
to hold any e l ec t ions  under this clause 
for constituting the -Municipality for 
such period. " ; 

(15) section 62A shall be omi t ted ;  

I 1 6 1  after section 132, t h e  follow- 
i n g  sec t ion  s h a l l  be inserted,  fiamely:- 

"Finance I 132A ( 1 )  The Finance Commis-- 
~onmission.j s i o n  c o n s t i t u t e d  by the  Gover- 
nor in pursuance of article 2.43-1 of t h e  
C o n s t i t u t i o i l  shall a l s o  r e v i e w t h e f i n a n -  
cia1 position of t h e  Municipalities and 



make recommendations to the Government 
as t,o,- 

(a) the principles which shoal4 
govern,- . 

[i) ,the distribution between the 
State and the Municipalities of the rig: 

, proceeds of t h e  t a x e s ,  d u t i e s ,  tolls and 
f e e s  leviable by the'state, which may be 
dj-vide6 batween them under t h i ! ~  part and 
the  a?,Soca-Lion betwe-&n t h e  Ftmic i~a l - i t i e r ;  
of t he i r  respectitre shere; of such pro- . ceeds t 

iiil the d+ermination r,fthetaxea,  
t ~ l l a  and fees which msy be zssigned to, 
o r  apgroprizted by the Muaicipaliticst 

I iii ) the  grants-in-aid to the hluni- 
e+paiities Exom t h e  Consol idated Fund of 
t h e  State; 

(b) the measures needed to improve 
the  f j .nanc ia l  position of  t h e  I-lunici- 
pali t ies  ;' 

( c )  any other matter referred to 
thc Finance Commission by the Goverlment 
in the interests o f  soufld finances of 
the Kunicipali" C L ~ S .  

L ( 2 )  The Government shall cause every 
' recommendation made by the Cornmission 

under t h i s  ar t i c l e  together with  an ex- 
planatory memorandum as to t h e  action 
taken thereon to be laid before t h e  
Legislative Assembly ' o f  t h e  State;"; 

( 1 7 )  throughout theAct for thewords r  
'Chairmann, "Councillor" and " ~ o u n ' c i l l o r s "  
wherever they occur the words "Chair- 
person"; .  "Membert1' and "Members" s h a l l  
respectively be substituted. 



h c d i x n c  of 3 ,  In t h e  Byderabad Municipal Cor -  
AcZ-.E. 02-i5.55 gora t ions  Act, 1955 ,-- 

(I.) in section 2,- 

(a) f o r  clause I15A1, the following 
clause s h a l l  be subs t i tu t ed ,  namely:- 

" ( 1 S A )  ' e l e c t i o n  authority1 means 
sucii c f f i c e r .  or a u t h o r i t y  as may be 
ai:point~d by the  S t a t e  El~ction Commis- 
slon to exercise such powers .and to per- 
f ~ m  such f u n c t i o n s  in coanection with 
the conduct of elections to the Munici- 
pal  Corporations ; I' ; 

(b) after clause 18, the fol lowing- 
ciause shall be inserted, namely:- 

"(18-a) 'Finance Commissiont means 
the Finance Commission constituted by 
t h e  Governor under article 243-1 of t h e  , 

C o n s t i t u t i o n  of India;"; 

( e )  a f t e r  clause 15i 1, the f o l l o ~  
inp clause shall be i n s e r t e d ,  namely:- 

"(51-a) ' S t a t e  Elect ion  Co~mission' 
means t h e  S t a t e  Electon Commission con- 
s t i t u t e d  in' pursuance cf article 21% o f  
t h e  Constitution of India;"; 

, (d l  after clause ( 5 5 1 ,  the follow- 
4 n g  clause shall- be inserted,,namely:- : 

- . "(55-a)  "Wards Comittec" means a 
wards Committee constitutedundersection 
8A;': 

(2 )  in section 4, afte4 c-lause (cl, 
the ioLlowing clause shall be added, 
na,e ly  : - 

" ( 6 )  tb5 - Wards Committee"; 
0 



( 3 )  i n  section 5 ,  -- 
i )  in svb-section (l-AIr in the 

opening paragraph for t h e  ~ o r d s  Ushall 
be ex-off ic io  C o u n ~ i ~ l o r  of t h e  Cprgora- 
tion" t h e  words [.:''and e v x y  rnerher of the 
c o u n c i l  0-E State registered asane iec ta r  
within the area of the Municipal Corpo- 
ration shall be ex-officio Cocncillor , ~ f  
khe Corporationta shall be subsfitutzd; 

(ii) sub-gecticn (1~). s h a l l  he re-  
numbered as sub-section (ID) and beforc 
t he  s u b - s e c t i o n  as co renumbered tl.? 
following sub-sections shall be i n s e r t e d ,  

, nerne1;~:- 

"(lB) In eadi t ion .to the- nernbers 
referrled to in sub-sectlons (1) and (lA) 
five persons h a v i q  special knowledge or 
exper ience in M u n i c i p a l  Administration 

. , co-opted by t h e  Corporation s h a l l  be EX- 
off icio members : 

Provided that t h e  ex-offi& azm5crs 
co-opted under this sub-section s h z l l  
have the right to spezk in and o"2.ar:;is.e 
to take part in the meetings of t h e  Cor- 
porat ion b u t - s h a l l  not have thc r i g h t  to 
vote. 

tlno- i ' lC1 Two persons belonging to n '  
r i t i e s  to be co-opted as melrbers of the 
Corporat ion in prescribed manner  . b y  the 

s members of t h e  Corporation specified in 
sub-sections(1) and ( 1 ~ )  from among t h e  
persons who are registered voters in thc 
Corporation and who are not less than 
twenty-one years of age: 

I Provided that the member co-opted 
under t h i s  section s h a l l  have the  r ight :  
to speak in and otherwise to t a k e  part 
in the  meetings of the Corporation w i t h  
the r i g h t  to vote ." ;  



(iii) in sub-section(4D) as renum- 
bered:,. for t h e  expression .."sub-sections. 
(I! 1 and ( lA - )  'I, the expression "sub-section% 

'(l-T;-- ( TQ ;-I IB]--atiC -1 1C 1 ~ s b ~ l 1 7 3 ~ ~  
st j-tuted ; 

(iv) for  sub-section ( 2-fr t h e  follow- 
ins sub-section s h a l l  be subs t i tu t ed ,  
,namely : - 

" ( 2 )  In the' Corporat ion out of the 
totel 'strength elected members, the  . 

Government s h a l l ,  subject  to the rules 
as may be .prescribed; by notification, 
reserve, - 

( a )  such number of seats to the 
scheduled Castes and Scheduled Tribes  as 
may be determined by them, subject td 
the condition that the number of seats  
so reserved s h a l l  bear, as n e a r l y  a s  may' 
be, the same proportion to the t o t a l  
number of seats to be f i l l e d  by' direct  
e l e c t i b n  ttdd the- . Corporation, as t h e  
population of the  Scheduled Castes, as 
' t h e  case may be, the Scheduled Tribes in 
the Corgoration bears to the total ~ o p u -  
lation of t h e  Corporation; andsuchsea t s  
may be allotted by ro ta t ion  by d i f f e r e n t  
Wards in t h e  Corporation; 

(b) one t h i r d  of the seats for  the 
members belonging to theBaekwardClassesj 
and such seats may be allotted by rota- 
tion to d i f f e r e n t  Wards in the Corpora- 
tion : 

Provided that for  the pyrpose of 
reserving offices of members to the  
aackvard Classes, the population f i g u r e a  
of Backward classes shall be gathered by 
such authority and in such manner as may , 
be prescribed; 

(c) -no t  less than one-third of the 
tc'tal number of seats reserved under- 
clauses ( a )  and (b) for women belongingl, 



to t h e  Schcdaled Castes, Schgd~lcd T r i b ~ s  
or as the rase  i;a;l. he, the Backward 
Classes; 

(d) zot, less Lh:,r. sne t h i r 2  ( inc lu -  
ding the  number of: seats reserved for 
wom,en be l jng ing  to t h e  Scheduled Caskes, 
Sche-dul-ed Tribes ana Backward Zlasses! 
of the  total. number of ,seats tobe f i l l e d  
by direct  - election tr;.-the. - Corporation 
shall be res~rved fir women 3r1d'- such 

* seats may be allotted by rotatioa to 
d i f f e r e n t  Wards in a Cu~poratfoc."; 

( 4 1  after sectivc 8, t5z f s l l o w i 3 y  
section shall be inserted, namely:- 

.-"Constiturioq 8A. [ I . )  Thcrc s h d l l  be ccm- 
boxers atld . I  s t i t v t r d  by the G o ; l ~ r n r . : z i ~ t ~  
iuncticns of by order, sutch r.om>er of 

Wardq Convn~Xees st the C o x - -  
pozatian as may be determinet i  
by them, so hor.lq$ver, t h a t  
each Wazds Cornnittee s l la i i  

cons i s t  of tiot l e ~ s  than ten Yards; 

Frovided that in constituting Ward3 
Co-mittees t h e  Governmsnt shaM maintain 
geogfiphical conkiguity as f a r  as 
possible. 

{Zj -Each Wards Cornittee s h a l l  con- 
sist of t h e  merrhars elected from the 
wards for which t;?a t iarbs Committee is 
eonst-ituted ; 

% 

Provided that such officers of the 
Corporation as the Commissioner rnay spe- 
cify s h a l l  attend the mee-tings of the 
Wards Committee and shell have the right- 
to speak in and otherwise to part ic ipate  

" in the  meetings of t h e  Wards Committee,- 
but shall n o t  'have the r i g h t  to vote.  

, . - .  
( 3 )  The Chairperson of the  Wards 

Comaittee s h a l l  be electzd bythememb~rs 



thereof from among themselves' in t h e  
prescribed L-annEr. He ~11aLl hold off ice 
for  a period of one  year from t h e  date 
of election -and shall be eligible for 
re-election. 

( 4 ;  The Chairperson shall-cease to 
hbld o f f i c e  if he = e w e s  ko be a member 
0.f t h e  Wards Committee. Any casual 
vacancy in the office of the chairperson 
shall be filled by t h e  election--of , 
another chaiipers-on from among the elec- 
t e d  members oi t h e  Wards Conmutteel as 
soon as nay *be after t h e  occurrence cf 
the vacancy. 

,(5) The powers 2nd f u n c t i o n s  of t h e  ' 
ward's Committee and t h e  maner of conduct' 
of bueiness at . i ts  meetings s h a l l  be 
such as aay be prescribed."; 

( 5 )  fo r  s'ection 9, t h e  fo l lowing  
s e c t i o n  shall be substituted, namely:- 

" S t a t e  Ele=- 1 9. The p r e ~ a r a t i o n  of electo- 
ra l  r o l l s  for r and the conduct 

sion. of elections to CorporatiOrF, 
shall he under the superin- 
tendance, direction and c,on- 

trol of t h e  .state E l s c t i o n  Commission."; 

I6 ) a£ tei section 21, t h e  £01 lovrinq 
sections cSzI1 be insertedr namely:- 

:Geneid -A 22. A person shall be dis-  .: 

Uiaqualifi qua l i f i ed  for being chosen ' 
cetioa, 28, or for  being a member of 

a corporation if he is other- _.. ~ ~ s e  d i s q u a l i f i e d  by or- under any law 
for t h e  time-baing in force fox the pux- 
poses of electicns t h e  legislature of  , 
the State concerned: 



Provided that no person shall be dis- 
gcalif ied on the ground t h a t  he is less 
than t w e n t y .  five years of age, if he has 
st ta i t ied t h e  age of twenty one years. 

~erscns . 218. A person having more 
than t w o  children s h a l l  be 

than two disqualified for e l e c t i o n  or 
for con t i nu ing  as member: 

be aisqtlaU- 

Provided that the birth w i t h i n  one 
year from t h e  daLe of commencement of 
the Andhra Pradesh Municipal Laws 

+ (Second Amendment) A c t , 1 9 9 4  (hereinafter 
in t h i s  section referred to as the dat,e 

' of such comm@ncement) of an additional 
c h i l d  s h a l l  n o t  be t aken  i n t o  considera- 
tion for the'purposos .of this section: 

Provided further that a persqn having 
more than two c h i l d r e n  (exeLudkng the 
c h i l d  if any born within one year from 
t h e  date of such ccmencement) sha1.l not 
be disqualified under t h i s  sectio'n for  
so long a s  the numb'er of children he had 
on t h e  date of such commencement does 
n o t  increase: 

1 

Provided also that t h e  Government may 
direct t h a t  t h e  disqualification in this 
section shall not  apply i.n respect of a 
person for reasons to be recorded in 

I writing."; 

( 7 )  in sect ion 23DI fcr .theexpres- 
s ion  "section 21" the expression "sec- 
tion 21) sect ion 21AL' shall be suhst i tu-  
tea j 

I 
( 8 )  section 70G shall be omitted; 

(9) in section 9 0 , i n s u b - s e c t i o n  (5), 
for the words "ex-o2f ieio Counc i l l o r s  ' , 



the words "ex-offieio members other than 
ex-of f iclo member s p e c i f i e d  in sub-sec- 
tion (1B) of s e c t i o n  5" s h a l l  be sub- 
stituted; 

(101 f o r  sections 93 to 96 (bbth 
inclusive!., t h e  followir,g section s h a l l  
be substituted, namely:- 

;'Constitu- 93, ( 1 ) T h e ~ e .  .+a l l  b? cnn-i- I tion of t h e .  tuted  for the corpora t ion  a 
S thnding _I 

Standing Comrnittee consisting 
C c d t t e e .  of the Chairpersons o f  a l l  

the Wards C - ~ m i t t e e s  in t h e  
Corporation tc exercise t h e  powers and 
perform t h e  f u n c t i o n s  e n t r u s t e d  to it 
under this A c t .  

( 2 )  Lhe ~hair~eraon of the Standing 
Coinmittee s h a l l  be e l e c t e d b y t h e  rnenbers 
thereof from among themselves in t h e  
grescribed manner. Be s h ~ l l  hold offlce 
f o r  a periodm o f  one year from the date 
of election and shall be eligible for 
re-election. - 

( 3 )  The Chairpersca of the Standing 
Committee - shall cease to hold off ice if 
he ceases to be a Member of t h e  Standing 
Committee. Any casual vacancy in' t h e  
off ice of t h e C h a i r p e r s o n s h a l l b e  f i l l e d  
by election of another Chairperson from 
among the members of the Standing Com- 
m i t t e e ,  a s  soon as  may, be, after -the 
occurrence of the vacancy. " ;' 

(11) a f t e r  s e c t i o n 1 9 6 , t h e  following 
s e c t i o n  shall be inserted, namely:- 

"F-laance 196A. -(1) The Finance Commis- 
sion c o n s t i t u t e d  by t h e  
Governor in pursuance -of ' 

ariicle 243-I if the C o n s t i t u t i o n  shall 



also 'review the financial position of  ' 
the Corporat ion and make r e c o h ~ n d a t i o n s  
t o  the Government  as to, --- 

[ a )  t h e  principles which should 
govern, -- 

(i) the . di s t r ibut ion  between the 
State a n d  the ~orporatian of the net 
proceeds of the taxes, dut,ies,  tolls and 
fees Leviable by the State, which may be 
d i v i d e d  between them under  this part and 
the allocatj.on between the Corporation 
of their respective shares of such 
proceeds ; 

b (ii) the determination of the taxes, . tolls and fees which may be a s s i g n e d  to, 
or appropriated by the Corporation; 

Iiii) t h e  grants-in-aid to the Corpo- 
ration from the Consolidated Fund of t h e  
State; 

(b) t h e  measures needed t o  improve 
t h e  f i n a n c i a l  p o s i t i o n  of t h e  Corpora- 
t i o n ;  

{ c )  any other matter referred t o  the 
Finance Commission by the Government in 

* the interests of sound f inances  of the 
Corporat ion.  

( 2 )  The Government shall cause every 
recommendation, made b y  t h e  Commission , u n d e r  this article together ,with an 

* explanatory memorandum as to the action 
taken t h e r e o n t o b e  laid before the Legis- 
l a t i v e  Assembly of the State." ;  

(12) af -ter section 673, the follow- 
i n g  sect ion s h a l l  be in ser ted ,  namely :- 

1 "Oathof a e -  673.4 (1)- Every person w h o  is 
@rice to be lelectEd to be a member shall, 

before taking his seat, make 
at a meetiny of the corpora- 

t i o n  a n  oath or  affirmation of hisr 



allegiaace to t h e  C o n s t i t u t i o n  of I n d i a  
in t h e  followin9 form, namely:- 

" I I  .*. having become a member of the 
Corporation swear in t h e  name of God/ 
solemnly  ar'firrn, that I v i l l  Bear true 
faith and allegiance to the Constitutioa 
of Ind i a  as by Law e ~ ~ t a b l i s h e d ,  that I 
v r i l l  uphold t h e  soverc_lgnty a n d i n t e g r i t y  
of India and that I w i l l  faithfully dis- 
charge t h e  duty upon which I am a b o u t  to 
enter. 

( 2 )  Any svch member who f a i l s  to 
make, w i t h i n  three,months f r o m  t h e  date 
on which h i s  tern of office commences or 
at one of t h e  first three  mee t ings  held 
after t h e  said date, whichever is l a t e r ,  
t h e  oath of affirmation laid down in 
sub-seetion , s h a l l  cease tc hold 
office and his seat s h a l l  be deemed to 
have becone vacant .  

( 3 )  NO such member shall t4:c his 
seat at a mzcting of the Corporation or 
do any a c t  as suc,h membor, un less  hg has 
made t h e  oath or a£ f i x n a t i o n  as lzid 
down in this section. 

( 4 )  Where a person ceases to hold 
office under sub-section 1 2 )  the com- 
rnissloner s h e l l  r e p o r t  the  same ta the 
Corporation at its n e x t  meeting and on 
ap@licat.ian of such person gade within 
t h i r t y  days of the date on which he has 
ceased to be a member under that sub- 
section the Corporat ion nay grant him 
fur ther  time which shzI.1 not be less  
than three months for making  the- oath or  
a f f i rma t ion  and if he  makes t h e  oath or 
affirmation within the tine so granted, 
he shall, ' notwithstanding a n y t h i n g  in 
t he  fa regoing  sub-sections, .continue to 
hold t h e  office.";' 

113) sect ion 679C shsll be omi -++ .ma:  



(a) .LII  su?,-tc;.zt,i.:,r, ( 1 j , f:,: t;:~ 
f hwrcis 'I t w n  I ; ~ J X S ~ ,  ti].? t:lnfdc. "si:< gollc.+c 

sha l l  be sukz t i t1 : t ed :  

( d j  in sub-section i Q) , - 
(i), ;it the end, of t!lz oper.is2 para- 

* ?rs.ph, tns words "and the Hajor oi t k v  
+ Corpozz22an shall. also be qi.*rer a T E ~ -  

scnable o ~ p o r t u n i  ty of 5ci,12 k.~;aral', 
s h a l l  52 sddud; 

(e! far cnc-secscn ! 7 )  t h e  follow- 
i n g  sub - ;;r-cticln shall he 3 ~ : 3 : t i t u t e d ,  
nzmely: - 

"17)  T h c  Ksahers i i lc luuing t l i i :  EX- 
off ic io  n;e;nbare of the rzson::.ik-.ue~d 
Corporation s h a l l  e n t e r u ~ c l n ' i n e i r  office 
on the data fixr:d for its r r c ~ r i s t i t c t i c n  
2r.d t h e  term o f  afir 'cd of th? E L ~ c L L ~ ? :  
members s h a l l  cont-Fnue only for tQ 
zminder  o? t h e  perici - f o r  which the 

.' di s so lved  Corporation would h a v ~  conti-  
nued had it not been dissolued. " ; 

(f ) to sub-section (8) ,  t h e  f cllow- 
iny proviso shall be added, namely:- 

I "Provided that where the zeminder of 
the period for w h i c h  the dissolved Cor- 
pqra t ion  _would have continued is less 
than six months, it shall not be r.ec.e- 
ssary to hold any elections under this 
clause. " ; 



(15) throughout the Act for the words 
"Councillor" and "Councillors " t h e  
words 'Member" and . " M e m b e r s "  ; for the 
words "Division" and "Divisions", the 
words "Ward" and "wards" and fo r  the 
words "constituency" and l ' eonst i tuenc ies"  
the wozds " W a r d "  and "Wards". wherever 
they occur s h a l l  respectively be substi- 
t u t e d .  

Appucatinn 4 .  The Amendments made to the  Hydera- 
of 8ci:tion 3 bae 
ro Yi.&d?.~- Xunicipal Ccrporatiocs ?!!ct, 1955 by 
?at=mand sectior: 3 shzll extend to- and s11al.l 
Vijaya+ab apply  2150 to t h a  Visakkapatnarn and Vijaye- 
Mclde@ wada x u n i c i p e l  Corporations. 
Cr~rprat3.m. 

5. Thc! ozdinary elect i .ons to the E:%:i&yL, ~ ~ l j n ~ i ~ r ; l  l ~ o p o o a t i o n s  and the i l u n i c i p z l i -  
regard to !ties whose tern of office expired prior 
-&ctl@m. to t h e  comnencemen t GI the kqdhra Pradesh 

Piuniclpal  Laus (Second ?menLmer.t) ~ c t ,  ( 

1994 shall be he12 withi), a period 05 
not exceeding oce year from the date of 
t h e  said commenc~ment under the  relevar,t: 
law as amended by this-Act. 

K. W G A  RAO, 
Secretary to Government, 

Legal Affairs, 
Law Department. 



'ICHE M D H R A  PRADISH LMWICIPAL LAW$ 
(AMENDMENT) ACT, 1995 

ACT No. I OF 1995" 
- ,  

(1st February, 1995) 

Au Act furtller to amend the Andhra Pradeb Municipalities Act, 
1955, the Hyderabad Municipat Carporations Act, 1955 and the 

41 Andhrn Prtldzsh Mmicipnl Corporatio~ Act, 1994. 

Be it enacted by thc LcgisIativc Assembly of the Stale of 
Andlua Pradcch in the Foriy-sixth Year cf  the Republic of Iudia 
as follows :- 

1. (1) This Act m i y  be o ~ l l e d  rho Andlsa Pradosh Munioipal 
Laws (Amend~nent) Act. 1995. cement. 

(2) It shall come illto farcc on such date as the Statc Oovetn- 
ment may, by notificstion in the Andhra Pradtxh Gazette appaint 
and they may appajnt different dates for diflzrcnt provisions. 

2 .  111 the A n d m  Prildesh Mut~icipulities Act, 1965,- Am'nmd* 
ment of Act 

(1) in section 3, for sub-section (4) the follo~viag shaH be VI of 1965. 

sub~tituted, nameIy :-- 

"(4) Every local aiea whioh at th* cammencement of the ,. Andhra Pradesh Munir ipal Laws (Amendment) Act 1995 has 
bjcn constituted into a Municipalitv shall until thc criteria for 
specifying n 'transitional at ea' and 'smnller urban area' are prc- 
rib:db: 4::n:dt) ii1v2 5::ns?:ziFi3dasasa111eL u r b u ~  arc3 

; cndnr clnuqe (4 2.a) of section 2 and a Munitipality of the same 
uradc existine as at such cornmeticement shall be deemed to 
ghave been ~0nstituted utldzr this Act ! 

Rwcivcd tho assent of the Gobernor on31 ist Janunryi 1995. For stat: 
mcnt ofqbjmts & reasons. please stc the ~ndhra Prade:h Guxelle. Part W-A 
Extraordmary dated 17-1-95 at Paw. 12 &I 3. 



Provided that after the criterin for specifying n transitional 
area' and 'smaller urbm area' are prescribed, if a local area which 
is deemed to hwc b:en specified as a sndler  urban area does not 
satisfy tbc critcrjr, therefor, but saisfies the criteria for specifying 
as a 'transitional area' then it shaIl be competent for the Governor 
to specify such local area as a transitjonat arca and thereupon 
n Nagar Panchayat shall be deemed to have been constituted for 
such transitional area.": 

( 2 )  for section 5A the folIowing section shall be 5ub;tituted 
namery :- 

: I 

5A. The elccticn authority s h l l  by uoolification in the 

"SymboIs forelection Andlva Pradeslr Gazelle specify the symbcb 
to t],c oaccs of (=hair including the symbal sreserved for recogni- 
Person a d  McmbCrs sed political party for exclusive allot me1 

to contesting candidates set up by that party, that m y  be chosen- 
by the candidates contesting at an election to the ofices of Chair- 
person and Members and the restrictions to which their c h ~ i c e  
shaU be subject. 

Explarza!iotr : In this section tlie tclm "recopnised politicaI 
party" shall have the rncaning assigned to it in the Election 
Symbols (Reservation md Notmcnt) Order, 1968, issucd under 
article 324 of the Constitution of India." ; 

(3) in section 8, in subsection (1)) Explanation-I1 s11all be 
omitted ; 

(4) in section 15, in sub-section (I) in clause (b), the work 
"to imprisonment for a period of not less than one year shall ' 

be omitted ; 

(5 )  in section 23, in sub-section (I) the Explanation shaIl bc 
omitted. 

Amendment 1 3. Tn the Hyderabad Municipal Corporations Act, 1955,- 
of Act U of 
1956. (I) in section 5,- 

(a) in sub-sertioo (2). tho  proviso to  alauie (b) shall bo 
omitted ; 



(b) in sub-section (3) in the Bxplanation clause (hi) shall 
be omitted. 

(2) in sec:ion 8, in sub-scction (1) the words "as a t  the- 
last census s l ~ a ~ ~  b: omitted and for the proviso thereunder the 

.. fnlloiving proviscr shdI bz sub;titutcd nams'y :- . . 
"Prsvid:d that thc divisions notified under this sub-sccticn 

shall, until  they arc altered, continue to b; in force."; 

41 (3) in szction 22, in sub.:ection {I), in clause la), the wards 
"and punisbabIe ~ ~ i t h  imprisonment for n term exceeding six 
months or to  transpartation shall b: omitted ; 

( 4 )  in section 34- 
(i) ft:r the words "to the offioe of a Member , thc words 

"to thc OiEe of Mzmbzr or the Mayor.. shall b2 subjtituted ; 

(ii) in the marginal heading for the words '<Office of 
Membzr the wnrds - ofices of Mcmbers or M~yor" shall b~ 
subitituted ; 

(5) for section 90, th? following sections shaI1 be subjtituted, 
namely:- 

Election and term of 90. ( 1 )  la) The May01 of the Corp~ra- 
Ofice of Mayor ti011 sh.11 be elected by the persons whose 

ncmes appear in the cIector~l rcll for t h e  Ccrpsration, from 
among themsclve:, in the manner prcscribzd ; 

!b) if at any elzction hcld under this sub-section, no Mny~r 
is elected, a frcsl~ elcctirn sfizll ba held : 

Provided that if rr M:mb:r of the Lgis'aiive Assembly of the 
Stntc 01 of either R ~ u s e  of Parliament is elected as Mayor, he 
shall cease to hold the sjid offia:e of m ~ y x  unlcss, within fiftccn 
days from ih.: dnrc of election to the said affi:e, hr: ceases ta b: a 
Mzmbcr of rhe LzgisIative A.;scmb!y of the St~.t:te or as the czsc 
may b:, of either H ~ u s c  of P arlinrnznt, 2nd it ? M?.yor S L ~ S C -  

4u-ntly b:corn?s a M:mb:r of th: L~gislativ.: Asscmbly cf the 
S t ~ k  or as fh? case nlny h:, of cither HOU~C of Parliament 1i.e 
shall cezse to h Ad the s?id office of M3yor unlcss within fificcn 
days from tho d m  on which he so b x o m e ~  such Member, he 
ceasest0 bo a Mcmbzr of the Lgislntive Assembly bf the State, 
or as tho case 11k3y b ~ ,  of either Housc of Parliament. 



(2) Whcrc ordinary eJcctio~~s arc hcld to the office of Mem- 
bcrs the election of the Mayor m y  also be held at the same time 
and in the same p 12-c~ 2 s  the ordinary election of thc Mcrnbcrs 
or the Corporation. 

(3) SZVC as otherwise expressly provided in this Act, thc 
term of office of thc Mayor who is elected at an ordinary election 
shall be five years from the date of the first meeting heId undcr 
chusc (b) of section 88. 

(4) Subject to the p revisions of sub-sccticn (3, any cas~int 
vacnucy in the office of the Mayor shall bc filled at a casual clectjon 
and 3 person elected as Mayor in any such vacancy s11nlI cntcr 
up on office forthlvilh and hold office only so long 3 5  the pcrson 
in whosepIace he is elected would havc been entitled to hold office, 
if the vacancy had not occurred. 

(5) No casual vacancy in the ofticc of the Mayor shall be 
Blcd within six months b2fcrrc thc date on which the ordinary 
lection of the Mzyor u,ld:r sub-scc~ioo (1) is due. 

(6) The provisions of sections 21, 22 and 23 shall, as f~ - r  
as m~y be, appIy in rehfion to tlie aficc of the Mayor, as thy 
apply in relation to thc office of an elcctcd Mcmbcr. 

(7) The M.ryor shJI, by virtuc of his office, b: a Mernbzr 
of thz  arporation and shall hnv,: all ~hc: rights nndp rivileges of 
an eectcd Membx of iht Csrp3rntion nild hc sll?.tt bc entitled to 
vote at all mcctin~s of thc Corporation. 

(8) The provisions of the Act relating to thc conduct of 
election to the oEce of Mzmb:rs shall, so far as may b:, apply 
tin relation to the election of Mayor under this section. 

Electionof Deputy Mayor 90-A. (1) The Members cf the 
Cot-porztion shall elect one of its clcctcd ~Mcmb;rs to bc its 
Deputy Maycr a t  the first meeting of the Corpora~ic~n after the 
ordir?zq elections in thc manner przscribed . 

(2) The ex-officio A<embers shaIl be entitlcd to pai-ticapatc 
in the ruccting convencd for the e1ec:ion of the Deputy Mayor. 



(3) Tf nt l i ly  el:ction hcld under sub-scction (I) no Deputy 
Maya i s  c1cztt.d a frzsh el~ction shall bz I~cld for clcctins D:p uty 
Mr,yor. 

(4) The Dcp uty M2yor shdl b:: dccmcd to liave assumed 
office oil his king d.:clzred 2r such ;?nd shzll holdofice fcr a pcriod 
of fivs y ~ r s  from the daic he nssumzs officc. 

a .  (5) Any casual vncnncy in tliz offi8:c of the Deputy Mayor 
shall 65 filled at a ctlsual cl:c;ion aad a persgn elected as Dcp uty 
Mayor in nny such vacxncy shall enter upon officc forthwith and 
hold office only sg lang as thc pzrson in rvhclsc place he is elected 
w ~ u l d  hnvc btcn cntitled to hcld ofice, if the vecancy bad not 
occurred. '? 

4. In rhc Andhn Pradeih Municipal C~rporations Aci 1 994. ~ f " ~ " ~ ~ ~ ~ ~  
1991. 

(I) in scction 5 to cIause (i) the follow in,^ provjso shall 
bt addcd namely :- 

l 1  Provided'thst the n~i~nber of Membcrs to be elected in 
rcsptct of n C3rp:axtion cousrituted under this k ; t  shall b; rh; 
ssm:: as r l~:  n!unb:r of Mcmbzrs In th~: Municipality existtng 
immediately prior to sucIi constitution, until it is altcrcd." ; 

9 
(2) in section 6 ,  in t k  Exp13nntion, cIauce (iii) shall be 

omited ; 

.d (3) ibr section 9, the foIlomjng scctions shall bz substituted, 
nauely :- 

E[ection and ic rm 9 (1) (a) The Mayor of the Corporation 
of officc of Mayor 

orshilll be elected bythe persons rvhose 
names ap pear in rhc clcctoral r d l  igr thc Corpor;?tion, f r m  
among themselves, in the rnqnner prescribed ; 

(b) ilat my t lcc~ion held undcr c ! i s  sub-iection, no Mayor 
Ia dccied, a fresh ckction shall bc heId : 



Provided that if a Mcmbsr of the Legisbtivz Assembly of tbe 
State or of either H ~ u j e  of Parliamant is clccted as Mayor, he 
shr.ll ccase ts hold the said sR:e of M v ~ r  ustzs~, within fif~con 
days fr:,:l~ tllc dn!z o f  election to the said officc, he czases to b: 
Mcmber of the Lzgislativa A~sembly of the State or as the case 
may bs, of either H ~ U S C  of Parliament, and if a Mayor subsc- 

I 

quently b:camzs a M:rub:r ~f the Legislative Assembly of t11c 
State or as the case m y  b: of ciihcr Houqe of ParUament, he shall 
ceasc to hold the said officc of M x y x  unless, within 15 days from 
the datc on which hz so bxsmcs such Mtmbzr, he censcs to j 

be Memb:r oC the Lsgidativz A~scmblv of the State, or as the 
case may b:, of eithcr House of Parliament. 

(2 )  Whece ordinary elections arc held to thc office of Members 
the electjol! of the Mnyor may atso be held at tlie sa~nc time and 
ill rhe s?.nh: placc, as the ordinary election of the Members of 
the Corp~rztion. 

(3) Sxve as ofherwis~ expressIy provided in this Act, thc rerm 
of r,ffice of thc Mayor who is elected at an ordinary election shall 
be five years frsnl thc date of the first lnceting of thc Corpr~t ioa 
held aficl ordii~ary elections. 

(4) S.lbj.-,ct to the pmvisions of sub-secticn (5),  any casual 
vacency in the office of the M a y ~ r  shall be fitledat a cnsu?l election 
and e pzlscn clected as Mayar in any such Vacancy shill enter 
upon affice fofhwiih and hold cfficc only so long as the pcrson 
inwhase p'ace he is elactcd ~ s u ' d  b= have bcen eatit'ed to hold 
office, if the vacarlcy had not occ~~rred.  

(5) No casual v?.cnncy in the aEzc of thc Mayor shrtI1 bz filled 
with;n six m ~ i ~ t l i s  b:fore the date on which the ordin :.ry c'cction 
of the Mayar ~riidcr sub-section (I) is d uc. 

(6) Tic piovisions of sectilins 21, 22 mid 23 of rhc  Hyderabad 
M-micipa' C,rp.~ratic?ns Acr, I955 shaII, as far as may bbz, apply 
in rcl~tion to the cfficc ~i rhc Mayas, as thcy apply in re5tii.n to 
the a5ce of 3u c ' c ~ t c d  Membzr. 



(7) Thc Mayor shaU, by ~iriuc of his  c,fice, be Membcr of 
tIlc Cxps:.arion and silzI1 h3v2 all the rjg:~!s and privjlcges 0;' an 
elected Mzmbcr of the Corpz~ration and he shall be entitled to 
vote at all meetings of the Corparation. 

(8) Tiic provisions of the Act rel~ting to the c o i ~ d u ~ t  ~f 
A: election to the office of Membcr shall, so far as may be apply 

in relation to the electbn of Mayor under this section. 

h Election of Deputy 9A. (1) The Mcmbz~s of thc Corporation 
Mayor. shall elect one of its eIected membzrs to be 
its Deputy Mayor at the first mzeting of the Corparation after 

ordinary elections in the manner prescribed. 

(2)  The ex-officio Marnbzrs sht1lI bz entitied to participate 
in the meeting convened for the election of the Deputy Mayor 

(3) If at any election held under sub-section (1) no Deputy 
Mayor his elected a fresh election shall be held for electing 
Deputy Mayor. 

(4) The D:paty Mayor shall bz dccrned to have assumed 
ofice on his being decbred as such and shall hold office for a period 
of 5 years froin thc date he sasumes office. 

(5) Any casual vocancv in the office of the Deputy Mayor 

t' 
snall bc filled at a casual cIectioa and a pcrson elected as Deputy 
h k y ~ r  in ally such m ~ x n c y  sh:U enter up on office forth\y;tfi and 
hold oacc only so Iong as the p erson in ~vhoic place he i s  electcd 
wou'd bave been cntitled to hold office if thc vacancy had not 

. occurred'? 

5. The amendments mndc to the Hydcnbad Mu~~ioipal Cor- App, i~t lon  
pcraricn Act 1995 by section 3 slxiII exttend to and shall appIy ofwtion 3 
also to  the Visakhapatnam and Vijaya\mda Municipal Cc ~o~$S~icfpn, 
rations and to any other Muniqpal Carporation constituted under Corpomtions 

Act 25 of thc Aodhrn Rndesh Municipal Corporations Act 1994. 
1094* 



dpe:lal 
provision io 
r:spcct of 
thenat  
ordtrwry 
cltcdon~. 
Act W or 
1965. 

Repmi of 
Ordinance 
Act 1995. 

6. Not~vitllrtnnding anything contairled in the Aridha 
Pr;!dzsh Municip;?litics Act 1965 and any lzw rcl:.:iag to Muni- 
cipcl Corpotcaions fsr ~ h c  time being in force in thc Stntc thc 
l~ulnbci cf Membcrs and division mede into \\?crds in any Muni- 
cipal Corporation and the nrunbcr of nlcrnbers a ~ t d  thc division 
m?de into wnrd~ in any Municipality cxjsting at thc comnlcrkccc. 
lncnt of thc Anlllirn PI-adesh Municipal Laws (Amcnrlment) Act : 

1995 shall continue unaltered for holding clccticns to t!lc Munici- 
palitics and Municipal Corporations after such commencement 
attd LO alterat ion therccf sl~all be nccessnry merely cn I h e   round 
that the ~ o p d x t i o n  figures of the 'xst preceding census arc pub- , #  

Iishcd.. 

7. The Andlira Pradcsh Municipal Laws (Amendment) Ordi- 
nance 1995 is hereby repealed. 



TEE AM3HlU PRADESH MUNXCJPAL LAWS (SECOND 
AMENDMENT) ACT, 1995. 

.ACT NO. 25 OF 1995% 

124th April, 1995. ] 

An Act further to ~ m m d  the Andhra Pradcsh Municipalities k, 
1965, Thc Hyderzbzd Municipel Corporations Act, l.955 znd 
The Andhra Pradesh Municipal Corpor~tion Act,. 1994. 

Be it w t e d  by thc Legislative Assembly of thc S W e  of Andhra 
Pradcsh in Lhe Forty-sixth Year of the Republic of India es 

follows :- 

I .  (I) This Act mey be called the Andhre Pradesh Municip.1 L S h o ~  tith 
and Laws (Second Amengment) Act, 1995. ~ m m e a ~ o  
mont . 

(2) (i) Sub-cleuse (2) of clzuc 2, sub-clzuses (21) and (22) 
of c k u e  3 pnd sub-clzuse (2) of clr.use 4 shzlI be deemed to h a g  
comc into force with effect from the 10th March. 1995 ; 

(ii) subcleuscs (2) to (18) znd (20) of cleuse 3 shJt k 
deemed to hzve comeinto forcc with effect from the 16th February, 

- 1995 ; 

(iii) subclause (3) of clause 4 shall bs doomed to have 
CGmB into force with etTect from the 6:h Fcbruary , 1995; and 

1 

*Received t h ~  Assent of tk Governor on 2he 22nd ApriI95. For Statemen1 
of objects 8: Reasom, please Sce the Andhra Prrrdesh Gazette Part IV-A, 
Extraordinary, dated 20-3-95 at P a g ~  10, 11 & 12. 



(iv) sub-clauso (3) of clauso 2 and sub-clause (19) of clause 
3, shall come into force with effect from the 1st April, 1995. 

(v) the rcmaiuiag provisions shall como into force with 
immediate offect. 

Awndm 2. In the Andhra Pradesh Munjcipalities Act, 1965, of Act V I  
of 1965. 

(1) in section 5, in the proviso to clause (vi), for the 
words, '%with the right to  vots", the words "without right to 
P O ~ O "  Shall bo substituted. 

(2) in section 25, jn sub-section (2), for tho words "The 
Ex-ofice mombsrs shall be entitled to participatc", th e worda 
''Tho ex-oiiicio ,members other than the ex-officio memb~rs 
specified in clause fv) of subsection (2) of section 5 shdl be 
&titIcd to participate" shall be substituted. 

(3) in section 62-A, in sub-section (I), in the proviso for 
the words "in the aggregate excccd three yoars ", t h e  words in 
the aggrogate exceed t h e 0  and half ycars", shall be substituted, 

Amendrncnt - 3. In the Hyd~rabad Municipal Corporations Act, 1955, 
of Act II 
of 1956: 

(1) in soction 5, in the proviso to sub-section (LC), for the 
words "with the right t o  vote", tho words "without right to vote" 
shall bo substituted. 

(2) in section 7, in subsection (L), the words "by the a m -  
missioner " shal be omitted. 

(3) in section 16, for'the word "Government", whercvcr 
it occurs, tho  words "Stato Election Commissioner" shall bo subs- 
tituted; 

(4) in  sstion 24, for the word "Government", the 'words 
"State Election Commissioner" shall ba substituted and. the words 
''on such dato or dates es may ba rc~omrnendcd by the C a d s -  
sioner " Lr- shall be omitted ; 



(5) in section 25,'for the vord "Government", the word 
"Stnto Election Co-ssioner" shall be substituted ; 

(6) in section 25A, for tho word "Government" thc words 
"State Election Commissionor" shall be substituted ; 

I (7) in section 26 in sub-section (I), for tho word "G~t .m-  
mont", the words "Stato Election Commissioner" shall be sub;- 
titutcd ; 

(8) in sertion 33 for the word *iComissionor'', the words 
"State EIcction Cummissioner" shalIl be substituted ; 

(9) in soction 34, for tho word "Commissioner", the words 
"State Election Commissi~nor" shall be substituled ; 

(LO) in soction 35, for the word "Government", tho words 
"State Election Commissionor' shall bo substituted ; 

(11) in scction 36, ia tho proviso to sub-section (4) for the 
vords "Commissioner", tho words. "S?ate Election C~mmis- 
sionor" shall be substituted ;- 

(l2) in section 37, for sub-section (I), tho fo l lo~ i i~g  sub- 
section shell bc substituted, namely : 

"(L) A candidate shall not bo doomed  to bs duly nomina- 
tea  inl less he dcposits or csrusos to bo deposited a s u m  of rupees 
Svo hundred in the caso of the offiec of Mzyor 2nd rupes two 
hundred in the case of tho of thc oEce membor. 

(a) more tho candidate is a member of any of tho Sceh 

9 
ddsd Casfos or Scheduled Tribos tho amount to be doposittd by 
him or on his b s U f  shall bo rupgos two huhdrcd and fifty only 
in the case of the office of Mayor nn& rupes hnndrcd only in the 
case of office of the member. 

(b} IYlere a candidate has been nomiuatcd by moro t h ~ n  
one nomination paper for electioq in the same ward not more 
t h ~ a  one dew sit shall bs required of him under this subssc tion,"; 



(13) In section 53, for the word "Commissioner", the word 
"~ommissbner and the State Election Commissioner" shall be 
substitutcd ; 

(14) in section 54 In sub-scctions (3) and (4), for the word 
" Commissioner *' wherever it occurs the words " S t ~ t e  Election , Commissioner " shall be substituted ; I 

I 
i 

(15) in section 57 for the word " Commissioner" In two 
places where it oc'curs the words " Stzte Election Commissioner " 1 . 

shaIl be substituted ; r !.--. 
! 

(16) in section 58 in sub-sections (2) iirtd(3) for the word 
" Government " wherever it occurs the word.; " Statc Ejection ! 
Comissioner" shdl be substituted ; I 

I 
! 

(17) in section 59 in sub-sections (2) and (3) for the word 
" Govement " the wor& " Stetc Eleciion Commissioner " 
shall b: sulistituted ; i 

I 
! 

. (1.8) in section 66 for the word " Commissionerf' thc 
words "Commissioner znd the State Election Commissicner" 
shall be substituted ; 

(19) in section 70 G in sub-section (I), in the provko, far 
the words " in the zgyreg~te excced four years thc words " in 
thc zggegate excced four 2nd hclf ycus '' shall be substituted ; 

, (20) in section 87 in sub-section (I) for thc word " Corn- 
missioner yy the words " S i ~ t e  Eleccian Commissioner " should be 
substitutcd ; 

(21) in section 90 A ih s u b s d o n  (2) fcr t h e  words 
" The EX-officio members shall bc cntiiled to pzaicipatc the 
words " The Ex-oflicio members other thzn Ihc ex-officio mern- 
bers specified in sub-sccticn ( 1, 3)  of section 5 shall be mti tIzd b 
participzte shall bc substitu~ed ; - 
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(22) in section 673-A,- 

(a) for the word "mcmbsr" whercvar it occurs, the 
words " Mayvr/ulemb3r " shall ba substituted ; 

(b) in tho &arginal heading for tho word "membsd"' 
, the words " Mzyor/momb3rs" shall be substituted. 

4. In th0 Andhra Pradesh Municipal Corporations Act, 1994 Amndmant . 7 

of Act 25 
(1) in scction 5, in the proviso to dausc (vi) , for the words 1994:- 

I 

' with tbe right to voto ", the words " without right to votc" 
shall be substituted. 

(2) in section 9-A, in sub-section (21, for ths words ".Tho 
b%*Ecio mcmbors shall b o entitled t o  participate ",!the words 
" Tho ex-officio mombers other than the 6x-oEcio members speei- 
ae d i n clause (v) of scctio n 5, shall bo entitlcd to participato ' 
uhalI be substituted 

(3) after sation 14, tho following smtinn shall bc inswted 
aamely :- 

"atnttalpxwjsion 14-A Notwithstanding anything contained 
for rcscrvation of 

of thc State:- 

I of MLW~ in in  sub-scction (2) of section 1 of this Act, 
the Corporations of. out of the total number of ofices of Mayor 1 af the Corporations constilutod either under 
this Act or under any other law relating to  Municipal Corps-. 
rations for the tima being in force in the State, the Govam- 
mont shall, subject to such d e s  as mzy be prescribed, by 
notification resome,-- 

0) such number of aficcs t o  the S~hcdukd Castes and 
ficheduled Tribes as m y  be ddermincd subject to the condition 
that the number of offices so rcserved shall.bezr as nearIy as may 
be the same proppizisn to the total number of ofices to bz : NLed 
h the State as the popnl~tion of,the S:hedzrled Czstcs or Scheduled 
Tdhs as 8 c  case may br. in all thc C~rporadons of the %ate 
bears to the tutal papdation Ca the Corparations of the State and 
such 0j3kes may be allottcd by rotation to diilzrent Corporztions 
Inthe State; . 



(ii) onc-third of the offices to the Backmrd Classes and 
such oEccs m2y be aUotted by rotation to  dserent Corporations 
in the State ; 

( i )  not less than one-third of the total number of officea I 

reserved under clauses (i) and (ii) for women belonging to the ' i 
Sheduled C-stes Scheduled Tribes or as the case m y  be thc ! 
Backward Classes ; and 

(iv) not less than onethird (includia the nnmba of off~ccs 
reserved for women belongiq to the Scheduled C~stcs  Scheduled ! 

I 1 :  Tribcs and the Backward Classes) of the total number of o f i c s  ! .- 
to be alcd in the State for women and such offices may be allotted 
by rotation to different Corporations in the Stete.". i 

5. The ammdmcnin made to  the i3ydcrzbr.d Municipal 
to other Corporations Act, 1955 , 
Municipal 
corpora- 
tions. (i) by scction 3 shall extend to and shnlI apply also to the 

Visakhapztnsm and Vijayzwada Municipal Carporations ; and 

(ii) by section 3 other than subsections (I) and (21) thereof I 
shall extend to and shall apply a l j ~  b other Corporations 
constituted undcr the And hra Pradcs b Municip.71 Corporations 
Act 1994 ; 

I I 
~ c t  25 ef (iii) the-amendment madc by section 6 shall epply to such 

I 
1991. I 

of the  municipalities for which elations could not be hdd within 
a period ~f one year from the dare of the commencement of the 
hndhr;! Przdesh Municipal Laws ( ~ e c o i d  Amendment) Act, I994 , , '1 
and to the Hyderabad Municipal Corporation. ! .  

I 

Arntndmnt 6. In the Aadhra Pradwh Municipal kws (Second Amend- 
*' soetion ment) Act ,1954, in sation 5 for the wqrds "not exceeding o m  .: 
5. Act 17 
of 1994.- year'' thz words "not exceeding one year and six months" shall 

' be substituted. 

~ e p c a l  of 7. Thc Andhra Pr2de.s h Municipal Corporations (Amend 
mcnt) Ordiozncc 1995, t he  Hyderebad M~nioipal Coiporations 

8 of 1905. .(Amendment) Ordinace , 1995 and the Andhra h d e s h  Muaici- 
pal Laws (Amendment) Ordinance, 1995 are hereby reptaled 



, . 
, . THE ANDm PRADESH MUNICIPAL GS (mm 

MENT) ACT, 1996. . . 

\ i 

125th January, 19961 
: ' I  

AN ACT FURTHER TO AMEb THE ANDm PRADESH 
MUNICIPALITIES ACT, 1965 AND THE : . 

- HYDERABAD MUNICIPAL CORP.ORATIONS ACT, : 
1955. 

Be ii enacred  by ;he 6Legls la t ive  '. 
Assembljr of the ~ t d t e  of Andhra Prndesh in I 

the Forty-sixth ' . of the - Republic . of ' 
' I  

. I n d l ~  as follows:-' - ' 

, . 
c. , . . -  

-.i , 
, , 4 , -  

. - . . 
*Resei?&d t h e  ar!&t o f  the G o v e r n o ~ o n  t h e  Z3td ' 

,' . - .  

&nuary, 1996.  For s t a t i i n e n t  of o b ~ e c t r - a n d  ~ e a s o n s ,  - , 

Please see -~ idhra  ~ r d d e r h  ~ a z e t t i ,  Part I V - A ;  Extrd- ' -  ' . 
- ,  
,. , S - 

. ordinary, dated. t h e  , 1 3 t h  ,5eptember',' 1995 a t  Page 3 & 4. - .  - , 
, . 

, . ' .  . . ,  , - I .  - . .  . ' 
. . 

' 23 , , . .. 
, , 



Short &E I. (1) ' This $et may be c a l l e d  . the 
aaa co- Andhra . Pradesh Municipal Laws (Amend- 
ment, ment) A c t ,  1996. - 

( 2 )  It. s h a l l  be deehed to have 
'come into force -with effect from the 
27th September,. 1995'. . 

. . 

.of 2. I; the Andhra ~radesh  kunicipali-.' 
get VI of 1965. ties A c t ,  1965, in section. 62-A, -in sub- I 

, section ( 11, in .the proviso, for the words , c 

"in t h e  'aggregate exceed three and half 
yearsm, thewords "in the aggregatE exceed- 

- four yearst'-., shall be s u b s t i t u t e d .  . 
. . / . . . , 

AmPndmPnt: of 3.  '1n' the- ~ ~ d e r a b a d  Municipal Corpo- 
Act.n.ofl956.-rationsAct,'l955, in section 70G, in-. 

sub-section , .  (11, in the  proviso, for the 
words' "in the aggregate exceed four ' and , 

k half years",. %he words "in the aggregate 
exced five. years " , s h a l l  be substituted. 

I j -  . 
1 :of 4 ;' f n the ~ndhra Pradesh ~ u n i c i ~ a i  . '  

. ,  

,Act 17 of 1994. Laws, .. ( Second Amendment) . A c t ;  19 9 4 ,  ,in 
, section - 5, -'for t h e  words "not exceeding 

one year an,d six monthsn, the  words "not' 
exceeding -two years", s h a l l  be, substitu- . , .- . 

' tea. . - , . 
, . 

. . 

. , 
, . 

' '~&pmzl"o£ . 5 .  The ~ i i d h r a  PrAdesh ~ & i c i @ a i  -&IS - . , - A  

Ordfnsace ( ~ h i r d ~ A m e n d m e n t ) -  Ordinance, , 1 4 9 5 - - i s  . .. - .  
, 13 of 1995. hereby repealed. ', - . . . .  . .  . cj 

, , . .  , -  
- .  .- . . 

- .<; 
,- G . BHAVANI, PRASAD , 

' 'secretary to Government: 
, . L g i s l a t i v e  ' A f f a i r d ,  . . . ' . . . . :Law Department. ' - 

. , 
' \ 



THE ANDHRA PRADESH. MITNICIPAL LAWS (AMEND- 
MENT) AMENDING ACT, 1996. 

u , ACT No. 24 OF 1996. 

I5th October, 1996.1 

b ,  
AN ACT FURTHER TO AMEND THE ANDHRA PRADESH, 

MUNICIPAL LAWS (SECOND AMENDMENT) ACT,,  
1994. 

Be 3t enacted by .the Legislative 
Assembly of the State of Andhra Pradesh*in 
tho ~orty-sevent.. Year of the Republic of 
I n d i a  as follows:- 

*Received the  a s s e n t  o f  t h e  Governor on the 4 t h ,  
October,  1996. Fbr , -Statement  o f  *objects and Reasons, 
Please see Andhra Pradesh Gazette ,  Part I V - A ,  Extra- .  
ordinary, dated t h e  2 7 t h  August, 1b96 a t  'page 3.  



'short title 1. (1) This Act  tnay be called the 
md -- Andhra Pradesh Municipal Laws (Amendment ) 
-t. Amending A c t ;  1996. 

'( 2) '1t- s h a l l  be deemed. to have come 
in - to  force w i t h  effect from t h e  31st 
May, 1996. 

~mp-t oi - 2. In the 'Andhra . Pradesh Municipal 
, s e a p & 5  . Laws (Second Amendment) A c t ,  1994, in 

17 section 5, forthewords "not exceeding two 
1994. yearsm, the words "not exceeding three 

years" s? a11 be substituted, 

Repeal O£ 3 .  The Andhra Pradesh Municipal Laws i 
- Ordinance (Amendment) Amending Ordinance, -1996 i s  : i 

23 of, 1996.. hereby repealed, . , 

G. BEAvmn PBaSADo 
Secretary to Government, 

Legislative Affairs & Justice, 
Law Department. 



g 4 t h  April, 1997.1 
* 

. ~n A c t  further-'- to amF?nd---fie Anma 
madesh Bhmicfpalittes A c t  1965,.~kne 
Eyderabad #unieipal Coqmtat iond  Xck, ' 
1955 and-The AndhraPradeshMunicipal. 
Corporations -Ac t ,  1994,- 

Be it enacted by- the ~egislative 
Assembly of the State of Andhra Pradesh I 
in the. Forty-eighth Year of the hepublic 1 
of,fndia, as fallows':- 

*Received the assent o f  the Governor on/ 29rd April, 1997. 

i or  statement or  t h e  ~bjects and ~ e a r o n i .  ~ ~ e a i e  rcb th; 
A,P. Gazet te  Par t  1.Y-A ~xtraordlnary ,dated 12th March,. 
1997 a t  P-4. 
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Short tiac 1: (1 This ~ c f i  . may . be c a l l e d  khe 
a3cZ : ~i~bhra' ~radesh MunicipalLaws (Amendment) i I 
-*?!!?n!+ent-i 1. 99 7 ;-' ! 

m ,  - ,  

,2) ,  'I$. s h a l i  cane ~ n t o .  f &ce a? such 
datg'as the Government may, by notifica- 
tion', : apuoini; . 

Amendment 2; : In :, %he ~ n d h r a  - Pradesh' municipali- - . , 
of secti@.n 21 t i e 6 '  Act: 1965 ,- in section 21 for sub- 1 .  
A& 6 of sectfok, (1.) ; the +following sub-section 
1965. shall b6 +.subs+-ituteb,. namely :- , ' . , 

21 ( 1) .+ A casual - vacancy 
the off ice' ,of the Ward Member 
shall be f i l l e d ,  at .a casua.1. 

shall be f ixed ,  by the 
to t a k e  place, twice, . * 

'in a year(,.one in t h e  man*, of April and 
znother' in the month of October: 

2rovided . that  ' no- casual .;election 
,shall,:be held to fili.a~acancyoccurring 
within three months before the date on 
which . t h e  te& :of off i ce  of the Ward ' 
M d e r  expires by eff.lux.-of time and Ehat. 1 
such vacancy sha l l  be filled at t@s next 
ordi.ha+y. . . .  election , : 

3;: ID the flyderabad -~unicipa-l  C O ~ Q - .  
rations . A c t ,  .' 1955 ,- . in section 7, for 

Or 
7- bub-s~ction ( 2 ) , the following s~+-sRc-' 

An tion & a x b e  substituted, nam@lv;--- 1956. 

:4 r) i. casuas -.vaFancy in the- office , 
of ' & i Ward 'M&; shall. be filled at a. I 

casual;: election: which shall, l5k f iked by 
the7::<lection' aithori'ty'. to-' take ' place 
twice:' 'a,. year, - ,  one in the. month of 
April' and ' anoth,er., i d -  the man th of october ; 



125 ,. 
*- -- . - 

- , .  . . . * -  ' 

" ' .and every member so elected s h a l l  enter . 
upon office forthwith' but shall hold 
office only So long as . . f  he' member in - 
whose- place + he. is elected would have been - - 

b 

%titled tb &old o f f i ce  if t h e  vacancy 
has n o t  occurred: . .  

'provided ' thkt so casual . election 
shall be held to ff 11 a vacancy occurring 
w i t h i n  three inonths before the ,date on : 
which the - term of office of t h e  Ward 
Members expires by -efflux of time and 
that such vacancy shall be'filled at the 
nextg~nerale lect ionsofthecordsorat ionb".  . 

, 4.  In . t h e  Andhra ~ r a d e s h  ~unieipal Arne-& 
~orarations ~ct,. 1994, in section 8 ,  for of sec t ion  8. 

' ~ub-section . Cl 1 , the following sub-sec- 25 of ' 

tion shall be substituted, namely:- . . .  1994. 

I * A ca~usy vacancy the office " 

of a member shall be filled at a casual . 

- .  electidn' which shal l  be fixed by the 
election authority to take place -twXce . 
;in a ye&,' one in the month of April and 
another *in t h e  month of .October .' 

. . 
< :provided that no casual election ' 

shall -be held to fill a casual .  vacancy , 

. occurring within,three months before the  
date: op which , the t e p  of off ice of the  - 

" kernber-. expires by efflux , of - time and 
that-such vacancy s h a l l  be f i l l e d  at the 

' - .._. -- 
next . . general-IZect'iohs of t h e  ~brporation . " . . .- .. ...-.: . * -. 

. - . . - ,  



Application 
of  the A c t  
to the 
~isakhapa&am 
and 
vi jayawada 
Municipal 
Cotpor+ions. 

5.  The amendments made-to the ~ ~ d e r a b a d  ' 
Municipal corporations A c t ,  1955 by sees 

' 

t i o n  3. s h a l l  extend to. and s h a l l  apply 
also to the Visakhapatnam an;d V i  jayawada 
Municipal Corporatibns. . I 

I;. BBAVANI PRZ~SAD, 
Secretary to G~vernment; 

Legislative Affairs & Justice, 
Law Department. i 



"118th May, 1998.1 

AN ACT FURTHER TO A M E ~ D  THE ANDHRA, 
. PRADESH MUNICIPALITIES ACT, 1965 AND 

' THE ANDHRA PRADESH MUNICIPAL LAWS 
(SECOND AMENDMENT) ACT, 1994. 

Be it ' enacted by t'k Legislative 
, ~ s s e m b l ~  of the  State  of pndhra ~rzdesh 
. in the ~orty-ninth'.Year--.of the Republic 

- of India, -as follows :- 
, . 

-. - 
; *[ReceSved -the !assent 'of the.  6overnor on the  16-05-1998. 

For statement .of  o b j e c t  and reasons. p lease  see the Andhra. 
Pradesh Gazette, - Part-IY-h. . Extraordlniry dated 22-04-1998 

. ,  
! . a t  Page 4.3 



short title 1. (I ) This A c t  may be called t h e  Aodhra 
and Pradesh- Municipal laws [Amendment) A c t ,  
~ C E -  1998.  
merit- 

( 2 )  1.t: sha i l  be deemed to have 'come 
into .force wi th  effect from the 27th 
September, 1997. 

-t . 2 .  In the ~ n d h r a  ~radesh Municipalities 
I 

of A c t ,  1965 (hereinafter referred to- as ' 

62-A- - the principal A c t )  -in section.62-Pir in 

A c t  VI of sub-section 111,- 

1965- (i) .for t h e . w o r d s  "which s h a l l  not - 

exceed one and half years", . the words 
"which shall not 'exceed two and hal f  
yearsm, shall ,be substituted; 

(ii) in the proviso, f o r  the words 
"beyond one a n d , .  half. years", , t h e  words 
ubeyond tm and half years", and for t h e  
-ids' "in - t he  aggregate exceed... f ive and 
'half years', t h e  words "in the aggregate 
ex,cee&r six and- h a l f '  years", s h a l l  
--spectively be substituf ed. - . 

w u d a -  3 - Notwithstandi'nq anything contained in 
tio,- the principal A c t ,  - any judgement, decree 

or or& of a C o u r t ,  or - any other . 
aukhorit), every action taken or  thing 
dona by the Special Officer in exercise 
ok . the pok~rs  ' conferred under section 
62-A -of the -principal A c t  s h a l l  not be 
d e ~ n e d  to be invalid or ever tc -have 
become i n v z l i d  by reason of the fact. 
tha'c such actions were taken ' or , such 
things were done by such Special  Officer 
when. the power in t h i s  behalf had not 
beend entrusted to him under t h e  

. provisions of t h e  said principal A c t  and 
aecoraingly any action teken or t h i n g  



done by such Special Officer,  shall for . 
a l l  purposes, be deemed to be and deemed 
to have always. been taken or done in 
accordance with t h e  provisions. af the- 
principal  A c t  as amended by this A c t .  

4 .  In the  ~ n d h r a  Pradesh; Municipal Laws -dment 
(Second Amendment) A c t ,  1994, in sect ion  of- 
f ,  f br the words, "no t  exceeding three section 5: 
yearsn, the. words no t  exceeding ?four A c t  XVXI of 
and half years" s h a l l  be substituted. 1994. 

- K.H. -HAGABBZIsm -0, 
Secretary to Governmen!, 

Legislative Affairs 6 ~usticbr 
i/c, Law Department. 



The following A c t  of the. Andhra Pradesh . 
, Legislative- Assenhly re-ceived t h e  assent 
of the Governor on th: 18th April, 1999, 
and the said assent is hereby first 
Publiahed on t h e  20th April, 1999 in t h e  
Andhra pradesh : Gazette for general 

. information: - 

AH ACT 'FEITHER -TO AMEND THE . &D&G 
' 

MUNf CIPAL CORPORATIOSS ACT, 195 5 

Be it enected by the  Legislative 
1 Assembly of the State- of -,Anma ,Pradesh 
: in; the Fiftieth Year of the Republic -of 

India. as follows:- . a - 
0 

1. This' ~ c t  may .be cal led  thz sbda ~ t l e .  
Hyderabad Municipal Corporations (Amend- 

' mt) A c t ,  1999. 

Received [he asscot of thc Gwcrnor ( n  the 13-4-1W. For slalemenl oI'ol!iccls 2nd 
reasons p l e a  sce the Andhra Pradcsh Gaielre,  Part IV-A, Enr~ordinaq.  d l ,  24-3-1W) rr 
p3pc 10. 



d%n&ca t 2 .  I n  t h e  i iy jcrzbld  1-lunj.cir;a ! 
of srcion, Cotporzt ions  A c t ,  1955, (hereinrf t e r  
402-Act U: re f  erred to as  tile principal >.ct) , ir. 
of 1956. sectio~ 402, - 

[ a  1 in sub-section (1 1, i.n cl ause (a 1 ,  
for  t h e  words "lsdder,' bale or other 
t h i n g s "  t h e  words "lcdder,  bale,  
hui ld ing  materials, b u i l d i n g  debris or 

, other wings"  shall be subs t i tuced ,  

(b) forsub-seetion (2],thefollo#ing 
shall be substituted, namely:- 

"12)  Whoever contravenes the 
provisions of sub-section (1) shall on' 
conviction, be punishable with imprison- 
,merit which may extend to one n o n t h  or 
with. fine 'which may ' extend to five 
thousand rupees or with both. 

131 Any thing plac=d or deposited in 
contraventio.1 of the provisions of 
sub-section (1) may be seized by the 
Commissioner or any other person duly 
authorised by him is this behalf, and on 
conviction for  an offence under sub- 
sect ion ( 2 1  t h e  Court may also ?ass sueh 
order as it thinks f i t  respecting the 
d i s p o s a l  o f s u c h t h i n q i n c l u d i n g c o n f i s e a -  
t i o n  of sueh t h i n g . " .  

dmendz~nt 3 .  section-. 484 of t h e  pr inc ipa l  Act ,  
of s h a l l  be numbered as sub-seetion (1) 0f 
section that section and after sub-section [ 1 1  
484. . as so renumbered, t h e  fo l lowing  shall be 

added, namely:- 



" ( 2 1  Ev7n a f k e r  the  Comissioner h a s  
taken such measure u n d ~ r s u b - s e e t i o n  ( l ) r  
if any person commits defacat ion,  
urination on s p i t t i n g  -in open public 
p l a c e s  s h a l l ,  cn' conviction, be 
punishable  w i t h  imprisonment which may 
extend to one month or w i t h  fine w h i c h  
may extend to five thous lnd rupees . " . 

4 .  Sect ion 487 o f  the  principal. A c t ,  dnendncnt of 
s h a l l  be numbered as sub-seetion (1) of secflon 487. 
that sec t ion  and after sub-section (1) 
as so renumbered, t h e  f o l l o w i n g  s h a l l  be 
added namely:- 

" ( 2 1  Whoever, contravenes the 
pro-zisicns o f  sub-section (1) s h a l l ,  on 
convic t ion ,  be punishable with imprison- 
m e n t  which may extend t o . t h ree  rnofiths or 
w i t h  fiqe which may extend to t en .  
thousand rupees. 5 

5 .  In ,section 488 of t h e  principal Bwndme3t of 
Act, in the n:a~-cinal heading and in the section 488. 
section for the expression nclause (el 
a£ section 447". =be expression "clause 
( e )  of sub-section (1) of .section 487" 
s h a l l  be substituted. 

6. In seetioa 489 of t h e  $rinc'ipal Amendment of 
A c t ,  - f o r  the words "and such charge as sect ion  489. 
the Commissioner may, w i t h  the sanction 
of the Standing Committee, fix" the 
words "and a penalty not exceeding one 
thousand rupees as t h e  Commissioner may 
Eix,",,shall be s u b s t i t u t e d .  



dmen&:?at .of 7. In Schedule U to the r i n c i p a l  
. jcbeda'c E. A c t  ,- 

' ( a )  the following ,sections arrci 
sub-sections mentiicned in firs5 c o l ~ n  
and entries relating thereto mqntioned 
.in second and t h i r d  columns shall be 
substituted, namely;- 

'Section 3.il h b U c  vater supply s e k  part.for F i f t y  =Pees 
%beetion paracular purpose, ,not  tq be 
(21 used for other purpose. 

400. .Ground f l oo r  doors ek., 'not t o  TWO hundred 
open o u t w d a  on streets. rupees. 

See- 401 ~ o b i b ~ t l a n  of structures nr Five hundred 
mhectIon(1).  f fxtures .causing ob~truccian in rupees. 

streets. 

k u o n  406. Requisition t o  remove structures Yive Bundred 
or fixtures. and fifty 

rupees. 

*tion 4D7 &ohiSftion of the tethering of FFfty rupees 
~ h ~ t l o n  a d s  In PubUc streets., pk animal. 
11). 
Section 420 Sky-sign8 not t o  be erected or TWD hundredand 
s u b n ~ o n  r e ~ e d  aiithout permissio~. futy rupees. 
(I,. 
&=tiw 421 Bdvertisement on cercaia  site^, One fho .akd  
s n b e w  vehicles etc., not to be elrhibi- rupees 
(11 ted wiehout permission. 

Sect ion  Ul. Building not t o  be converted t o .  Five - t h o u ~ ~ ~ d  
other $urposes uithout the rupees. 
p-.rmissian of the Codesioaer. 

Section 485. collection mid rizmovdl of m e -  o m  thokmd 
m e n t i b u s  aud polluted matter rupees. 
t o  be provided for by occupiers 
in certain cases. 



Prompt notice to be given to Two hundred and Section 512 
Health Departmtnt for rcnoval  of fifty rupees. subsection 
carcasses of' dead aa ina ls*  , (1). 

Xegulations and table o f  s t p a g e '  Fifty rupees. Secrion 536 
rent posted up in markets a d  s*ectlon 
sLaughterho~enot tobedes troyed  . -r2)- 
or dcfaked. 

The aame nor to be injured. ~ i g t y  rupees. Secflon 591 - sub-seerion 

121. ' 

Regulations prescribed for Ucen- P f f  t y  rupees. serrtlm 619. 
ced suweyors and plumbers. 

Ucensed plumber not t o  demand F i f t y  rupees. Sectfan 620. 
ro recelve more t h a n t h e p ~ e s c r i -  
bed Pee. 0 

Milk, butter etc.,  not t o  be hhundredand Section 623. 
sold without a l icence. Ei E ty rupeeg : " 

(b) the folloidng enrries sbaJJ. be omitted, 
' namely: - 

' ~ o h i b i t i o n  of deposits, etc., 'one hundred 'Section 402 
of things in street. rupees .' m h e c t i o n  

(11. 
Collection, removal and deposit Rienty  rupees. Seedon 483 
of refuse and provision of sub-sections . 
receptacles. (11, (21 , ,  (31, 

a d  341 - 
Provisions as t o  r&oval of Fifty-rupees.-sectio~d87. 
refuse. 

8. In Schedule V to the principle Act,- - .  Amendmmt: of 
, . Schedule-V. 

(a) the foUoning sectLons and- sub-sections 
nentioned in the firstcolumnandentriesrelating 
thereto mentioned in second and t h i r d  colmms 
shall, be substituted, namely:- 



'Secdon 298.Comectlons withmdcipaldrains One thousand 
e t c . ,  got to  be nade. rupees1 

actual digging 
es. cha, : 

SectLon 305 Directign limiting use of drain One hmdred 
S; k-secrion o r  norice requiring tbe coastruc- rupees. 
(1)- tian of a distinct drain.  

Seetion 309. Owners of drains t o  d l o y  use One thousand 
thereof . .or Joint omership rupees. 
therein t o  others 

- Section 324.RequLsition t o  provide privy O n e  thousand 
accorrnodation f o r  factories, rupees. 
etc.,  

Section 325. Requisition respect ing  unhealthy One thousand 
privies. rupees. 

,' 
Sectim 327. Provisions as t o  uater closets. Fifty rupees. 
Section 335,Requisition t o  effect s a n i t w  Fifrg cupees. 

repairs ecc., 

SectLon 339. Provisions as co epployment o f  F i f t g  rupees. 
S u k c t L o n  Ucencei plumber and use or uork 
(11 and (4). 
S e d a n  339. Ucenced plumber t o  giveandsign Fifty rupees. 

' mhecrlons certificates. 
(21 and C31. 
Secdm 41)3. Prohfbi t ion  of hawking or exposing Five huncred 

for s d e  any art ide i n a p u b l i c  rupees. 
placs or street without g 

lfcesce . 
Scctfon 4b4. Probibition in a public place or Five hundred 

street, of use or s U  in h h d i -  rupees. 
craft or In rrendrFng ~ e r v i c c ~  
vithout Ucente. 





S e c r i o n  511. Requisition tu discominue ecc. , FLve hundrcd 
of scabUag animals in dwelring ruyees. 
.hOWes. 

Secdua ,519 Re~uisitiau Ear sanitzm re&- h e  t5ou~ari 
s u k c r i o n  (1) tioa of factories etc. ,  nl?es. 

Sectdm 521 C e r z i n  tunes  :not t o  k kept and One tbnusand ' 
m-cdon(1). cer- trades not t o  be carried ruy'es. 

on ulthout licence. 

- Sectrm 521 I i c e ~ c e  r o b e k e p t o n  thepremises. Five hundred 
snb-sectfon 14). rupees. 

. . 
Section 530 Private markets not t o  be kept h e  thausaad 
~ c t i o n  (1)- opea -Athout Ilcence, ru-yes. 

Seetion 532. Requisition to pave dud drain Five htindted 
private - m a r k e t  buildings and ru;rees. 
a l u g b t e r  houses. 

Secdon 539. Bu=::?e's &d persons Vila s e l l  nm h u d w x d  
the  flesh of adnaJs t o  belice%- ani ffFfty 
ced. ru_weg. 

~ e c t l d j 4  Requisition to ' d i a i d e c t  buil- Xko hundred 
8ob&5eern (11. dings. and fifty 

r u ~ e s .  

Seedon 621. Wceaced pluaber to be bound t o  Pifry rupees, 
erecute work P ~ Q W ~ ~ Y  

Secdon 633. MJk, %utter etc . ,  not to be Rn hundred md 
sold d t h o u t  a l icence. - .  . . 

fffty rupees. , 

Sectdm 659 Occupier of b U d h g  or land ro  Five h d z c d  
m'bsecegn (31. afford owner fecFUt5es lor mes;*: . 

complybg with p r a o i a w  of 
t h i s  Act etc. ,  after eight days 
Crsm l s s u a  of order by" the 
 WE^. 



Ib) t h e  fallowing e n t r y  s3el l  be 
omittedj - \ 

.- b 
Provisions as t o  removals of Ten *u?=es.". Secaon -487. 
refuse. 

9 .  T h e  amendments made to the Hyderabad ~ p p ~ c a G o n  
Municipal Corporations Act, 1955 by t h i s  of the Act 
A c t  shali extend to and shall apply also ro. 

- to the Visakhapatnarn and Vijayawada C O ~ r a u o u -  
Municipal Corporations and to other  k t  of 1956 
corporations 8s t a b l i s h e d  under the Rndhra 25 of-1994; 
Pradesh Municipal Corporations A c t ,  

, 1994.  
10.   he ~ ~ d e r a b a d  ~ u n i c i ~ a l  Corpora- Bepeal of - 

t i o n s  (Amendment) Ordinance 1999 is here Ordirrance 
by repealed. 1 of 1999. 

Gm BRAYAN1 PRASAD, 
Secretary to Government, . 

Legislative Affairs 8. Justice, 
Law Departwnt. .. 



In :he Hyderahd Zliupicipal .Curporaticns 
(Aroendserrt) Act, 1999 (~~?dhra"Ljr;rdesh kc'. Na.11 or 
1999) published at pages 1-9 i? Tzrt TV-5, Extrz- 
-ordinary of the Xridhre Pradeah Gazette, datcd t h e  
20th April, 1999,- 

( a )  - in line 4 t k ,  for: "::+;lt i lcnezn zee8 3s 
"mentioned" ; 

Ib) in the I l t h ,  t h o  entry relaking there tn  
in second column for U a w r s  etc. ," read as " d o o r s ,  
etc.,"; 



(21 at page 5 , .  -- 
( E )  t h e  entries relating thereto; t h e  

sections and sub-sections mentioned f n the: t h i r d  
column* read as "j.n the  f irs t  columnQ;- 

(b) the entries relat ing thereto mentioned 1 

"in the  first column" read as "in t h e  second , - 
columna ; 

(cI the entr'ies r e l a t i n g  thereto, mentioned 
*in t h e  iecond columnm ,as O i n  the third 

. column'; 

(d) 'in line 2Sth, for "principle" read as. 
"principal"; 

13! at page 6, -- 
? a )  in line 2nd, t h e  entry r e l a t i n g  thereto 

in t h e  third. column - for  "rupr?es.' read as 'rupees 
plus" ; 

(b) in line l S t h ,  the entry relating thereto 
in the  first ' column far + "Sub-sectiona as 
msub-gections~; 

(4.1 et page 7,  -- 
( a )  the entries re-latfng theretor the seetlons 

and sub-sect ions  mentioned " i n  th,e third cofurrin" 
read a s  "in the fir6t column"; . - 

jbl t h e  entries relating. therqto, mentioned 
"in t h e  first column" as 'in the second - 

columnn ; 

' ( c )  the entries relating thereto, meritioned ' 

"in t h e  second column" ,read . a s  "in t h e  thfrd 
column" ; 



: 51  at page Sr in cl3use (bl for the entry. 
. . 

! "Prwiaions as t . 2  Tsn rupees". 'section 487 .- 
! removals of 
I ref use. 
i 
I read tha entry as: ! - 

"Sect?.on 487. ' fro vision^ as to - Ten rupees. "' 
removals o f  refuse. 

G. B~~ PRASAD, . 
Secretary to Governmant . 

Legislative Affairs & Sustf ce. 



STATEMENT CF OSJECTS AND REASONS 

In t rder  ro'curb t t . e  recurrence of public nuisance like 
open defec.qtion, ur inat ion ,  i u d i s c r i d n a t e  throdng of  
d~hris and garbage on public streets and for prohibit ion 01 
ohstructtons on the roads, Governzent have decided ro 
enhance the existing f l n c s  wttbin thc jurlsdiccion v f  the 
Hyderabod Municip&l Corporetlons A q t ,  1955 by =ending the 

1 
s v e  suitably, which viil also apply t o  oe'r~er H d c i p a l  
Corporations in the State. 

. hs the Legis lat ive  Assembly of the State w a s  n o t  then 
in Scss!.on having been prorogued and ere I t  kzs bcbn decided 
to give effect t o  tht above decision innediatcly. The 
Xydernbati Hunlci7al Corporations Ihendment  1 Ordinance 1999 
(d.P.Drdinence 1 of 1399) bas been promulgated by the 
Covcrnor on 18th Jonttnry, 1999. 

This bill scekc ro ~ L v c  effect t o  tk,c above decision. 

BAN3ARU SP-'FYANAFiRYAI4A XURTHY 
Eyinister for Mun.i=i;ral 

~ d m i n  j. s t r a t i  on z:!d 
Urban Prlreloyr??nt.  



- .  

The follosrieg A c t  of t h e  Andhra Pradesh 
Legislative Assembly received t h e  assent 
of the Governor on the, 20th A p r i l ,  1999 
and,  the said- assent is bereby first 
Publishae on t h e  22nE April, 1999 in t h e  
Andhr? pradesh Gazet te  for  general - 
information:- 

ACT, MO. 13_ .OP 19991 
- .  

k~ ACT m i m  M AHE~TD ?'BE ~ H E A  PRADESII 
m I C I P A L I T I E S  ACT, 1965 llEBD THE 
-ERABAD l.I[MCXPAL CORPORPSIOKS ACP, 
1955 .  

Be it enacted by t h e  Legislative 
Assembly of the S t a t e  of Andhra Pradesh 
in the Fiftieth-Year of t h e .  Republic of 
InGia as follows:- ,' 

1. (1) "his Act may be called' the w ~ t l e  
-Arldkr.; : r s i r s h  Muriieipal-Laws (Amendment) 
AC%. 1959. - - -  - - - -*.- ' 

Rcccivud 1l1c Zmni or lhc Guvcr~or on ,. : 2R-1m. For sralcn!cnl or l l b j c ~ l ~  ;!I;- 

r c m n s  plr-asc x c  lllc Andllra Pradcsh Gactle, Padl IV-A, Extraordinary, d 1 . - 2 ~ - 3 - 1 ~ )  11 
pagc 5. 



( 2 )  It shall come into force on nuc. 
date as t h e  S t e t ?  Government may, by 

, n o t i f i c a t i o n ,  ap?aiit. ' - k t  ' 2 .  fn t h e  Ar,r'.l-. , 1 .='radesh Municipzl i -  
of r. t: ties A c t ,  1965 ~ - f  t c r  s e c t i o n  59, the 

1 .  Pollowing sectlea . be inserted, 7 ! :,harnely:- 

"Government's povm 59-1 ( 1 ! The, Govsrnment 
t a - s u s p e ~ d  a i r -  1 m q Y I  e~r!:~?r i :ue-soto  or 

I &son or !rice- o ! ~  a r e ? z e s e ~ t a t i o n  of 
Chairperson .or a Ckair~cr s;,. or Vice- 
Member. 'hairozrson o r  X.led@r 

-A 
or Commissioner 0.7 ec;lplo_vez 02 a ' i l un ic i -  
p a l  Council, Isy -.stif ica:  i .ot~ i;l rhe AilZhra 
~radesh ~ a z e t t e ,  suspend any rl: 3irpersan. 
or Vice-Chairperson clz. ?:~~I ,SEY who, in 
their opinion, rq, iZful l~  i:.isbe!~aved or 
manharidled sny othsr b l e ~ b s ~  nr CfEicer 
or employee of t h e  C c u n c l l  01 5 - s t r o y e d  
the property of the Co::ncil o?: us33 ui:- 
parliamentary laqguzge or 23us?d h i s  
-position in the course L F  rn%et i~ -~s  3f 
the Council or, during' tne bis=bal.ge 1-2 
any duty vesting-u?on any Ch~ir?=.?.sc;ir or  
Vice-Chairperson or Fjernb~r or Officer cr 
employee, so as to lead to a situativa 
in which t h e  Hunicipal AC~inistration 
cannot be carried on in eecord~nce with 
the provisions of this A c t  cr :be linan- 
cia1 stability of the Council is threa- 
tened. 

( 2 1  The Government s h a l l ,  before, . 
tak ing  action under sub-seztion,(ll give 
the 'Chairparaon or V i c e - C h a j . r ~ e r s o n  or 
Member. concerned an opportunity for ex- 
planation,. and the  notification issued 
under the said sub-section shall-contain 



a statement of t h e  reasons f o r t h e a c t i o n  
taken by t h e  G0ver;uneIIt. 

( 3 )  The Government may, suo-rnutu, or 
on an application made by t h e  Chair- 
person or -Vice- chairperson or Mexber 
revoke the order of suspension i s s u e d  1 -  ' under sub-sect ion (I).". 

2.  in t h e  Eiyderabad Municipcl. Corpo- h n d m e n t  
rations A c t ,  1955, af ter  sect ion 679-A,  of ~ c t  XI 
t h g  fol lowing section  hall be inserted, of 1956. 

-namely: - 

to SUS-perid Mayor n e n t  may, either pup- 
m o t u o r  on arepre i en -  
t a t i o n  of a l a y o r  o> 

Deputy Mayor or $!ember or Cormissinner 
- - 

cjr ernploy e e  of t h e  Municipa 1 Corpora t i o n ,  
by notification, in the Andhrz. Pradesh 
Gazette, suspend t h e  Mzyor or t k e  Deputy 
Mayor or a Member, who in t h e i r  oginion 
w i l f u l l y  misbehaved or manhandled any 
other ?!ember or Off icer  or emzloyee of 
the corporation or d e s t r o y e d t h e ~ r o p e r t y  
of the Corporation or used unp~rliarnen- 
tary language or  bused his position in 
the course of meetings o i t h e C o = p a r a t i o n  
or during t h e  2ischarge of cny duty 
vesting upon the Mayor or Depnty Mayor 
or any Member or Officer or employee, so 
as zo \lead to a situation in which the 

Muqicipal  A d m i n i s t r a t i o n c a n n o t  be carried 
on in accordance w i t h  the provisions of 
this A c t  or t h e  financial s t a b i l i t y  of 
the Council is threatened. 

( 2 1  The Government s h a l l ,  before 
takinq a c t i o n  under sub-section (I) give 



t h ~  Mayor or the Deputy Mzyor or the 
Member concerned an opgortunity for  E x -  
planation; and the n o t i f i c a t i o n  issue6 
under the said sub-seetion (1) shall 
c o n t a i n  a statement sf t h e  rezsons fer 
t h e  action tekan by the Government. 

( 3 )  The Government may, suo-motu, ar A 

,an an apnlieztion made by the Flayar ax I 

t h e  Deputy Player or t h e  blember revoke 
t5e order or' susrension is~uedundarslib- 
s e c t i o n  ( 11 . " . 

hpplicaean 4 .  The anen6rnents mado, to th= Byderabad 
of* Am: to Municipal Corporat ions  Act, 1955 by 35e- 
the ~ h n k b -  t i o n  3, s h a l l  exte t~d  to and shall appl:! 
ptnm d also to the Visakhapatnm and Vijayaweda 
vijnye- ~unicipal Corporations and also tr, &;?el' 
~ltPIci@ Corporations. constituted unde.!: the  Andhri! 
corporatiam Pradesh MunFcipal.CorporetignsAct, 1936. 

.and el# to 
tbe A.P. 
l*dpr-l 
c o ~ t i o n s  
ktr  1394- 

G. BRRVAHI PRASAL?, 
Secretary to Government, 

Legislative Affairs a Justicc, 
Law,Department. 



STATE#ENT OF OBJECTS AND REASONS 

In order to ensure discipline during t h e  Council aretings 
and far $math running of the affairs of the  Municimlities 
and the Hunicipal Corporations, the Government have decided 
to mend the Andhra pradesh ~unieipalities A c t ,  1965 au well 
as Bflerabad Municipal Corporations A c t ,  1955 empowering the 
Gwernaent t o  suspend the Chairperson/Yayor or Vice-Chair- 
person/kputy Mayor or Hembe:, *.hoLn their  opinion, w i l l f u l l y  
misbehaved or manhandled m y  other Member or Officer ar 
q l o y e e  o f  the Council or Corporatian'or destroyed the 
pzopertp of t h e  Q u n c i l  or Carpra t ion  or uspd u n p r l i m n -  
tsry language or abused his p s i t i o n  in the comse of meetings 
of the Council or Co~ratLun or during discharge of t h e  

'off iefa1 duties vested u$on any Chaimson/Kayor or V i c e -  
ChairptzsadDeputy Wyor or fieember or O f f i c e r  or em,jloyee. 

Th\a Bill seeks t o  give effect to the a b w e  decision., 

m m n  S A m U R R P m  mm* 
Minfnter fo r  Hunieipal Administration- 



ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS Etc. 

The f o l ~ o w i n g A c t o f  t h e h d i i r a  ~radesh 
Legislative A s s e m b l y  received t h e  assent 
of t h e  Governor on t h e  27th April, 2000  
and the s a i d  assent  is hereby, f i r s t  
published on t h e  28th A p r i l ,  2000 in the 
Andhra Pradesh Gazet te  for General 
information:- 

ACT NO. 13 OF 2000 

An Act: further to amend the Andha Pradesh 
Municipalities Act ,  1965 and the 
Hyderabad Municipal corporations Set. 
1955. 

. Be it enacted by the Legislative 
Assembly of the State of Andb12 Pradesh 
in t h e  F i f t y J i f s t  Year of the Republic 
o'f India, as follows: 



S h e t i f l e  1. (1 j T h i s  A c t  may be called 'the 
and Andhra Pradesh ~ u n i e i p a l  Laws (Amendment 
uJmmePPe- A c t ,  2000. 
s e a t  

i 21 It s h a l l  be deemed to have come 
a into  force on t h e  2 4 t h  January, 2000. 

A s e n d ~ n c  . ' 2. .In the Andhra ~ r a d e s h  Municipali- 
ofwm.9, ties Act-, 1965, in section 9, for the 
Act expression 'shpL1' cease to have mef f ect 
1965,. after the 2 5 t h  January, 2i)Oq.w, the ex- 

pression a s h a l l  eease to have effect on 
,the expiration or' the. por4od specif ied 
in .ar;ticla 334 of the Constitution cf 
~ndia:', shall be s u b s t i t u t e d . .  . 

m e n b e n t  3 .  E n  the Hyderabad Municipal Corpo- 
of ew rations A c t ,  1955, in, section 56AI for 
5 6 ~ .  Zf ,the expression " s h a l l  eease to have 
.r effect aft& the. 2 5 t h  January, 2000. ". 

. the  wpression'shall  eease to haveef fect  
on the expiration of theperiodspeci f ied  
in article 334 of the Constitution of 
India. - , , shal l  be substituted. 

A p p k a t i b n  
Of the - 
b the 
Visakhapabam 
and k h  
V i j ayaw ada ' 

Hunicipd 
mrporations 
4 also tP 

4. The Amendments made .to the Hyderabad 
Municf p a l  Corporations A c t ,  1955 b j  
sgction , 3 ,  shall extend to and sha l l  
apply aiso to the Visakhapatnam a n d  
Vijayawada Municipal -Corporations and 
also to other --Corporations rconstituted 
under the Agdhra Pradesh Municipal Cor- . 
porations -~ct, 1 9 9 4 .  

- - 

A.P. Municipal 
Carpratioas 
~ c t ,  1 9 9 4 -  
Act 25 of 
1994, ' 



5. The 'Andhra Pradesh Municipal Laws 
(Amendment) Orqinance! 2000 iL hereby of 
repealed. or din a nce 

1 of 2000. 

- 
-G :  BmVRNI PRASAD, 

Secretary to Government ,  
Legislative Affar i s  & J u s t i c e .  

Law Depattrnent .  



STATEHEHT OF OBJECES AUD aEASOBS 

Article ,334 of the Canatitution of India provided for * 
r e s e ~ a t i o n  of seats to the Scheduled Cmtes, Scheduled 
Tribes  and,Anglo Indian C d t y  in the Rouse of People and 
in the Legislative Assembliesof theststemupto 25thJanuary. 
ZOO0 and ~ d e r  article 243T oY the Constitution,thereserva- . 
tion of seats for the Schduled Caste3 a q i  Scheduled Tribes 
In Municipal Institutions ahall ceaae to have effect on the 
expiration of the period specified fn at-ticie 334. Seet ion 9 
oE t h e  And hra Pradesh Municipalitlee Act .  1965 and Secti@n 
56-A of the Byderahad ~unicipal Corporation. A c t ,  1955 
accordingly provided for such reservations to cease after 
--25th January, 2000. 

2 .  The Constitution of India has h e n  +mended by the 
- C o n s t i t u t i o n  (79th Mendmentl Ac t ,  1999 Eor extending the 

reservak ions for a further period oE-,ten years. To bring 'the 
reser~~tions for Scheduled Castes and Schduled  h ibes in  t h e  
Municipsl Ins t i tu t ions  in the S t a t e ,  in c o n f o d t y  with t he  
provisi 31s of the mnst i tut ions ,  as amended from t i e  to 
time, i: has been decided .to amend section 9 of the Adhra - 
Pradesn Municipalities Act, 1965 and Section 56A of  the 
Hyderabad Municipal: Corprat ion ,  A c t ,  1955 to continue the 
reservations so long as they are providW by art ic le  334 of 
t h e  Con:i..tution. 

3. As the Legislative Msembly of the State uas not  
am. LI session having been prorogued and it  w a s  considered 
necessary to give effect to the a b v e  decis ian immediately, 
LheAndhraPradesh Municipal Lavs (Amendment) Ordinance, 2000 
was prurnulgated by the-Governor an the 23rd J a n u ~ y ,  2 0 0 0 .  

4 .  This Bill seeks to replace the said Ordinasce. 

N.MO. PAROOK, 
~inister for Municipal ~dministration 

and Urban Development. 



AN,DHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS Etc. 

T h e  following A c t  of the Andhra Pradesh 
Legislative Assembly received the assent 
of t h e  Governor on t h e  27th April, 2 0 0 0  
and the said assent is hereby first 
publ ished on t h e  28 thApr i1 ,  2000 in the 
Andhra Pradesh Gazet te  for General 
information : - 

ACT NO. 1 4  OF 2000 

An Act further to amend the Andhra Pradesh 
P4trafeipalities . .A&, 1965 and' the 
Wdaabad H d c i m  Corprations A c t ,  
1955.  

Be it -enacted by .*he ~ g , i s l a t i v e '  
Assembly of t h e  State of Andhra Pradesh ' 

in the Fifty-first Year of the Republic 
of India, as follows:-- 



Short , 1. 111 This A c t  may be called t h e  
t i t le ~ n d d r a  ~ r d d e s h  Municipal , Laws . (Secorid 
and Ameidment)'~ct, 2000. 
vc=-. 

( 2 )  3t shhll come into force on such 
dzLe as t h e  State Goverfiment may, by 
notification, appoin t .  

-t 2 .  In t h e  Andhra Pradesh Municipali- 
of s e h o n  5 .  t i e s  A c t ,  1965 in seetioa 5, in sub-sec- 
m, 6 of tion ( 2 1 , -or c lause  (v) , t h e  following 
1965.  clause shall be substituted, namely:- 

' ( v ]  Persons having special knowledge 
or experience in M u n i c i p a l  Adminisfraion 
ec-opted by the Municipal Counci l  whose 
rider s h a l l  be one in the ease of a 
N a g a r  Panehayat two in the case of a 
M m i i c i ~ a l i t y  having p o p ~ l a t i o n  o f  less  
than t k e e  lakhs and three in t h e  ease of 
a Municipality having a. population of 

, tkree l a k h s  or more: 

Provided tha t  i n t h e  case of a Munici- 
p s l i t y  which has more ' han one co-opted 
mepber, one member sha l l  be z woman: 

Provided further t h a t  t h e  member co- 
o-pted u n d e ~  t h i s  clause-.shall have t h e  
ri~ht to speak in- and otherwise. to-.take 
p.zrL in t h e  m e e t i n g s  of Nagar Panchayat 
or the  Munic ipa l i ty ,  as the case may be, 
bat s h a l l  not have the right to vote!'. 

llmendment 3. In the Hyderabad Municipal Corpo- 
of section 5 -  m t i o n s  A c t ,  1955, in sectionm 5 ,  in sub- = of sec t ion  ( 1B 1 , f o r  the  opening para, t h e  
1965. following s h a l l  be substituted, namely;- 



- " (1B) In addi t ion  to t h e  members re- 
f e r r e d  to in sub-sections ,(I) and - [ 1 A )  
five persons of ,whom t w o  shall be women, ' 

having special knowledge or experience 
b Municipal Administration co-opted  by 
the Corporat ion shall be ex-of f icio 
members. " . 

4 .  The mendments made to the Hyaerabad application 
Municipal Corporations A c t ,  1955 by sec- of t h e  
tion 3 ,  s h a l l  extend to and shall: apply tu the 
a l s o  to t h e  Visakhapatnam and Vijayawada Visakha-  . 

Municipal Corporations ',and .also to other patnam and 
corporations copstituted under the' Andhra V i  jaya-k 
Pradesh Municipal Corporetion~Act~1994. kmieipdl 

Corpora- 
tions and 
dlao ta the 

. 1.P. 
- ,  & m i d @  , 

corpora- 
- tions Act 

. I  . 1994. 
M 25 of 

. 1994. 

G.  BHAVANI PRASAD, 
Secretary to Government, 

Legislative ~ f f  ari2, ...a Justice. 
Law ~epartmerit .  



.In order to p f w i d e  reservation for women i n  the category 1 
of m t e d  u s  of Huniefijaliti~~s and Municipal Corpora- 
ti&, -t b e  decid-d tp mend recrion 5 ( 2  ) ( v )  of 
Aaahra pradesh hmkipalities A C ~ .  '1965 and section 5 {lB) 
of the Bydenbad adpal Corporations A c t ,  1955 suitably. 

This BLU -Ls to g t v e  effect to t h e  a h v e  decision. 

B-HD. FAROOK, 
a n i s t e r  ,for Municipal 
Admini strat ion end Urban. 

Deve logment . 



The following Act of tile Andhra Przdcsh 
Legislative Assembly c e c c i v d  the assent  
of t h ~  Goverr.or on t h e  302h Saptenber,  
2530 and the s a i d  asrent is hsreby first 
psblisked on t h e  3r@. 'actokex., 2C00 in the 
R;dl;ra, - P x a d e ~ h  Gazette f o r  ?en=ral 
,lnf srration: - 

ACT Ho. 33 OF 2003 

.AN ACT Fm;THZR - !TO AMEND THE M4'DmA 
PRADXSH HEt?ICZPALITIES A m r  1965 AND 
TEE AHOERA V E S H  MUNICIPAL LAWS 
(SECOAD . A H E N D m l  ACT, 1 9 9 4 .  

Be it enacted by ' t h e  Legislative 
Assembly of the State ~f Andhra. Pradesh 
in t h e  Fifty-first Year of the Republic 
of ~ n d i a , '  as follows:- 



shod- 1 .  This A c t  may be c a l l e d  c h i  

tiup hdhrhra Pradesh ~ u r l i c i p n l  Laws (Third 
a d  Pmenhent !  Let, ZDOO. 
-c(?-- 
E n t .  ( 2 1  It ~ k a l l  be deemed to have come 

i n t o  Eorce on and f romthe  27th September, 
3 998. 

hmen-t: 2 -  1r. the Andhra Pradesh Munieipal i -  -- ties A c t ,  1965 (herfinafter ref erred to 
tion as . the  principal A c t ) ,  in section 62-A, 
Act Of in s u b s e c t i o n  (11,- 
1965.  

i for t h e  ,words .which s h a l l  not 
exzeed t w o  and h a l f  yearsw, the words 
'wkieh s h a l l  not .exceed four and half  
years', s h a l l  be-substituted; 

(iil in the proviso, f o r  the words 
"beycnd t w o  and half yearsu,  the  words 
uhyone  four and h a l f  years', and ' for 
the words "in the  aggregate exceed s i x  
and half yearsm , the words "in.. ..the 
aggregate exceed eight and half years '  
shall respectively be substituted. 

v w t i - .  3 .  Notvithstanding anything contained 
in the principal A c t ,  any Judgment, 
decree  or order of a Court, or any other 
authority, ' every action taken or thing 
done by the Special Officer in exercise ' 

05 the powers conferred under section, 
62-A of t h e  principal A c t  shal , l  not  be 

.deemed to be invalid or ever to have 
& c o m e  inval id  by reason ' of .the fact 
t h a t  such actions were taken or such 
things were done by such Special O f f i c e r  
whek the puer  in this behalf had not  
b e n  entrusted to h i m  under the provi- 
sions of the  said principal A c t  and 
accordingly uny action .taken or  thing 
done by such Special Officer, .sha3.1' for 



al:' purposes, be deemed to be and deemed, 
to have always been taken  or done in 
accordance w i t h  the  - provisions of the 
principal Act  a s  amended by, this A c t .  

4 .  In the hndhra Pradesh Municipal -t 
Laws (Second Aplendment) A c t ,  1994, in of B e -  

section 5 ,  f o r  the words "net exceeding - 5- 
four and half years", the 'words 'not ,.M 17 of 
exceeding six and half years', s h a l l  be  1994. 
substituted. . 

5 .  The Andhra Pradesh Municipal Laws R e p a l  
(Second Amendment) Ordinance, 2000 is of 
hereby repealed. 0-oe 

4 of 2000. 

G. BBAVANI P R A S ~ ,  
Secretary to Government, 

Legislative A f f a i r s  s Justice, 
Law Department. 



- A=rordinq to section 62-A of t h e  Andhra Pradesh Municipa- 
liLAes Act, 19E5 ,  the term of a Special Officer appointed 

Ehereilider s h ~ l l  not exceed one year from the date of sczh 
a.woi-rrr;ent and the S t a t e  Government:. may from time to time, 
-by nc t i f i ch t io r :  in the Andnra Pradesh Gazette, and for 
reascns .-s?e-ifled therein extend 'the said period of aye-nt- 

men% Of Spaciai Officer beyond one year, for a f u r t ne r  
. --I,* --...* . , . - - c,-i..?- P~ h ~ . . - w ~ -  ?hat t h e  , ~ & - i o d  0: ap22ir.r- 
mez: shal l  ~ 3 % ~  in aggreqate exceed six and half  years. 

T h h  =e--r ci t L 4  present C?ccial 25iieers of eleve:. )cE: 
OYL- U--:.:=i-,-k=:e~ e.r?:rei by 27zh Sepcemoer, 199B an: 33;rq 
t : z ~ ~ P = z ,  l 5 9 E  :in azcorianc~ with the said pro:'isioac p= rnr 
Fi-7 - 

.?d-Jeznwn-, have issue6 orders v i d e  G.0 .Ms .Ho. 109, ? : . A .  , 
tlcre5 2C-94-1099 t o  nerne ? surrounding Hcnicipalitlec 27.2 

G ~ d l i a n n z r a r n  Grarr.  Panchajat in t h e  Hunicipal Corporaxan of 
Iiyitrzba5 so 2s to fom Greater Hyaerabad. The said orders 
are szayed by the High C o ~ r t  of Andhra Pradesh. Governmenr: 
nave with dram the said proposal and issued ordc-s to t n a t  
effoz: vide G.O.Hs.No. 6 7 ,  H . A . ,  dated  G2-02-2000  and 
cona:c+d eleztions r o  t h e  surrounding 9 ~ u n i c ~ p a l i : * e s .  
C i t l i  reuard to conduct of eleztians to Kindu~ur and Tirupa:tii 
% d s i z i p a l  Cocn-iis, the  Szate. Eleczioz Commission has i s s u e d  . - 
n3=~r:za=ion t~ conduc: e les t ions  on 29-06-1 9 9 8  alone rii=i. 

the Lett: 'over and casual vacancies  I n  the E 1 u n : c i p ~ l ~ r l e s .  
Youe~~ez,  ths elections to the H i n a u p u r  and Tirupa~hi Hunlzi- 
p a l i z i e s  c3u ld  not be held d u e  to stay orders of H ~ g 6  Coux 
an< =he mttez is st i l l  p e n d i n g .  

Faererore, in order ro have c o n t i n u i t y  in the n f f i c e  of 
:It<- *st c i  Special OfEicer to t h e  lei t over Municlpalitles. 
vi::?o-~= any break and to give effect, it has  wen decioec co 
ern?ouer the Gave=hmtnt  co extend ',P:e terri. of t h e  5p?;l1?; 
O f f i c e r s  to t h e  eleven l e f t  over Municipalities f o r  a 
f.~Yzne: per lo i  of one a n d  half ( 1 + ]  years  5ih amenklng 
r ~ l c v a n t  ?revisions of =ha Jmdhra Pradesh k.==ipaL:=les 
Rc:, 1965 an< tno h 2 L - a  ?rzdes:, b n i c i p a l  Laws ISerc.?d 
Ancnament 1, A::, 1594, sairz'cly.  



. . 
3 s  G m r n m e n c  nave zo-.. ddecieoe =o oxt~r.: .  1:'- :=z:  :i 

Epee-al 0 if icers of Bindupur cnd 'L:rz31:2i !:z:.ic i 2 1- = ~ Z S  

fcr + i:r-her seriod of t x o  years boycnj: L;-3-1?4B I c r  .:biz:? 
eiez=i=n co-12 not be held due to stav c:Cezs or' zke ::c- 
L"ocr=. 

-- - --.-.=s gill szejcs ro- replzce t h e  a i f  Z; i inz ; lc5  1r.c 5 ' : ~  
e fEec: co t he  ebove aec i s icn .  



AMDHRA PRAQESH ACTS,,ORDINANCES AND 
REGULATIONS, Etc. 

The E o l l o ~ r i n g  A c t  of the Andhra 
Pradesh  L ~ g i s l a t i v e  Assembly received 
the a s s e n t  of ;he Governcr on . t h e  7th 
h p r i l ,  2 0 0 1  ar,d t h e  s a i d  ~ s s e n t  is 

I hereby ' f i r s t  p u b l i s h e d  on the l O t h A p r i 1 ,  
- 2001 in :he P.ndhra Prhclesh Gazette f o r  

general inf orna k i u n .  

ACT NO. 8 OF 2001 
I ' 

.9N A C T  FUZTHER TO @IEbiU THE PNDRilA I PRADESH b:UNFCIP.ALITIES ACT, 196 5 AND 
THE A N D I B A  PRADESH C3UNICIPAL LAWS 
( SECOND &lEND:.lENT ) ACT, 19 9 4. 

,3e it enacted b:7 t h e  Legisla t i v e  
assembly of t h e  State of ~ n d h r a  P r a d e s h  
in the  Fif ty .asecond Yea r  of the Repub l i c  
of I n d i a  as  f o l l o w s : -  

1. (1 ) This Act ray be c a l l e d  the Shorttitleand 
nndhra  Pradesh  ~ u n i c i p a l  Laws ( Amendment), 2 ~ -  
A c t ,  2001. 

I 
\ 

( 2 )  It s h a l l  b e  -deemed to h a v e  cane 

! i n t o  , force on and Prom t h e  -27th 
Septmberr 2000. 

- 1 2'. In the Andbra Pradesh  M u n i  c i p a l  
t i e s  A c t ,  1965 ( h e r e i n a f t e r  re f c r red  

I a s  the p r i n c i p a l  A c t ) ,  i n  s e c t i o n  62-A, 
in sub - sec t i on  ( 1 ), - 

[il f o r  t h e  words %hi& s h a l l  n o t  
exceed f o u r  and h a l f  ' y ea r s " ,  the words 
"which s h a l l  n o t ,  exceed f i v e  and h a l f  
years", s h a l l  be s u b s t i t u t e d ;  



(ii) i n  &he proviso, for the words 
''beyond four and half years" ,  the 'words 
"beyond f i v e -  and half .yearsif ,  and f o r  
the words "in the aggregate exceed eight 
and half years1' ,  the nor'ds '"in the 
aggregate excee8 nine and, half years",  
s h a l l  respect'vely be subs titut ed . 

ValMmthnt 3 .  ~ptwithstanding any th ing  contained 
.in t h e  P r inc ipa l  Act, any Judgement, 

. d e q e e  or order of a C o a t ,  or any othe'r 
a u t h o r i t y ,  every ac t ion  taken or thing 

I dcmne by t h e  Special-Officer i n  e x e - ~ : E  
- - 

c l f t h e  .- poWers - confer,rsd- under sec t ion  
- -  

6 2 4  or the pr inc ipa l  ACT s h a l l  not b e  
deemed t o - h e  ' . , invalid o r  ever  to have 
become i n v a l i d  'by reason of the fact 
that such actioris were  t a k e n  ar such 
t h i h g s  were 'done by such Special  O f i c e r ,  
when t h e  power in t h i s  beha l f '  had not 
been entxusted  to him unde r  the- provi- 

. s i o n s  of t h e  s a i d  p r i n c i p a l  A c t , #  and 
accordingly, any a c t i o n -  taken or t h i n g s  

. done by such special  Officer, shall for  
a l l  purposes be deemed to be and deemed 
to have always- been, taken  ar done i n  
accordance with the provisions of the 
p r i n c i p a l  A c t ,  a s  amended by t h i s  R c t .  - 4 .  In t h e  P.ndhra Pradesh ~unicipal 

s e h n  s. Laws ( Second Amendment - - - - - - - - 1 ~ c t  19 9 4 , in 
Act1701 Section 5. for the word= -"not exceedins 
I- six and ' half  yearsif t h e  words - "not 

exceeding seven and h a l f  years" s h a l l  be 
s u b s t i t u t e d  . ' 



5 .  The Andhra Pradesh Municipal Laws R-IO~ . 
( T h i r d  ~mendrnent ) .  Ordinance, 200 0 is O&nw 
hereby r e p e a l z d .  11 or-, 

' G - BHAVANI P.RAS.mr 
Secretary to Government ,  

Legislative A£ fairs & 3us ti ce, 
Law Department. 

STATWENT OF OBJECTS AND REASONS 

A c c o r d i n g  to section 62.A of the Andhra ~ r a d e s h  
~ u n i c i p a l i t i e s  A c t ,  l,965, t h e  t e r m  of a Special 
Of f ieer  a p p a i n t e d  there under shall not exc,eed 'one 
year from ,the d a t e  of such appointment and the 
S t a t e  G o v e r n m e n t  may from time m time, by 
n o t i f i a  t ion  i n  the . Andhra- Pradesh G a z e t t e ,  and 
for reasons specif ied t h e r e i n  extend the  s e i d  
period  of a p p i n t m e n t  of S p e c i a l  officer'  beyond 
one  year,  for a further per iod  or - p e r i d s  so 
however t h a t  the period of a p p i n t m e n t  s h a l l  not; 
in aggregate exceed n i n e  and ha l f  y e a r s .  

3 .  The term of t h e  :present Special-  O f f i c e r s  of 
-left o v e r  Muncipal itie,s expire by 2 6 t h .  March, 20 01 
in accordance w i t h  the s a i d  provisions of the  A c t *  . 

3.  The State Election Comrnis sion .has>-d- 
n o t i f i c a t i o n  Eo conduct d e c t i  ons to- Hindupur and / 
Tisupathi  ~ u n i c i p a l  Counci 1s on 2 9-6-19 98 along 
w i t h  the l e f t  over and casual vacancies in the 
M u n i c i p a l i t i e s .  H o w e v e r ,  the fiections to the 
Hindupur and Tixupathi  Municipalities could not 
be held due to stay orders of Hiqh Court and the 
mat ter  is s t i l l  pending. 

, . . - . . . - . - 
4 . .  l~herefore,  -. - - in o r d e r  to have c o n t i p u i t y  in 

the off icsof  the '  post of s p e c i a l  ~ f f i c e r s  to t h e  
l e f t  over M u n i c i p a l i t i e s r  \ v i t h o u t  any break and to 
give e f f e c t  ,, it has been d e c i d e d  to - empower the 



C-overnmen'-, l o  extend tae tern of t h e  . Special  - .  - Off i ce r s  
to the left over ~ u n i c i p a l i t i e s  for a f u r t h e r  
p e r i d  'of one year by amending r e l e v m t  provis ion? 
of the hndhra Pradesh M u n i c i p a l i t i e s ,  196 5 and t h e  
findhra Pradesh Mani cipal ' Laws ( Sec and- .mendrrient 1 
A c t ,  199 4, su i tzb ly .  

5 .  AS the ~ e g i s & a t % v ~ e  .-+ssembly. of the State was. 
no? then in sess ion  having been prorogued- and it . 

was considered' necessary to give effect to the  .. 
above d e c i s i o n  immediately, the - Andh ra P r a d e s h  
~ u n i c i p a l  Laws ( ~ h i r d  Amendment 1 O r d i n a n c e ,  - 2 000 
'(A.P. O r d i n a n c e  No. 11 of 2000) ha~be 'en~romulgated ,  
by the Governor on the 15th October, ,20 0 for ? e x t e n d i n g  the t e r m  of t he  Spec ia l  off icer  - for a 
p e r i d  of six months.  

6 .  The ~ o v e r n r n e n t  h a v e  now -dec ided tp amend 
sub-section ( i) of' section 6 2-A of the Andhra Pradesh 
Mun' ic ipal i t i es  ~zt, 196 5 to extend . the term of , 

Spez iaL Officers  of Hindupur and T i r u p a t h i  _ Munici- 
pal i t ies  for a fur ther  p e r i d  of one year beyond 
27-9-2000 in order to have c o n t i n u i t y  in t h e  
Off ice  of the p o s t  of Spec ia l  O f f i c e  rs of t h e  said 
Municipal  i t ies,  for which elect ion could n o t  be 
held  due to stay  orders of the High Court.. 

7, T h i s  sill seeks to r e p  la= t h e  said Ordinance 
and to give effect to the above dec i s i o n .  

' . 

H- MD- FAROOK, D 

M i n i s t e r  for -~unicipaI 
~ d r n i n i s t r a t i o n  and Urban 

Development. 



ANDHWA PMDESH ACTS, ORDINANCES AND 
REGULATIONS, Etc. 

The following A c t  of the Andhra P r a -  
desh  Legislative Assembly received t h e  
assent.of t h e  Governor on the 10th April, 
2001 and the s a i d  assent i s  hereby first 
published on t h e  11th April, 2001 in 
the Andhra Pradesh Gazette for general 
information:- 

ACT RO, 11 OF 2001. ' 

AN ACT FURTHER T O  AMEND THE ANDHRA 
PRADESH MUNICIPALITIES ACT, 1965 AND 
THE HYDERABAD MUNICIPAL CORPORATIONS 
ACT, 1955. 

Be it enacted by t h e  Legis la t ive  
Assembly of the S t a t e  o f  Andhra Pradesh 
in the Fifty~second Year af the Republic 
of India, as follows: 

1 1 T h i s  - A c t  may be ca l l ed  t h e  shwt l i a l  
Andhra Pradesh Municipal Laws' ( Second 
Amendment) ~ c t , -  2001. 

mnt. 

( 2 )  It s h a l l  come i n t o  force on 
such date as t h e  State Government mayr 
by n o t i f i c a t i o n  appoint. 

2. In t h e  Andhra , Pradesh  1-d 
Municipalties A c t ,  1 9 6 5 ,  after s e c t i o n  z!DyE. 
28-D,  the "'following provision s h a l l  be ,965, 
i n s e r t e d ,  namely:- 

- [ 28-Em Nowithstanding 
machines anything contained in t h i s  

A c t  or t h e  rules made there- 
elections. under # the g i v i n g  and 

r e c o r d i n g  of votes by voting 
machines in such .manner as may be 
prescribed, may be adopted i n  such ward 



or wards as the s t a t e  ~1,ection commission 
may, having regard to the circumstances 
of each case, specify., 

Explanation:- For the purpose of this 
section, 'Voting rnachine' means any 
machine or apparatus whether operated 
electronically or otherwise used for 
giving or recording of v o t e s  and any 
reference to a ballot box or ballot 

? 
paper in this hct or ' the rules made 
thereunder shall, . save as otherwise 
provided, be cons trued as i n c l u d i n g  a / 
reference to sueh voting machine is used 
at any election. I f .  I 

3 .  In t h e  Hyderabad Municipal Corpo- lnsemonof 
r a t i o n s  Act ,  1 9 5 5 ,  after section 60, the Set"mA. h .. ,, -. 

n c l  r l  or 
following provision s h a l l  be inser&edr ,956. 

namely : - 

Explanation:- For t h e  purpose of 
this section, 'Voting machine' means any 
machine or appratus whether operated 
electronically or otherwise used for 
giving or recording of votes and any 
reference to a ballot box or ballot 
paper in this A c t  or the r u l e s  made 
thereunder s h a l l ,  save as otherwise 
provided, be construed as ,including a 
reference to such vot ingrnachine  wherever 
such voting machine is used at any 
election.". 

"Voting 
machines 
a 1: 
elecrions. 

60-a. ~owithstanding 
anything, contained in this 
~ c t  or the rules made 
thereunder, the g iv ing  and 
recording of votes  by voting 
machines in' sueh manner as  

may be prescr ibed,  may be adopted in 
sueh ward or wards as the State Election 
Commission may, having regard to the 
circumstances of each ease, specify. 



Application 01 
Acr\ouw 

4 .  The amendments made to the Hydera- 
~sakhsplMm bad Municipal, Corporations A c t ,  1955 by 
andlheVljap- sec t ion  3 ,  shall e x t e n d  to and shall 
wdaMunkipal apply also to t h e  Visakhapatnant and 
,":dySCIr Vi j ayawada Munic ipa L Corporations and 
Ihe A.P. also to other Corporations constituted 
Munkipal unde r  the Andhra Pradesh Municipal 
Comaem Corporations A c t ,  19 94. 
Act, 1394. 
Act 25 of 
1994. i G. BFIAVANI PRASAD, 

Secretary to Government,  
Legislative Affairs & Justice, 

! Law Department. 
I 

Xz the  meeting convened by the State 
Election, Commission with the leaders of 
the political parties in the State in 
Connection with conduct of e l e c t i o , n s .  to 
t h e  Local Bodies, the leaders of 
p o l i t i c a l  p a r t i e s  unanimously requested 
to use E l e c t r o n i c  Voting Machines in 
the electiuns to the Lacal Bodies .  
Accord i n g l  y , t h e  S t a t e  Election 
Commission addressed the Governmen t '  to 
introduce the  E l e c t r o n i c  Voting Maeh'in-es 
i n  the elections to Municipal Bodies. 

On the careful examinat ion  of the 
proposal of S t a t e  E l e c t i o n  Commission, 
the Government have d e c i d e d  to amend the 
Andhxa Pradesh Municipalties Act, 1965 
and Hyderabad ~unicipal Corporations Act, 
1955 suitably in t u n e  with t h e  section 
61-A of Representation of t h e  peoples 
Act, 1951 so. as to enable use o,f . 
Electronic Voting Machines for conduct 
of elections to Municipal Bodies i n  the 
State. 

This Bill seeks to, g ive  effect tc 
t h e  above decision. 

NmMD. FAROOK# 
Minister for Municipal 

Administration and Urban 
Developmen, + 



ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS, Etc, 

The  followFng A c t  of t h e  kndhra Pradesh  
Leg i s l a  tive ~ssembly received 'the assent  of 
the  Governor on the  27th September, 2001 and 
the said assent is hereby first published on 
the 27th September.. 2001 in the Andhra 
Pradesh GazeLte for general information:- 

ACT NO- 33 OF 2001 

AN ACT FURTHER TO AMEND THE ANDERA PRADESH 
MUNICIPALITIES ACT, 1965 AND THE ANDHRA 
PRADESH MUNICIPAL LAWS (SECOND AMENDMENT) 
ACT, 1994. 

Be it enacted b y t h e L e g i s l a t i v e  
Assembiy of t h e  State of Andhra 
Pradesh in t h e  Fifty-second Year of 
the  ~epublic of India as fo l l ows : -  . 

1; This A c t  may be c a l l e d  t h e  Shorllilh. 
Andhra Pradesh Municipal Laws 
(Third Amendment) A c t ,  2001. 

2 .  In t h e  Andhra Pradesh ~ m e c d m e ~ ~ ~ ~  
M u n i c i p a l i t i e s  A c t ,  . 1965, in seetis;~ 62-A 

Act V1 01 1965. 
Secticn 62 -A t  in Sub-seetion (11,- 

(i) f o r  t h e  words "which shall 
not exceed f i v e  and half yearst' ,  
t h e  words "which shall not exceed 
s i x  years",  s h a l l  be subst i tuted;  - 

(ii) in the proviso, for the 
words "beyond five and h a l f  years", 
the  words "beyond six years") and 
for  t h e  words, "in t h e  aggregate 
exceed nine and half years", t h e  
words "in the aggregate exceed t e n  
years", shall respectively be subs- 
tituted. - 

t 1911 





STATEMENT OF' OBJECTS AND 3EASONS 

According to Sect ion  62-A of. t h e  Andhra 
Pradesh Municigalities A c t ,  1965, t h e  term of 
Special: Offices appointed thereunder shall 
not exceed ' o n e '  year from the d a t e  of such 
appointment and t h e  State Government msy from 
time to time, by notification in the Andhra 
Prades3 Gazette, and for reasons specified 
therein extend t h e  said period of appointment 
of ,Special Officer beyond o n e  year,  for a 
Further period .Dr periods so however t h a t  t h e  
period of appointment s h a l l  not, in aggregate 
exceed nine-and half years. , . 

2. The t e r m  of the present  Specizl 
Officers of left over Municipalities expire 
by 26th September, 2001 in accordance with 
the said provisions of. the Act. 

3 .  The State Election Commission h a s  
i s s u e d  notification to conduct elections to 
Hindupur  and Tirupati M ~ l n i e i p a l  Councils on 
29-6-1998 along with.the left over and casual 
vacancies in t h e  Municipalities. However, ths 
elections to thz Hindupur and Ti ru?a  ti Muni- 
cipalities could not be held due to s t a y  
orders of High C o u r t  and the m a t t e r  is s t i l l  
pencling.  . 

I 

! 4 .  Theref ore, i n  order ta have conti!-.  !:; ty 

in the 'office of the post of Special O f f ? '  :.'tfs I to t h e  left over Municipalities, withou:' :17y 
break and to give effect, it has been de; ,i:!:d 
to empower t h e  Government to extend the t..?. :;is 
of t he  Special off icers  to t h e  left r~i:: ,z 

- M i l n i c i p a l i t i e s  for a further period of s i ~  
months by amending relevant provisions of the 
Andhra Pradesk M u n i c i p a l i t i e s - A c t ,  1955 and 
t h e  Andhra Pradesh Municipal Laws (Second 
Amendnent)  A c t ,  1994 suitably. 



5. Tne Government  have now dfcided to 
amend Sub-section (I) of Sect ion  62-A of t h e  
Andhra Pradesh Municipalities A c t ,  1965 to ' 

extend the e n  of Special O f f i c e r s  of 
Hindu~ur and Tirupathi Municipalities for  a 
further period of s i x  months beyond 27th ' 

SeptemSer, 2001 in order to have continuity 
in the Office o f  the post of Special  Officcrs 
of t h e  said MunicipalLties, for which P 

e l e c t i o n  could not  be held due  .Yo stay orders 
of the High C c j u r t .  

6 .  t h i s  B i l l  seeks to give effect to t h e  1 

above d e c i s i o n .  

H.MD. FAROOK* 
Y i q i s t e r  for  Municipal 

?-dminis  t r a t i o n  - and 
Urban Development. 



ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS, Etc. 

-The following A c t  of the Andhra 
Pradesh Legisltive Assembly 
received the assent of t h e  Governor 
on the 28th September,  2001 and the 
saic? assent is hereby first 
published on the 29th September, 
2001 in the Andhra  Pradesh Gazette 
for general information:- 

ACT ho. 34 OF 2001 
AN ACT FURTHER TO AMEND THE ANDHRA 

PRADFSH MUNICITALITIES ACT$ 1965 
AND THE HYUERABADMUNICIPALCORPO- 
RATIONS ACT 1955. 

Be it enacted by t h e  
Legislative Assembly of the S t a t e  
of Andhra Pradesh in the  F i f t y -  
second Year of the Republic of 
India  a s  follows:- 

1. (1) This A c t  may be called s w l l l e a n d  
the Xndbra Pradesh Municipal Laws mmememefl l .  
(Fourth Amendment) A c t ,  2001. 

(2) It shall come i n t o  force 
on such date as t h e S t a t e G o v e r n m e n t  
may, by notification, appoint. 

2. In t h e  Andhra Pradesh Muni- Amendment or 
cipalities A c t ;  1965 (herein-after A C I V I O r l w .  - 

referred.to as t h e  principal A c t ) , -  

(1) in Section 2 ,  for Clause 
132-a)  t h e  following shall be subs- 
t i t u t e d ,  namely:- 

"(32-a)" qualifying date" ,  in 
relation to t h e  preparation and 



publication of every electoral r o l l  
u n d e r  t h i s  A c t ,  means t h e  first day 
of January of the year i n  which it 
i s  so prepared and published,", 

(21 for  Section of the 
Principal A c t ,  the following shall 
be subst i tutc i l ,  namely:- 

11.(1) The electoral * 
"Aepasa- 

roll for  a municipality 
s h a l l  be prepared and 
published by the persarl 
authorised by the State 1 

E l e c t i o n  Commissioner in 
such manner by reference 
to such qualifying dates 
as may be prescribed and 

the electoral roll for a munici-  
pality s h a l l  come i n t o  force 
immediately upon its publication in 
accordance with t h e  rules made by 
the Governnent  in this b e h a l f .  The 
electbra1 roll for a municipality 
shall consist of such p a r t  of , t h e  
electoral r o l l  for t h e  Assembly 
Constituency p u b l i s h e d  undsr the 
Representation of ths People A c t ,  
,1950 as r ev i sed  or amended unde r  
the said A c t ,  up to the qualifying 

cmm!Aaadate as relates to a municipality 
O l l B .  or any portion thereo f :  

Provided t h a t  any amendment, 
,tr3nsposition or deletion of any 7 

entries in t h e  electoral roll, or 
any i n c l u s i o n  of names i the 
electoral roll of the Assembly 
Constituencies concerned, made by 
t h e  Electoral Registration Officer 

, under Section 22 or S e c t i o n  23, as  



the case may be, of t h e  Represen- 
t a t i o n  of the People A C t r  1950, upto 
t h e  date of election notification, 
f o r  any election held under this 
Act, s h a l l  be carried out in t h e  
electoral roll of the municipality 
and any such names included s h a l l  be. 
added to the part relating to the 
concerned ward. 

I 

I Explanation:- Where in the case 
of any Assembly Constituency there 

- 1  is- no district p a r t  of t h e  
electoral roll relating to . t h e  

1 municipality , - a1 1 persons whosi? 
names are entered in such -roll 

! under the registration area corn- 
p r i s i n g  the municipalaity and,whose 
addresses as entered are s i t u a t e d  
in t h e  rnunicipaliky shall be 
entitled to be included i n  t h e  
electoral roll for the municipality 
prepared .  for t h e  purposes of - t h i s  
A c t .  

( 2 )  The elet , toral  roll f o r  a 
municipality, - 

( a )  shall be p ~ e p a r e d  and pub- 
lished in the prescribed rnannsr by 
reference to the qualifying date , -  

(i) before each ordinary elec- 
I I tion; and 

I ' -  I (ii) hefore each casual elec-. 
t i o n  to fill' a casual vacancy i , ~  
t h e  off ice of the ?ha i r -pe r snn  or 
Member of Kur,icipaLity; and 



198 

- Ib) shall be prepared and pub- 
. lishedr in any year in theprescribed 

manner ,  by reference t o t h e q u a l i f y -  
ing date, if SO, directed  by the  
S t a t e  E l e c t i o n , C o m m i s s i o n :  

Provided t h a t  if the electoral  
roll is not prepared and published 
as aforesaid, t h e  validity, or 
continued opera t ion  of the said 
electoral r o l l ,  shall not thereby 
be affected.  

( 3 )  When a municipality h a s  
been divided into Wards . t h e  E l e c -  
toral  Roll for  the Municipality 
s h a l l  be div ided  i n t o  separate 
l ic4-s  for each wards. 

i l l  Where a f t e r  t h e  electoral  
roll fur .z m u n i c i p a l i t y  or any 
a l t e r a k i o n  ' thereto have been 
published u n d e r  Sub-section ( 2 ) ,  
the Murlicipality is d i v i d e d  into 
wards f o r  t h e  f i r s t  t i m e  or the 
d i v i s i o : ~  of the Municipality i n t o  
wa rds  is al tered  or t h e  limits of 
the Municipality a r e  var ied ,  t h ~  
p x s o n  authorised by t h e  State 
Election Cornmi'ssion in t h i s  behalf 
s h a l l ,  as soon as may be a f t e r  such 
didision 01: a l t e r a t i o n  or 
v a r i a t i o n ,  as t h e  case may be, in 
5rder to g i v e  effect to t h e  
d i v i s i o n  of t h e  Municipality i n t o  
da rds  or tc the  alteration of t h e  
v a r i a t i o n  of t h e  limits, as the 

case.nay be, a u t k o r i s e  a reaxrange- 
r e n t  and r epub l i ca t ion  of the 
electoral roll for the Municipality 
or sny ?ar t  of such ro:l: in such  
manner  as the State E l e c t i o n  Com- 
mission may direct .  



(5) Tne e l e c t r o r z l ,  r o l l  p u b l i s h e d  
i:n??r cub-section ( 1 )  or as zhe case may 
b e  u n d e r  sub-sec t ion  ( <  1 shzll. Se the 
c l ec to r a j .  r o l l  fo r  t h e  m u n i c i p a l i t y  an3 
it s h a l l  cc-mai-n in f o r c e  till a f r e s h  
electrora!.  TO?^ 1 for +i,e m u r . i c l ~ a 1  i t y  is 
pub1 l s h e d  udne r this s-cti on. 

( 6 ) E\?er,y p r s 0 : i  W ~ L ~ I S F I  nz;ne apsears 
ir. t h a t  p a r t  of t h e  e i e c t o r a l  r o l l  rela- 
ting to a ward s h a l l  subject tc t h e  
o t h e r  p r o v i s i o n s  of this A c t ,  be 
e n t i t l e d  c@ v o t e  3t any c l e c t i o : ~  :qhich 
t a k e s  p l a , - : ~  i n  t h a  :: I 1 wil i  Ic t h e  
electoral 1-011 remaifis i;! for*. ~112 no 
person r~iruse ,.dine does riot appear  i n  
such  p a r t  of th2 'electcral roj. 1 s h a l l  
vote  at any such elect ion.  

( 7 :  No person shall r r g t c  a t  an 
e l k c k i o n  under  this Act i n i n n r e  than on? 
vrard or more than oncc in Ch~l  s m i !  ward 
and  if h ~ !  does C C ,  a l l  h i s  v o t e s  shall 
be i n v a l  id. 

Explanation:- In this section., the. 
express ion  "Assembly Cons t i tuencyu  s h a l l  
mean a c o n s t i t u e n c y  pr:>vided by l a w  fcr  
t h e  parpose of e l e c ~ i c n s .  to t he  F.ndhra 
Pradesh Legisiative Assembly" .  . 

3 . In t h e  A y d ~  rr-7 1-jzd ~ u n j .  cipal '.COLPG-- A M m : n l a l  
r a t i o n s  A c t ,  1955 (here in  after r e f e r r e d  hc"'0r'9S 

tu as p r i n c i p a l  A c t ) ,  - 
(1 in sectior! 2 ,  f o r  clause (46-A), 

the -201 l o w i n g  s h a l  '1 be sxbs t i k u t c d  
namcl y,,- 

" ( 4 6 - 3 )  " q u a l i f y i n g  date" In r e l a t i o n  
to t h e  p r e p a r a t i o n  and p u 5 1 i c a t i o n  of 

, every  electoral roll. ~ l n d e r  this A c t ,  



mean5 t h e  f i r s t  day of J a n u a r y  of t h e  
year i.n w h i c h  it is so p r e p a r a  arid 
pub1 i s h e d  ;' . 

( 2 )  S e c t i c n s  10 and 11 s h a l l  be 
O m i t t e d ,  

( 3 :  in s e c t i o n  12  of t h e  p r i n c i p z l  
A c t ,  

( i) in sub-sect ior .  ( I  1, - 

[a) f o r  the words - " d r a f t  of the" 
i n  the tt-15 place3 \iherf\ier thCY O c c u r  
s h a l l  b a  ornittes; 

(h)  f o r  tht wor?s "by t h e  ?orson 
a u t h o r i  see ':>y such aut7rJc.-<. ty ,  ' the ~ 3 r d ~  

11 - oY t h e  p , z r s o n  a u t h o r i s c c i  b!? t h e  S t a t e  
~ - ~ e c t i o n  =.gam'" L4  s i o n e r - "  , = h a 1  1 bc. suhs  ti- 
t u t d ;  

( c )  fcr t h z  words " u y o n  i c s  5 ' i n a l  
puk , l i ca t i cn"  t h e  i.ro;irs " u p n  its p u b l i -  
c 2 t i 3 n 1 ' ,  s!I;z! 1 bg s u b s  t i t u t * ;  

( 1  before t h e  E x F l . a n a r i o : ~ ,  ' t 3 e  
f ol l o l . ~ i n c  prc!-'i.sc shzl l b o , . r lxer ted:  
namciy : - 

" P r o v i i j ~ d  ~ i l a t  a n y  a n e c d n z n t ,  t r a n s -  
p o s i t i o n  or d c l e t i o r !  of an!! en ' i r les  in 
",e eelect .xal  r o l l ,  or any i n c l u s i . o n  c: 
names in t h e  e l e z c o r a l  r o l l  of  the 
Asaor;bl :~  C o n s + , i t e c n c i c s  c o r l c e n ~ c d ,  rade 
b y  thz ELectcral i i eg i s t ra  tior. of fi cei- 
urlder Sectson 2 2  or  s e c t i o n  23 ,  a s  th? 
case n a y  V D ,  G t he  Represer,ca;ion oi 

CenvF.Actd3 the ?zo?le A c t ,  1950, upto the date  of 
I=, e l e c t i o n  n o t i f i c a t i o n ,  f o r  an:,. e l ~ c t i c n  

i l e l d  uncier this Act, s h a l l  . b e  c a r r i e d  
out in the e l ~ c t o r z l  r3ll  of the 



C o r p o r a t i o n  and any s u c h  names included 
s h a l l  be added to the p a r t  r e l a t i n g  ,to 
the c once rn ed ward," . 

(li) for sub-secti on ( 2  ) , the 
fol  lowing s h a l l  be subs t i t u t e d  ,' namely,- 

" ( 2  1 The electoral r o l l  for a Corpo- 
I r a t i o n  1- 
i ( a 1 s h a l l  be prepared and pub1 i shcd  
! in t h e  prescribed manlier by reference to 

the qua1 i f y i n g  date, - 

( i )  before each o r d i n a r y  e lec t ion ;  
and 

(ii) before each c a s u a l  e lec t j . on  
to fill a casua l  vacancy in t h e  O f f i c e  
of the blayor or M e m b e r  of a C o r p o r a t i o n ;  
and 

(b) s h a l l  be prepared an? 
p u b l i s h e d  in any year ,  in t h e  prescribe? 
manner ,  bb- reference to the q l : ~ l i f y i n g  
date, if so d i r e c t e d  by thc & a t e  
G l e c t i c n  Commiss ion;  

! Provided that if the  e l e c t o r ~ l  
I roll is n o t  prepared and  publishd 2 s  
I 
! a f o r e s a i d ,  the v a l i d i t y ,  or c o n t . i r u 6 > d  

operat ion of t h e  said electoral r o l l ,  
shall not t h e r e h y  be affected. l l ;  

(iii) sub-sec t ion  ( 3 )  s h a l l  be 
omi t t ed ;  

(iv) sub - sec t i ons  ( 4 )  to ( 8 )  s h a l l  
be r e n u m b e r e d  as s u b - s e c t i o n s  ( 3  1 to ( 7  1 ; 



i V )  i l l  ~;15.-5ection ( 3 1 ,  a so 

rcn umbered for the words, "The f ifial  
electoral robl." , . t h e  :.loXds ."the 
electorai r o l l "  s h a l l  be substituted; 

(vi? in ::.~b-.section (71 ,  a s  so 
 numbered izhe, f 01 l . owing  exp lana t i o n  

b s h l l  he added namely r -  

" ~ x p 1 a n a t i o n : -  t h i s  - 
evpres s i o n  "nssembly C o n s t i t u e n  cy " s h a l  i 
mean a c o n s t i t u e s c y '  provided by l a w  for -. 
the prupose  oE 2 ; e c t i o n s  to t he  3 n d h r s  . 
Pradesh L e g i s l a t i v e  Assernbfy. I f ;  

( vi i) e x i s t i n g  s u b - s e c t i  on ( ' 9 )  
s h a l l  be o m i t t e d ;  

I )  S & c t i o n s  13 and 14 of t h e  
prir ,cipal .  Act, s h a l  L be , omi t ted ,  

I App:~cklicn 01 lhe 4 .  The amendments made to the 
Act to lh 
Vts~k!l?patnam 

IiyJerabad ? . lun ic ipa l  corporati .ons A c t r  
aadtkya,anada 1935 by c l d u s e  3 ,  s h 3 l l  e x t e n d  to and 
h+~i~tcfpa~ s h a l l  a p p l y  a l s o  to t h e  V i s a k h a e t n z r n  
Ccrplra!:onsacd v ij ayawada I-luni ci +l mrpora ti o n s  
also to me A.p 
Munlc,pa~C~,M. a" also to o t h e r  ~ o r p o r a t i o n s  co~ l s t i -  
r a : , o n s A e ( . l 9 ~ .  t u t d  under the Andhl-a Przdesh I . l ~?n ic ipa l  
Acl?Sofl*.  c s r ~ ~ r a  t i o n  s Rct , 19 9 4 .  

R.G. SAANKAR, 
S c c r o t a r y  to r d ~ e  t n n c n t ,  

~ e c j i s l  a t i v e  Affa i r s  6 J u s  t ice  
! FAC 1 , L3w cepar bmcn t. 



STATEMENT OF OBJECTS AND REASONS 

S e c t i o n  2 (32a) or' the Andhra 
Pradesh  N u n i c i p a l  ities Act, 196 5 and 
S e c t i o n  2! 46a) of t h e  Hyderabad M u n i c i p a l  
C o r p o r a t i o n s  A c t ,  1 9 5 6  contemplates  t : ~ o  
q u a l i f y i n g  dates, namely 1st J a n u a r y  and 
1st J u l y  of t h e  year f o r  p r e p a r a t i o n  and 
p u b l i c a t i o n  of t h e  - e l ec to ra l  r o I . 1 ~  

' r e s u l t i n g  in not o n l y  a d d i t i o n a l  > l a r k  
b u t  huge expendi ture to t h e  State Exche- 
quer. I n  order to adopt the Assembly 
E l e c t o r a l  ~ 0 1 1  without any  f u r t h e r  
exercise 1 , i k e  d r a f t  ~ u b l  ica5 on and 
f i n a l  p u b l i c a t i o n ,  it is proposed to 
amend the qualifying date as f i r s t  
January of the year for the purpose of 
local  body elections. 

In order to enforce the ce i l ing  on 
elect ion e x p e n d i t u r e  and  to conduct f a ' i r  . 
elections to l o c a l  bvdies and to- imple- 
m e n t  the C ~ n ~ ~ i t ~ k i ~ n  (74th amendment) 
act, 1 9 3 2  it is proposed that p r o v i s i o n s  
s i m i l a r  to those c o n t a i n e d  in the 
R e p r e s e n t a t i o n  of Peoplz  A c t ,  1950 and 
on t h e  1 i r . o ~  of , the  A n d h r a  P r a d e s h  
Pmchayat 3 (Third' Ainendment) ' A c t ,  
2 0 0 0  by amending tiie r e l e v a n t  A c t s  of 
t h e  l o c a l  bodies, s u i t a b l y .  

After ' car efu 1 exam5 na t i o n ,  t h e  
Government have dec i d e d  to anend the 
Andhra ~ r a d e s h  M u n i c i p a l  i ti55 A c t ,  196  5 
and the Hyderabad P l u n i c i p a l  Corpora t ions  
A c t ,  195 6 and a l s o  extend to t h e  Visai.;ha- 
patnam and V i  j ayawada Muni c i p l  Corpo- 
rations and also to o t h e r  Cor~or .a t ions  
c o n s t i t u t e d  u n d e r  t h e  A n d h r a  p r a d e s h  
Mun ic ipa l  Corpora tiqn s h c t ,  199 4 ,  
a c c o r d i n g l y .  
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ACT No. 14 OF 2005

AN ACT FURTHER TO AMEND THE HYDERABAD
MUNICIPAL CORPORATIONS ACT, 1955, THE
VISAKHAPATNAM MUNICIPAL CORPORATION
ACT, 1979, THE VIJAYAWADA MUNICIPAL
CORPORATION ACT, 1981 AND THE ANDHRA
PRADESH MUNICIPAL CORPORATIONS ACT,
1994.

BE it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty-sixth Year of  Republic of India
as follows:

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 8th April,
2005 and the said assent is hereby first published on the 13th
April, 2005 in the Andhra Pradesh Gazette for general
information.

Registered No. HSE/49                              [Price : Rs. 0-30 Paise.
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ANDHRA  PRADESH ACTS, ORDINANCES AND
REGULATIONS  Etc.

No. 16]     HYDERABAD,  WEDNESDAY, APRIL 13, 2005.
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1. (1) This Act may be called the Andhra Pradesh
Municipal Laws (Amendment) Act, 2005.

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

2. In the Hyderabad Municipal Corporations Act,
1955,-

(1) in section 5, for sub-section (1), the following shall
be substituted, namely:-

“(1) Subject to the provisions of sub-section (2) the
Corporation shall consist of such number of elected members
as may be notified from time to time by the Government in the
Andhra Pradesh Gazette, in accordance with such principles as
may be prescribed”.

(2) in sub-section (1) of section  23-D, for the expression
“section 21, section 21-A, section 22 or section 23”, the
expression “section 21, section 21-A, section 21-B, section
22 or section 23” shall be substituted.

(3) in sub-section (6) of section 90, for the expression
“sections 21, 22 and 23”, the expression “sections 21, 21-A,
21-B, 22 and 23” shall be substituted.

3. In the Visakhapatnam Municipal Corporation Act,
1979, in section 5, - “for sub-section (1), the following shall be
substituted, namely:-

“(1) Subject to the provisions of sub-section (2) the
Corporation shall consist of such number of elected members
as may be notified from time to time by the Government in the
Andhra Pradesh Gazette, in accordance with such principles as
may be prescribed.”.

(2) for sub-section (3), the following shall be substituted,
namely:-

Act II of
1956.

Short title,
extent and
commen-
cement.

Act 19 of
1979.
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“(3) In the Corporation out of the total strength of
elected Members, the Government shall, subject to the rules as
may be prescribed, by notification, reserve,-

(a) such number of seats to the Scheduled Castes and
Scheduled Tribes as may be determined by them, subject to the
condition that the number of seats so reserved shall bear, as
nearly as may be, the same proportion to the total number of
seats to be filled by direct election to the Corporation, as the
population of the Scheduled Castes, as the case may be, the
Scheduled Tribes in the Corporation bears to the total population
of the Corporation; and such seats may be allotted by rotation
by different wards in the Corporation;

(b) one-third of the seats for the members belonging to
the Backward Classes; and such seats may be allotted by rotation
to different wards in the Corporation;

(c) not less than one-third of the total number of seats
reserved under clauses (a) and (b) for women belonging to the
Scheduled Castes, Scheduled Tribes or as the case may be, the
Backward Classes;

(d) not less than one-third (including the number of seats
reserved, for women belonging to the Scheduled Castes,
Scheduled Tribes and Backward Classes) of the total number
of seats to be filled by direct election to the Corporation shall
be reserved for women and such seats may be allotted by
rotation to different Wards in the Corporation.

Explanation:- In this section,-

(i) the expression ‘Scheduled Castes’ and ‘Scheduled
Tribes’ shall have the same meanings respectively assigned to
them in clause (24) and clause (25) of article 366 of the
Constitution of India;
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(ii) the expression ‘Backward Classes’ means any
socially and educationally Backward Classes of citizens
recognized by the Government for the purpose of clause (4) of
article 15 of the Constitution of India.”.

4. In the Vijayawada Municipal Corporation Act, 1981,
in section 5,--

(1) for sub-section (1), the following shall be substituted,
namely:-

“(1) Subject to the provisions of sub-section (2) the
Corporation shall consist of such number of elected members
as may be notified from time to time by the Government in the
Andhra Pradesh Gazette, in accordance with such principles as
may be prescribed,”.

(2) for sub-section (3) the following shall be substituted,
namely:-

“(3) In the Corporation out of the total strength of
elected Members, the Government shall subject to the rules as
may be prescribed, by notification, reserve,-

(a) such number of seats to the Scheduled Castes and
Scheduled Tribes as may be determined by them, subject to
the condition that the number of seats so reserved shall bear, as
nearly as may be, the same proportion to the total number of
seats to be filled by direct election to the Corporation as the
population of the Scheduled Castes, as the case may be the
Scheduled Tribes in the Corporation bears to the total population
of the Corporation; and such seats may be allotted by rotation
by different wards in the Corporation;

(b) one-third of the seats for the members belonging to
the Backward Classes; and such seats may be allotted by
rotation to different wards in the Corporation;

Act 23 of
1981.
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(c) not less than one-third of the total number of seats
reserved under clauses (a) and (b) for women belonging to the
Scheduled Castes, Scheduled Tribes or as the case may be, the
Backward Classes;

(d) not less than one-third (including the number of seats
reserved for women belonging to the Scheduled Castes,
Scheduled Tribes and Backward Classes) of the total number
of seats to be filled by direct election to the Corporation shall
be reserved for women and such seats may be allotted by
rotation to different Wards in the Corporation.

Explanation:- In this section,-

(i) the expression ‘Scheduled Castes’ and ‘Scheduled
Tribes’ shall have the same meanings respectively assigned to
them in clause (24) and clause (25) of article 366 of the
Constitution of India;

(ii) the expression ‘Backward Classes’ means any
socially and educationally Backward Classes of citizens
recognized by the Government for the purposes of clause (4) of
article 15 of the Constitution of India.”.

5. In the Andhra Pradesh Municipal Corporations Act,
1994, in sub-section (6) of section 9, for the expression “sections
21, 22 and 23”, the expression “sections 21, 21-A, 21-B, 22
and 23” shall be substituted.

Act 25 of
1994.

G.V. SEETHAPATHY,
Secretary to Government,

Legislative Affairs & Justice (FAC),
Law Department.
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The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the17th April, 2012
and the said assent is hereby first published on the
20th April, 2012 in the Andhra Pradesh Gazette for general
information.

ACT  No.  6  OF 2012.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965, THE
GREATER HYDERABAD MUNICIPAL
CORPORATION ACT, 1955, THE VIJAYAWADA
MUNICIPAL CORPORATION ACT, 1981, THE
VISAKHAPATNAM MUNICIPAL CORPORATION
ACT, 1979 AND ANDHRA PRADESH MUNICIPAL
CORPORATIONS  ACT, 1994.
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Short
title and
Com-
mence-
ment.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty-third year of the Republic of India as
follows:-

1. (1) This Act may be called the Andhra Pradesh
Municipal Laws (Amendment) Act, 2012.

(2) It shall come into force on such date as the
Government may by notification appoint and different dates
may be appointed for different areas.

2. In the Andhra Pradesh Municipalities Act, 1965, in
part IV, in chapter 1, under the (i) Property Tax,–

(1) in section 85, in sub-section (1), for the words
“where the Council by resolution determine that a Property
Tax shall be levied,” the words “subject to the provisions of
sections 85-H and 85-I, where the Council, by resolution
determines that a Property Tax shall be levied”, shall be
substituted.

(2) after section 85 so amended, the following
sections shall be inserted, namely;

85-A. The Government shall, by notification,
within three months from the date of
commencement of the Andhra Pradesh
Municipal  Laws   (Amendment)  Act,   2012,

constitute a State Property Tax Board called as the Andhra
Pradesh State Property Tax Board (hereinafter referred to
as the Board) to provide assistance and technical guidance
to all municipalities in the State for proper assessment of
property tax on buildings and lands, in their respective
jurisdictions.

85-B. The Board shall consist of a
Chairperson and  five members  as  specified

below:

Amend-
ment of
Act 6 of
1965.

“Constitution
of the Andhra
Pradesh State
Property Tax
Board.

Composition
of the Board.
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(i) Commissioner and Director of       Ex-officio
Municipal-Administration, Vice-Chairperson
Government of Andhra
Pradesh.

(ii) Secretary to Government,        Member
Information Technology and
Communications Department,
Government of Andhra Pradesh
or an Expert in Information
Technology.

(iii) An expert in valuation of       Member
buildings and lands for
assessment of property tax.

(iv) President, Chamber of     Ex-officio
Municipal Chairmen,      Member
Andhra Pradesh

(v) One person in the category of      Member-
Additional Director of     Secretary
Municipal Administration
appointed by the Government.

85-C. (i) The Chairperson shall be a person
who has held the Office of Judge of a High
Court;

(ii) The members shall be persons who are having
knowledge and experience in the fields of valuation of
properties for assessment of property tax, Information
Technology (I.T.) as may be prescribed.

85-D. The Chairperson and the members
of the Board shall hold office for a period of
three years and the terms and conditions of
their   service,    including    salaries     and

allowances, shall be such as may be prescribed by the
State Government.

Qualification for
the Chairperson
and Members.

Term and other
conditions of
service of
Chairperson
and Members.
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85-E.  The  Chairperson  or  a  member  of  the
 Property Tax Board may resign his office by a letter signed
by him and addressed to the Government and on
acceptance of such resignation by the Government, his
office shall fall vacant on the date on which such
resignation is accepted.

85-F. The person appointed as Chairperson
of   the   State   Property   Tax   Board   may  be

removed from office in the manner as may be prescribed.

85-G. The Board shall be provided with
such number of officers and staff as may be

determined by the State Government.

85-H. The Board shall discharge the following
functions, namely:

(i) to make arrangements for preparation of data
base of proerty tax in all Municipalities, for proper
maintenance of all records and registers relating to
assessment of property tax.

(ii) to make arrangements for assessment of
property tax on all buildings and lands situated in the
Municipalities as per the provisions of the Act and the Rules
issued thereunder.

(iii) to monitor that the assessment books shall be
completely revised by the Commissioner once in five years
as per the provisions of the Act and the Rules issued
thereunder.

(iv) to make arrangements that all new
constructions or additions or improvements to the existing
buildings in the Municipalities are assessed to Property Tax
within thirty days from the date of completion of the building
or occupation of the building whichever is earlier.

Resignation.

Removal from
Office.

Staff of the
Board.

Functions of
the Board.
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(v) to conduct study on prevailing rental value of
buildings from time to time in Municipalities.

(vi) to make arrangements for the calculation of
payment of service charges in respect of Central
Government properties as per the instructions of State
Government and Government of India.

(vii) to review the present Property Tax assessment
system in Municipalities and make suggestions to the
Government in this regard.

(viii) to make arrangements for assessment or
revision of property tax relating to at least 25% of the
aggregate number of estimated properties across all
Municipalities in the State by 31st March, 2015.

(ix) to prepare a work plan to achieve the above
coverage and publish the work plan in the Andhra Pradesh
Gazette.

(x) to make arrangements for disposal of revision
petitions and appeals filed for revision of Property Tax by
the concerned officers within three months from the date
of filing such revision petitions or appeals.

(xi) to suggest the Government about the criteria to
be adopted for exemption of buildings and lands in
Municipalities from payment of Property Tax.

(xii) to make arrangements for maintenance of
register of properties exempted from the payment of
Property Tax by all the Municipalities.

(xiii) to undertake training of Officers and Staff of
Municipalities in the assessment and revision of Property
Tax directly or through any institution.

(xiv) to discharge such other functions in the field of
assessment of Property Tax including development of
expertise in valuation of lands and buildings.
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85-I. (1). The Board shall exercise the
following powers, namely:

(i) to issue instructions to the Municipalities for
assessment and revision of Property Tax as per the
provisions of the Act and the Rules issued thereunder which
shall be complied with by all the Municipal Commissioners.

(ii) the Municipal Commissioner shall consult the
Board before issue of draft notification fixing monthly rent
proposed per square metre of plinth area for assessment
or revision of property tax. The Board shall study the draft
notification and make a comparative study of the monthly
rental values proposed by other Municipalities in the District
in this regard and offer its views in the matter. The Municipal
Commissioner shall give due consideration to the views
offered by the Board before adopting the final notification
showing monthly rent per square metre of plinth area as
prescribed.

(iii) to make a test check of the asessments made
by the Commissioner both at the time of assessment of
new buildings and revision of Property Tax.

(iv) to inspect any building or land in the Municipality
or take  measurements of the property for verification of
the Property Tax assessment.

(v)  to call for particulars relating to the building or
land from any owner or occupier by serving a notice for
the purpose of verification of the assessment of Property
Tax.

(vi) to inspect records and registers relating to
assessment and revision of property tax in Municipalities.

(vii) to call for information from Municipal
Commissioners on assessment and revision of Property
Tax.

Powers of the
Board.
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(viii) to conduct review meetings with
Commissioners of Municipalities and Regional Directors
of Municipal Administration on assessment and revision of
Property Tax and to issue suitable instructions in the matter.

85-J (1). The Board may hold ordinary meetings
at such intervals as may be prescribed and a

special meeting may be convened by Chairperson at any
other time for the transaction of urgent business.

(2) The number of members necessary to constitute
a quorum at a meeting and procedure to be followed there-
at shall be such as may be prescribed.

85-K (1). The Board shall have a Fund to
be  called  the  State  Property  Tax Board Fund,

to which the following moneys shall be credited,–

(i) such moneys as may be paid to the Board by the
State Government or any other authority or agency; and

(ii) such moneys as may be paid to the Board by
the Municipalities as may be prescribed.

(2)  All moneys received by the Board shall be
deposited in the State Bank of India or any Nationalized
Bank as may be prescribed.

85-L (1). The expenditure to be incurred by the
Board for meeting the salaries and allowances including
contingencies of the Chairperson, Members, Secretary,
Officers and employees serving under or for the Board shall
be defrayed out of the Fund to be provided by the State
Government.

(2) The expenditure towards contingencies for
undertaking normal activities of the Board shall be met out
of the Fund provided by the State Government.

Meetings of
the Board.

Funds of
the Board.

Expenditure.
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85-M (1). The Board shall prepare each year in such
form and within such time, as may be prescribed, a budget
in respect of the ensuing financial year, showing the
estimated receipts and expenditure and shall forward a
copy of the same to State Government for approval.

(2)  The State Government may, in according such
approval, make such additions, alterations and
modifications thereon as it thinks fit:

Provided that before making such additions, alterations
or modifications the State Government shall give the Board
an opportunity to express its views thereon within such
period as may be prescribed.

85-N (1). The Board shall have the same financial
powers as are exercisable by the Secretary or a Head of
the Department of the State Government. Matters beyond
such financial powers shall be referred to by the Board to
the State Government for a decision.

(2)  The Board shall keep accounts of all receipts
and expenditure and prepare annual accounts in such
manner as may be prescribed.

85-O (1).  The  Board  shall  cause  its  accounts  to
be audited annually by an auditor to be appointed by the
State Government and the auditor so appointed shall have
the right to demand the production of books, accounts,
documents and other papers of the Board.

(2) As soon as the accounts have been audited, the
Board shall send a copy thereof together with a copy of
the report of the auditor to the State Government.

(3) The Board shall comply with such directions as
the State Government may, after perusal of the report of
the auditor, think fit to issue in this behalf.

Budget.

Accounts.

Audit.
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(4) The Board shall pay out of the Fund such sum
as may be determined by the State Government by way of
fees, if any, for such audit.

85-P.  The  Board  shall  prepare  an  Annual
Report of its activities during the year in such form as may
be prescribed by the State Government and the Annual
Report shall be placed before the Legislature of the State.

85-Q (1). The Board may delegate any of
its powers and functions including financial
powers to the Chairperson of the Board by

a resolution adopted by it in this behalf.

(2) The Board may also delegate any of its powers
or functions to the Secretary or any Officer of the Board by
a resolution adopted by it in this behalf.

85-R. Chairperson, every Member of the Board
or every Officer or employee of the Board shall,
when acting or purporting to act under the
provisions of this Act, be deemed to be a public

servant within the meaning of section 23 of the Indian Penal
Code, 1860.

3. In the Greater Hyderabad Municipal Corporation Act,
1955, under chapert VIII, Municipal Taxation,–

(1)  After section 197, the following section shall be
added, namely:-

197-A .The provisions relating to the State Property Tax
Board constituted under sub-section (1) of section 85-A of
the Andhra Pradesh Municipalities Act, 1965 shall mutatis
mutandis applicable, subject to variation that for the word
“Municipalities”, the words “Greater Hyderabad Municipal
Corporation” and for the words “other Municipalities in the
District” the words “Other Municipal Corporations in the
State” shall be substituted.

Annual Report.

Delegation of
powers and
functions by the
Board.
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officers and
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(2) In section 198, after sub-section (1), the following
proviso shall be added, namely:-

“Provided that the Corporation shall, subject to the
instruction given by the State Property Tax Board referred
to in section 197-A, by resolution determine that the  tax on
lands and buildings specified in item (a) of clause (i) of
sub-section (1) of section 197 shall be levied.”.

(3) In section 212, after sub-section (1), the following
new sub-section shall be inserted, namely:–

(1A) The annual rental value of lands and buildings
arrived at under sub-section (1) shall be subject to the
guidelines given by the State Property Tax Board referred
to in section 197-A from time to time.

4. The amendments made to the Greater
Hyderabad Municipal Corporation Act, 1955
by section 3 shall extend to and shall apply
also to the Visakhapatnam and Vijayawada

Municipal Corporations and to all Municipal Corporations
constituted under the provisions of the Andhra Pradesh
Municipal Corporations Act, 1994.

Application of
section - 3 to
other
Corporations.

A. SHANKAR NARAYANA,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.
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ACT  No.  7  OF 2012.
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MUNICIPAL CORPORATION ACT, 1979;
VIJAYAWADA MUNICIPAL CORPORATION ACT,
1981; ANDHRA PRADESH MUNICIPAL
CORPORATIONS ACT, 1994 AND THE ANDHRA
PRADESH MUNICIPALITIES ACT,  1965.

Be it enacted by the Legislature  of the State of Andhra
Pradesh in the Sixty-third Year of the Republic of India as
follows:-

The following  Act of the Andhra Pradesh
Legislature,  received  the assent of the Governor on  the
17th April, 2012 and the said assent is hereby first published
on the 20th April, 2012 in the Andhra Pradesh Gazette for
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1. (1) This Act may be called  the Andhra Pradesh
Municipal Laws  (Second Amendment)  Act, 2012.

 (2) It shall come into force on such date as the State
Government may by notification appoint.

2. In the Visakhapatnam Municipal Corporation  Act, 1979,
in section 5, in sub-section (3), in the Explanation there
under to clause (ii), the following shall be added at the end,
namely:-

"without reference to the classification but including
the creamy layer amongst such Backward classes of
citizens.".

3. In the Vijayawada Municipal Corporation Act, 1981, in
section 5, in sub-section (3) , in the Explanation thereunder
to clause (ii), the following shall be added at the end,
namely:-

"without reference to the classification but including
the creamy layer amongst such Backward classes of
citizens.".

4. In the Andhra Pradesh Municipal Corporations Act, 1994,
in section 6, in the Explanation thereunder to clause (ii),
the following shall be added at the end, namely:-

"without reference to the classification but including
the creamy layer amongst such Backward classes of
citizens.".

5.  In the Andhra Pradesh Municipalities Act, 1965, in
section 8, in sub-section (1), after Explanation-I, the
following shall be added, namely:--

Amend-
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section
5 of Act
No. 19 of
1979.
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"Explanation-II:- In this section, the expression
"Backward classes" means any socially and educationally
Backward classes of citizens recognized by the
Government for the purpose of clause (4) of article 15 of
the Constitution of India without reference to the classification
but including the creamy layer amongst such Backward
classes of citizens.".

                       A. SHANKAR NARAYANA,
                      Secretary to Government,

                              Legislative Affairs & Justice,
                       Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS ,
HYDERABAD,

2012.
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